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Hon'ble Mr.Justice B.C. Saksena - V.C.

Hon'ble Mr. V.K. Seth - B.M, \‘1

\

haave
We heard the learned cowmsel for the parties.on

Application No.977 of 1995. In view of the averments

clavde
made in the p;igEEﬁﬁLaccampanylng the said application

the order dated 17th April 1990 dismissing T.A.No.1057
of 1987 is re-called. The T.A, is directed to be

restored to its original number and shall be listed

for final hearing.

After having heard the learned counsel for

the parties we stay thefurther operation of
nent

established order No. 6/1995 dated 1-5-98, copy of

which is Annexure A to the Application for interim

ordere.

Contdesesse



b
(jé% List the T.A, for final hearing on

1-9-95. Copy of this order may be furnished to

Dr.D. chindra.
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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH
P
Lucknow this the i¢ day of January, 2001.

T.A. No. 1057/87 (W.P. No. 2670/82)

HON. MR. D.C.VERMA, MEMBER(J)

HON. MR. A.K. MISRA, MEMBER(A)

Mohd. Naseem, aged about 40 years, son of late Mohd.

Haleem, Resident of Mohalla Rasoolpur, barabanki City,

Barabanki.

Applicant.
By Advocate Shri A. Moin.

versus

Ll Union of India through the Secretary to Govt. of
India, Ministry of Finance, New Delhi.
2 Central Board of Excise and Customs New Delhi through
its Secretary.
3. The narcotics Commissioner of India, 19, The Mall,
Morar, Gwalior-6 (M.P.)
4. Assistant Narcotics Commissioner (H.Q.) Govt. of

India, Central Bureau of narcotics, 19, The Mall, Morar,

Gwalior-6 (M.P.)

5 Sri D.S. Jain, Inspector(Preventive), C/o Deputy Nar

-cotics Commissioner, Kota (Rajasthan). -
Respondents.

By Advocate Shri Deepak Sshukla B.H. for Shri Prashant Kumar.

ORDER

By D.C.VERMA, MEMBER (J)

The applicant of this case has challenged his
reversion order from the post of Inspector tothe post of Sub
Inspector. The brief facts of the <case are that the
applicant was initially appointed as S.I.(Factory Guard) on
21.1.63. Subsequently, the applicant was appointed on
28.4.71 as S.I. in the Department of Narcotics (Preventive)
as the post of Factory Guard had been declared surplus. By
order dated 31.7.71, the applicant was absorbed as S.T.
Preventive in the Department 2? Narcotics. A éombined

seniority list was issued on 6.6.P5 and the applicant's name

finds place at serial No. 216. The applicant represented

|
J




against the seniority list. The representation was allowed
vide Annexure A-3 dated 4.8.76 and the applicant's seniority
was fixed in the grade of Sub Inspector w.e.f. 21.12.63
between V.G. Pandey and Motilal i.e. serial No. 100 and 101

of the seniority list of Sub Inspectors.

2 The applicant was, by order dated 26.12.77
(Annexure-4 to the O0.A.) appointed on adhoc basis to
officiate as Inspector against the existing regular vacancy
w.e.f. 10.1.1977. Subsequently, by order dated 26.5.1982, the
seniority of thé applicant inthe grade of Sub Inspector was
changed and the applicant was reverted back to hié original
posﬁ%;;t serial No. 216 in the seniority 1list of Sub
Inspector. The order dated 26.5.82 (Annexure -8 tothe 0.A.)
was challenged by the applicant before the Hon. High Court
of Judicature at Allahabad (Luckknow Bench) by filing writ
petition No. 2670 of 1982. The impugned order was stayed by
the Hon. High Court Court vide order dated 3.6.82. The
Interim order was made absolute, by a Division Bench of the
Hon. High Court vidé its order dated 9.7.84.After the
Administrative Tribunals Act, came into effect, the writ
petition Was transferred to this Tribunal and was registered
as T.A. No. 1057/87. The T.A. was however, dismissed for non
prosecution vide order dated 17.4.90. It was also provided
in the order that the interim order granted bythe Hon. High
Court vide order dated 3.6.82 1is vacated. Subsequent
thereto, on application by the applicant, by order dated
3.8.85, the Tribunal recalled the order dated 17.4.90 and
restored the case to its original number. By this order, the
Tribunal stayed the establishment order dated 1.5.95 which
had been passed bythe respondents consequent to dismissal of
the O.A. After completion of the pleadings, the O.A. has
come up for hearing on merits.

3, The main submission of the learned counsel for the
applicant is that the order of reversion has been passed
bythe respondents without affording any opportunity of
hearing and consequently, a settled position has been

unsettled bytheimpugned order bythe respondents.
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g, Heard the learned counsel for the parties. The

documents on record show that when the seniority of the

applicant was fixed in the grade of Sub Inspector, he was
initially placed at serial No. 216. The representation of
the applicant was allowed vide Annexure A-3 dated 4th
August, 76 and the applicant was placed between serial no.
100 and 101 i.e. between Shri V.G. Pandey and Shri Motilal.
This seniority was given toi/he applicant in the grade of
Sub Inspector w.e.f. 21.12.63. Keeping that seniority in
view, the applicant was promoted to officiate as Inspector
against the existing regular temporary vacancy by order
dated 26.12.1977 (Annexure -4 to the 0.A.). This order shows
that the applicant was appointed on regular basis w.e.f.
10,1.1977. After the order Annexure-4 was 1issued, the
impugned order was passed in 1982, and the applicant was
reverted back to his original seniority in the grade of Sub
Inspector at serial No. 216. The applicant was not afforded
any opportunityof hearing. Thus, the principle of audi
alteram partem has not been observed. In the case of Basudeo
Tewary vs. Sido Kanhu University and others reported in
(1998) 9 SCC 194, even in the case where the appointment
itself was found illegal, the termination of service without
affording an opportunity of hearig was held not valid. In
the cited case, the apex court held as below:

"The law is settled that non arbitrariness is an
essential facet of Article 14 pervading the entire
realm of State action governed by Article 14. It has
come to be established, as a further corollary, that
the audi alteram partem facet of natural justice is
also a requirement of Article 14, for natural justice
is the antithesis of arbitrariness. In the sphere of
public employment, it is well settled that any action
taken by the employer against an employee must be
fair, just and reasonable which are the components of
fair treatment.The conferment of absolute power to
terminate the services of an employee is an

antithesis to fair, just and reasonable treatment."
N

/
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o 5 In O0.A. 800/93 Inre Uma Shankar Nirmal and others vs.

Union of 1India and others decided by this Tribunal on
9.3.2000 following the decision in the case of Shrawan Kumar
Jha and others vs. State of Bihar reported in 1991 (Suppl)
1, SCC 330 and shivji Ray vs. Union of India and others
reported in (1989) 10, A.T.C. 439, +this Bench of the
Tribunal quashed the impugned order by which the selection
was cancelled and the applicant therein was reverted, as
showcause had not been given to the applicant therein before
the impugned order was passed.

6. In view of the above, the impugned order dated
26.5.82 re-fixing the seniority of the applicant and
reverting him from the grade of Inspector to the grade of
Sub Inspector in pursuance of the impugned order is quashed.
The 0.A. is allowed accordingly. Costs easy.

EXN:\V “‘Qii:ﬁ»jfj%iffjj:;"' -
g Y, S

MEMBER (A7) MEMBERR(J)
Lucknow dated: [ .o (. O

Shakeel/
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD

' Sitting at Luckhow. %
8 -

Mohd, Naseem, aged about 40 years,

Son of late Mohd, Haleem,

Resident of Mohalla Rasoolpur, Bara Banki City,
Bara Banki,

Petitioner

1, Union of India, through the
Secretary to Government, Ministry of
Finance, New Delhi,

2, Central Board of Excise and Customs,

New Delhi, through its Secretary,

3. The Narcotics Commissioner of India,
19, The Mall, Morar,
Gwalior - © ( Moyo)o

4, Assistant Narcotics Commissioner (Headquarters),
Government of India, Central Bureau of
Narcotics, 19, The Mall, Morar,

Gwalior - 6 ( M,F.Y,.
5, Bri B\.S. Jain, Inspector (Preventive),
' c/o‘Deputy Narcotics Uommiésimer, ‘

Kota (Rajasthan ),
Opposite Parties,

Writ Petition under Article 226 of

b

the Constitution of India :
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To
The Hon'ble the Chief Justice and

His Cmﬁanion Judges of the
Hon'ble High Court of Judicature at Allahabad
Sitting at Lucknow,

The petitioner above named begs to submit as

under ¢ -
L4 1,That the petitioner was initially appointed as Sub-
%
I‘ Inspector ( Factory Guard ) with effect fram 21st

December, 1063 in the Department of Narcotics
under the Ministry of Finance, Govermment of Indla
the initial basic pay of which post started from
Rs, 110/- with allowances,

2. That the 'é.,%aﬁ post of Sub-Inspector(Preventive)
which also falls in the Department of Narcotics
A also started with the initial basic pay of Rs,110/-
P with allowences; and as such when the post of Sub-
Inspector ( Factory Gard ) was abolished in 1970,
the petitioner was posted as Sub-Inspector ‘
( Preventive ) by order of the Deputy Narcotics
Conmissioner dated 26th April, 1971, True copy of
the said order of the Deputy Narcotics Commissioner,
Ghazipur, dated 26th April, 1971 is filed herewith
as Appnexure - 1 to this writ petition,

That thereafter the Assistant Commandant, Central

Industrial Security Force by his letter dated 15th
July, 1976, addressed to the Deputy Nz;rcotics
Commissioner, Ghazipur, informed that the before
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the petitioner's case could be finalised for
absorption in the Central Industrial Security
Force, he was posted in the Prevent ive Department
and the said letter of the Assistant Commandant
dated 15th July, 1976 was forwarded to the
Narcotics Commissioner, Gwalior,by the Deputy
Narcotics Cammissioner, Ghazipur for orders,

True copy of the said letter dated 18th July,1976
of the Deputy Narcotics Commissioner, Ghazipur,
alongwith the copy of the letter of the Assistant
Commandant dated 15th July, 1976, is filed

herewith as Annexure = 2,

That it is relevant to mention here that after
his posting in the Preventive Department as Sub-
Inspector, @& combined All-India Seniority List

of the Sub-Inspector Grade as on 6th June, 1975

was issued in 1975, and in this 1ist the

i petitioner's name was shown at serial No, 216 by

giving his date of appointment in the grade of

Sub-Inspector as 3rd August, 1971, As the
petiticner felt aggrieved from his placement

at serial no, 216 and from the wrong mention of
his date of appointment in the grade of Sube-
Inspectoer, he had represented against the same

to the Narcotics Commissioner, Gwalior ( Opposite
party no, 3 ) on 28th May, 1974, praying thkerein
that the petitioner be given his seniority from

21st December, 1963 as there was no break in his

service fram 21st December, 1963 on which date he
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A

was appointed as Subelngpector ( Factory Guard )-é’
which post for all purposes was identical to the

post of Sub-Inspector ( Preventive )., Thereafter
several reminders were given by the petitioner to
the opposite party no, 3 for disposing of hz-,
representation at the earliest and even the .
Narcotics Commissioner in his letter dated 18th
July, 1976, referred to above, had also referred
to the aforesaid representation of the petitioner

dated 28, 5, 1974,

That the aforesaid representation of the petitioner
regarding his seniority was ultimately decided by

the Narcotics Commissioner in favour of the
petiticner and the petitioner was informed by
Establishment Order No, 55 / 76 dated 4th August,

1976 by the 4ssistant Narcotics Commissioner
(Headquarters) that the Narcotics Commissioner of
India had been pleased to order that the
petitioner may be allowed to count his seniority
in the grade of Sub-Inspector with effect fram
21st December, ]963.A This Establishment Order

of the opprosite party no, 4 was cammunicated to
the petitioner by letter dated 17th August, 1976
sent by the Administrative Officer of the office

of the Deputy Narcotics Commissioner, Ghazipur,

True copy of the said Establishment Order No, 55/76
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dated 4th August, 1976, is filed herewith as
Appexure - 3,

That in pursuance of the aforesaid order of the
Narcotics Commissioner, the petitioner's senicrity
vas Changed and accordingly when the new draft
seniority 1ist of the Sub-Inspectar was issued in

1979, the petitioner's name was shown at serial

. No, &0, Similarly in the draft senlority list of

Sub-Inspectors as on 1, 1, 1980, the petitioner's
name was shown at serial no, 51 and in the seniority
list of Sub-Inspectorsas on 1, 1, 1981, the

petitioner's name was Bhown at serial no, 2

]

That in 1976 the petitioner was appointed to
officiate on ad hoc basis and subject to ratification
by the Departmental Promotion Committee as}%-
Inspector ( O, G, ), vide Ofder No, 69 dated 30th
Sept ember, 1976, This order was followed by another
order dated 26th December, 1977, by which the
petitioner and some other persons including one Sri
D.S, Jain were appointed to officiate in the grade

of Inspector against existing regular temporary

vacanCies and it was further ordered therein that
his qualifging service in the grade of glnspector
shall count from 10th January, 1977, True copy of the

said order dated 26th DeCember, 1977 is filed herewith
as Annexure- 4, |
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8% That thereafter the petitioner remained working on
the post of Inspector and his services hag remained

all along satisfacbory and the same were even

appreciated by his superiors off ang on,

9, That the petitioner's services were appreciated by
Deputy Narcotics Commissioner in his several letters
5 § and In this respect true copies of the appreciation
( letters dated 1lth February, 1975, 20th December,
1976 and 2th Octobér, 1977 are filed herewith as
Anpnexures 5, 6 and 7 respectively,

10, That, however, all of a sudden on 27th May, 1982,
the petitioner was served with an order dated 26th
May, 1982 sent by the opposite party no, 4 informing
the petitioner that by some order of the opposite
party no, 2, the seniority position of the

petitioner in the grage of Sub-Inspector had been

again fixed at the samep lace where it was showmn in
the seniority list issued in 1975 and consequent
upon the revision of his senlority, the petitioner

was reverted from the grade of Inspector to the

grade of Sub-Inspector, The said order dated 26th

W May, 1982 1s.f11ed herewith as Annexure - 8, in
origipal, to this writ petition,

11, That the aforesasid change in the seniority list

has been done without any Intimation to the petitioner




12 .That the petitioner wgs not even sent copy of any represen-

13.That the petitioner's reversion from the post of

1.

-7 - %

ad without giving him any opportunity of being heard.The
petitioner was never informed by any of tke opposite

parties that the matter of his seniority was king re -

considered or that there was any representation against

the fixation of his seniority.

tation which might have been submitted against the
petitioner and upto this time he is totally unaware about
the facts and circumstances which have led to the change
of his seniority by the aforesgid order of the Board
referred to in the petitioner's reversion order

mentioned above, p

Inspector to the poét of Bub-Insgpector is not only
based on illegagl change of seniority but is also
arbitrary and discriminatory in ss much as several
persons Junior than the petitioner including 3ri D.S.
Jain ( opposite party no. 5 ) hawe leen retained in
service gs Inspector while the petitioner has bren
reverted to the post of 3ub Inspector altlbugh the peti-
tioner's service record is quite clean snd wnhlemished,
The draft seniority list of Inspectors & on 1.1.1978 shows
%3 persons on the cszdre of Inspectors smd the petiticner's
place -in that list wgs shown gt sl .ﬁc. 140 while the draft
Seniority list of Inspectors as on 1.1.1980 shows 130 per-
sons on the cadre of Inspectors gnd the petitioner was showr

at sl.no.112 in the sgaid list.Relevant extract of the said

deaft seniority list of Inspectors as on 1¢1.80 from sl.no,

112 to 130 is filed herewith 8S &rexure - 9.

That the petitioner's reversion heine b
oner’'sS reversion -heing based on the
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thenge of seniority without affording any opportunity

of hearing to the petitioner is arbitrary and
violative of the principles of natural just 1ce’(and 1
is also hit by Articles 14 and 16 of the Constitution
of Ingla and on that account also the operation

of the impugned order ( Annexure - 8 to this writ Lo /L

/ QZ;”' Lﬁ.«wt m%"‘&au/b‘/'/‘f”ﬁ
petition ) is liable to bé/('set aside ,)//V

That so far the petitioner has not handed over
charge of his post as he was not even required to
do so under the impugned order dated 26th May,1982

and the petitioner is on leave with effeect from
28th May, 1982,

That being aggrieved and having no other appropriate
and alternate remedy, the petitioner begs to file

this writ petition on the following amongst other -

|

@k oV xn 8 1

Because the change of seniority of the petitioner

has been done in an absolutely arbitrary and dis- |

eriminatory manner and without giving any opportunity
of hearing to the petitioner as also without giving

any reason for the same,

Because the Impugned order is violative of the
principles of natural justice and is liable tothe

g
set asideo The same has been passed without even

informing the petitioner that any matter regarding
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the change of his seniority was under the consie

7/ I

deration of the opposite parties/ 7> .J.

11I, Because the impugned order is arbitrary and dise
eriminatory and is violative of the rule of Falr
Play,

IV - Because the impugned order is violative of Articles
c 14 and 16 of the Gonstitution of Indla and 1t 1s

W@,a/;,w(
{ discriminaboly even on this accomt that SheiDS,

wwﬂ#g who d&;junior to the
petitioner on the post of Inspector, haﬂZbeen
retained in service while the pet itioner has been
reverted to the post of Sub-Inspector, while it is
evigent from the promotion order of the

petitioner dated 26th Decembef, 1977 that Shri
‘] D.5, Jain ( opposite party no, 5) had never
renained as Sub-Inspector and he was only Upper

Division Clerk when he was promoted to the said

post of Inspector on 10, 1, 1977, and that 1s why
he was placed below the petitioner even in the

order of promotion as well as in the senlority

l1st,
PRAYER

It is, therefore, prayed that by means of a writ
in the nature of certiorari or any other appropriate
writ, order or direction, this Hon'ble Court may kindly

be pleased to set aside and quash the impugned order
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dated 266h May 1982 issued by the opposite party

- 10 e

o

no, 4 ( Annexure - Sp) and also the order of the
opposite party no, 2 purported to have been issned
by letter No, F,Nop A-23020/68/80-4d.111,A dated
5, 5. 1982, by summoning the original of the same
and by means of a writ in the nature of mandamus
or any dher appropriate, writ order or direction

the oppositeparties no, 1 to 4 be directed not to

] revert the petitioner to the post of sub-Inspector;

e

and such other appropriate order, writ or directims
which may be deemed just and proper inthe circums-
tantes of the Case may also be passed in favour of
the petitioner and against the opposite parties

‘and the writpetition be allowed with Costs,

Dated Lucknow, ( 2, Jilani ),
; A oF :
1st June, 1082, dvocate,

Counsel for the Petitioner,

/

Note 2 Certified that there is no gefect
 in this writ petition,

et /,«_’ o —
o~ | L ﬁ/é/‘/

1

.

o

/"ﬁ £

¢ 2. 351iem1 ).
Advocate,
Counsel for the Petitioner 3
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In the HUn'ble High Court of Judicature at Allahabad
itting at Lucknow,

Annexure - 1
Wpit Petitlon No,  of 1082

Mohd, Naseem,, e Petitioner

Vs,
Union of India and others ,, Opposite Parties,

C,No, 3/8/71-Et,
Office of the Deputy Narcotics Lommissioner
Ghagzipur

Dated the 23th April 19%1
ORDER

Sri Mohd, Naseem, Sub-Inspe ctor ( Factory Guard)
of this Factory pending his appointment ‘as Sub-Ihppeétor

~ Preventive in the Narcotics Department, is deputed to

Mohania Check Fost for check of vehicle or traffic passing
through the checkpost for detection of Contraband Narcotic

Drug, He should proceed to the post immediately,

Sd./" U.N Frasad
Deputy Narcotics Commissioner,
Ghazipur,

Copy forwarded for information and necessary action to %=

1, Shri Mohd,Naseem (Sub-Inspector Gy,Guard,He is directed
to proceed to Mohania Check Post alongwith Sri Imam Bux
Z4iledar and check vehicle or traffic pending through the

check post, He should submit his joining report to this
office when he joins his duty there,

' 2,5ri Imam Bux, Ziledar for information,He should join his
duties at Mohania Check Post,

3, SriD,B, Sharma, Preventive Ipspector,

4, Superintendent (Preventive)
5. Inspector (Factory Guards),
6

. Security Officer, CISF, Ghazipur,Sri Mohd,Naseem
should be relieved immediately to join his new assignmant

7. Order Book,

sd/- UN Prasad
Deputy Narcotics Commissioner,
True Copy, Ghazipur,
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Bst t/74 d sted the 21st May ;)76 ‘addressed to the

Spector General of Cgntral Industrial *curity Force,
New Dglhi and copy endorsed to this cffice on the 3
above subject.,
de In this connection I send herewith a copy
letter Case No. 1-12013/1/76/ GOF/167 dsted 15.7.76
received from the JAssistant Command an t C.I.8.F.Ghazipur
hich is self ezplangtory, It is requested that orders on

the representation dated 28,5474 of

Inspector, when
this office.

Encl,one

e TETD st g e ow

Shri Mohd.Naseem, sub=
grived gt, may kind ly be communicasted to

Yours f aithfully,

SCL/- Qu_xoqhoshal
Deputy Narcotics Commiss ioner

mp GwWwalior},

Ghazipur (Ca
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Gase No. 1=12013/1176/GOF/167
Office of the &stt.Commdt.CeI.'S.F.
Dated 1507-76

The Dy. N.C.
Ghazipur,

Sir,

Sub : Case of Mphd. Ngseem S.I. CovG. Opium

¢ Factory, Ghazipur.
Tt is informed you that Shri Mohd. Naseem

Ex. S.I. Govt. Opium Factory Gzp. Fadbory

F. at the time of C.TI,3.T. induction

Gaur ab y

opted for C.I.S

in the undertaking. Before his CaSe CO 1d be

finalised for his gnscrptimon in the CeIeS. Ko b8

wzs withdrawn from the Factory Guagrds' Lstte.

and posted out to Frev. Deptt. In this

connection the Dy. N,C. Govt. O.Factory Gzp letter

8/71/Bstt. dated 26th fpril 1971 and

I .3.F. unit Govt. Opium gnd Mkaloid Works Gazp.

S

et ter No.CISF/PNT/26/71 dt. 28 april 1971 &re

att acked herewith for jyur regdy reference &8

des ired.

\sstt. Commdt
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In the Hon'ble High Court of Judicature at Adllahabad;
Sitting at Lucknow;
Annexure No, 3
in
Writ Petition No., of 1982,
Mohd, Naseem ve o Petitioner
Versus

| ot Union of India and others .o Opposite parties.,

' F No. 1(112) Estt./74
Government of India,
( Central Burea of MNarcotics,
(Uffice of the Narcotics Commissiorer of India s

19, The Mall, Morar,

Gwal ior - 6(M.F.)
Dated, the 4th Jugust, 1976.

Establishment Order No.55/76.
&

The Nareotics Commissioner of India has been
Y,, pleased to order that Shri Mohd. Naseem may be
allowed to count his seniority in the grade of sub~-

Inspector, w.e.f. 21-12-1963, i.e., in tetween 8/Shri

V.G.Pandey and Moti Lal (Serisl Numbers 100 and 101 of

/ the Zniority list of Sub-Inspectors as on 6=~6~1975) ,

Wha f =

ok o)
o 0 » la A vam @
ek .:ul@d’zd,

assistant Narcotics Gommissi
\ leadquarters)

Copy forwarded for information
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(1)
- (2P
7 ) (3)
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4
(4)
(5)
(6)
(7)
(8)

8

The Deputy Narcotics Commissioner, Ghazipur(U.P, )
With teference to his letter C.No.29/3/73-aT,
dated 18-7-1976 (with 50 spare copies for all

concerned),

The Deputy Narcotics Commissioner, Neemuch(M.FP.)

with 120 spare copies for &l concerned) ,

The Deputy Narcotics Commissioner, Kota(Rajasthan)

with 30 copies for &1 concerned) .

ohri U.K, Verma, Inspector }

Shri M.C.Vijay, Qub-Inspector. I

Narcoitics
Shri Dulare Lal, Sub-Inspector, |

_ L Commissionerts
Shri R.C,Kaushil,Sub-In spector |

Office,
TB Confidential Branch,

Gwalipr,

84/~ S.P.Sharma,
Assistant Narcotics Commissioner,

( Headquartmers)
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i
e 4
2‘. alri &lama RaO, Uo Do Co 19-5 -1976
3+ Bhri D.L.Gandhi, S.I. 21=5=1976
he Shri R.3.Verma, U,D,.C, 28 =5=1976
5. Shri Radhey Raman Lal, S.I. L-6-1976
- 6. Shri ibdul Samad Khazl.D.C, R7=9-197 6
| : 7. &ri V.C,Pandey, S.I. 15-10-1976
o 8. Shri Parasmal Hingod,U.U.C, 31-10=1976
K :
= 9.  Shri Mohd.Naseem, S.I. 10-1=1977
4' 100 x‘:hl"i D.S.Juin, U.D.u. 10_1-1977
3¢ Shrt N.L.Blillora (3.2.)8 1, B=1=1977
Bi ALl the above officers of ficiating in the

grade of Inspector (0.G.) on ad-hoc¢ basis may please

rote that tke period for which they served on ad=-lbc,appoint
mnts, will not count £fOr seniority or for the purpose of
computing the minimum qualifying service tc lecome eligible

for promotion to higher grades. Their qalifying service
&
,& 'Yln the grade of Inspector (0.G.) shsll count from the dates

’ (lg\ §

hown against each of them,

A1 the above officers may also please note

that their seniority in the grade of Ingpector (0,G.)shall

\%/m reckoned according to the panels drawn by the 1975-D.P.C.

84/-N.LeSrivastava,
aAssistant Narcotics Commission-er
( B adquarters)
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Gopy forwarded for informgtion and necess ary action to :

1o - The Deputy Narcotics Commissioner,Ghazipur/Neemuch/

Kota (with spare copies meant for individual
wncerned)
e 2. The General lignager,Goversment Opium & Alkaloid
‘ Works, ‘Undertakingy Neemuch (m.P.) with spare |
i i 1
4’\ ° o ) . Y o .
9 copies mant for §/shri D.L.Gandhi and Parasml
/f Hingod and their srvice Bboks),

3« Shri Redhey Baman Lal/Shri V.G. Pandey, Inspector

( 0.Gs) Narcotics Gommission er's Office,Gwalior.

ke The Confl,Branch/Accounts Branch, Narcotics,

Commissioner's office, Gwalior,

Copy for F.No.1(18) Estt/77.

84/~ N,L.3rivastava ’

istt.Narcotics Commissioner(Hqr's)

p
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In the Hon'ble High Court of Judicature at Allahabad

22

Sitting at Lucknow,

Annexure No, 5

,) in
Writ Petition No, of 19082

Mohd, Naseem ., oo Petitioner

Ver¥sug

Union of India and others,, Opp, Parties,

C.NO. 10/1/75 CF.

office of the Deputy Narcotics Commissioner,
Ghazipur dated the 11 Febfuary 19795

To

Shri Mohd, Naseem, S,I,
VA' Grade Cell Ghazipur,

Ghazipur,

I am happy to say that the Chairman has appreclated
and the Narcotics Commissioner,Gwalior is pleased to congra-
tulate you on your cooperation in the brilliant detection
and seizure of a ¢landestine morphine laboratory alongwith
cpium and derivatives thereof at Ramapura,Varanasi, on

14th January 1978,

sd/= $,K.Choshal
Deputy Narcot&ﬁg z(ig%is sioneer,

True copy,
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/ dnnexure No. O
in
3+ 1 o A\~ o aacn
Wrlo Feoitlion NOe QL 19 )&

Mohd, Naseem .. .o Fetitioner
Union of India and others, Uppe. Parties.

= S.K.Ghoshal

! Namat i N Ldaa Tamm 3 e
' S Deputy Narcot ics Commissioner.

”{ No. CNoe.1/34/76-Frev. Dated the 29th December, 1976
)
A

Subject : Seizure of 0,950 Kgs.Upium derivative
effected on 4.5.70 gt Varanagsi with .

A1 and o at T o e A B eI ? 2 g -
clandestine lalborgtory - Convey of

A AL e P mir AannTacs o Ton o
I am pleased to convey my apprecigbion ior tre

> part played by you in the seizure of 0.950 Kg.of opium

g on ] o SN g a4 £
aerivavive go VaranasSl 0N 4. 7./0 1Ir0M e posSsesSsSiin oL

fours sincerely,

£ 4 = ‘T olh
sd/- S..Ghoshal,

ori Mohd.lN¢geem

II‘CV& itive In
kl‘ol e\ e u[lc,u:..‘;..’uro

Vi e e T T T SR YL
wOpy 1orwgraec TO the Confident

Rl WA A e U T R
W it OL L‘..Oi*\.&.-.ua-.\, dyrevencive

Xl G Z**JLA..L".

i 4 F7Re, |
O\ o1 L Ne g a1 e A - Nt v '-
VvOpY 0 the Juperintendent (Executive) }G!
o PSE U I T T
L0 1Niormatlon,

d&x A 198
vy.lharcotics Lommissioner,
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Hon'ble High Court of Judicature at Allashabad
.')Ln»'.the on_ ghS:lt:f.::l.ng at Lucknov,

Annexure no, 8

in
writ Petition No. of 1982
Mohd, Naseem i ¥ Petitioner
Versus

Union of India and others, Opposite Parties,

Confi denti al

F.No. 8(21)Et, 1/79 (238
Goverment of Ingia,
Ceontral Bureau of Ngreoties,
Office of the Narcotics Commissioner of India,
19’ ﬂ]e Mall, MOf'ar’ Gwalior-én

Dated, the g lic IM% R
_Establighment Order Mo, %0 /1982 i

[AY

4 ‘ o

[New Dolhits letter F.Mo. A-23020/68/80-ad. ITI-A dated

1 5.5, 1982, the seniority position of ari Mohg. Naseem,

"Inspector, in the grade of Sub-Inspector is fixed at his

original place i.e. at S.lp. 216 of the seniority list

of Sub-Inspector as it stood on 6,6.1975 from SNy,

\[} 100 A. Consequent tpon the Tevision in his senlority
position and in view of Board's direction contained in

their letter referred to above, Shri Naseem is hereby

reverted from the grade of Inspector to the grade of

Sub-Inspector.

ﬁ In pursuance of Central Board of Exeise & Customs,

26 These orders shall take effect from the date of
issue of these orderse

Ssrry 'EQ\O .’

(M,L, Beri) <% 582
Asstt.Narcotics Commissioner(Hqrs)

\/Sh?i Mohd. Ngseem ;-

Inspector, ,
fﬁiﬂ u‘lrough: DC0.0. Barabanki-l D’l.




In the Hon'ble High Court of
Sitting at Lucknow,
Innexure Noe. 9

in

Writ Pet it ion No.

e i
Jh.u-vgtl"-’ :‘t ;l.L&b Nabacd

o o e N« at it N
Mohd., Naseem oo Yetitioner
e’ Jersus
Union of India and others Joposite Parties
union ol inGig agna o W lde \JPPO S10@ Fal'UleS,

Narcotics Department : Draft seniority of Inspectors as on
{ 1-1=1980 : Scale Rs.25-15-500-EB

EB =155 6020~ 700,

3L,

: Pay inthelate from Dlate Date of Dste of Date of
No e I\ ;;ne S k)\) S*‘ i e = W 4;’ \.«ll Of Gl’ltl"y ,Pf\C il’ln:l con A* r—
gwfbi,f pay pirth into @®nt to mation
held zs shown in v, the in the
oD 1 GOl Ser = grade grade.,
1¢1.6U, 1is vice.
being

QAIrawn.

) " anl
A anls o
aelmallk S

212,56 1. 1066

XX XK AX

'21-12/63
11462
7.11.78

10.8.51

1=3=43
5eRs42

10-1-77 15-10-76
10177 24412.75
7.11.76 -

B1.77 27.9.76

{r*nu-%ii%;;uln. fu8s /- 1.42.79

* iﬂq u.u.ugﬁi i

11). Jf%jll{o"a L70/= 1.1.80 22.3.31

R1=6-54

el
116, 5.5, Yadav 500/= 1.1.79 1.4.39 16.3.60 18704 =
117 Dobgthpalia &25/- 20.1.79 21.12.54 20.1.%9 0. 1.79 =
118, AsNo Choud hary 48y~ 1.1.80 10.7.37 1.11.60 2¢1476 =
119« S.D.Gupta 500/~ 1.12.78 1.7.28 1.10.48 15.12.75 =~
1RO. S.CoSarkar 440/~ 1, 12.7v 10.1.48 30.12,78 30,1R.78 =~

(SP)
121 Sukh Pal

Singh,

LE5/ - 101279 24 .8.bk 28.3.64 20, 12,75

Of fg.a8
0 wef
Tulel S
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122. Wlliam Peter 470/- 1. 5. 79 13. 939 16.2.60 17.5.76 % -%/-
4\)\

i23. Depankar 425/= 30,8.79 29.4.56 30.8.79 30.8.79 -~ ~

Banerjee

12 UK. Verma. 500/= 1.7.78 15.12.44 30.1.64 BT73 % = =
N

125. Soix. JOShi " o~ 31_1-1’4'1 20030 60 21.5 076\“’: koot -

124, B.D.Pandey. A470/= 1.5.79 20.8.38 1518000 19.8.76% .. -

126 N.L.Sharma. 470/= 1.10,79 2,7.40 22,10.60 30.10,76% - -
129 Direct - &
1)\‘# .o v‘o\J"va“h'ﬂn ‘;,:/7(;/- 1 .5079 170115_"{'3 2Uo1 10 U:)- 1 ‘;’DS.?(\‘J\ " - e

{ ¢ \
\DellVe /o

. ~ P W i X Rl 3y e SRR g o | | o
* The exact dste of regularisgtion of 4 loc

s T\ - ” e 2 -1 Y e SR e
appointment In the grade of IinSpe CTors =an-

- " » 3 3 » -
W= i - sl me N - 1 N1 -
Wwill be decided in due course,
U e S S Sl D

True relevant Extract.
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In the Hon'ble

Givil Misc, Application

Wri

t Fetition No

Mohd, Naseem, aged about 4O years,

son of late
» atAda s,
e sident ol

Banki,.

Reyys o
0w BRI o |

Mohalla Rasoolpur,

Mohd, Haleem,

¢ @ ® @

Versus

Union

of India, through the

B Aok s s o o RIS o i danan
wecretary to Government, Ministry of

M

Ny e Tl N e
J.'.LT}.‘u?."._CG, New Delhi.

P R Ry arA o
e u{;ﬂbrql Do arqa a

;i A mwd O s
uxclse ano. Lvusuoms,

New Delhi, through its Secrdtary.

19, The Mall, Mor

Gwalior - 6 (M.F,

e

Assistant Narcot

Government of Ind

The Narcotics Commissioner of India,

)

¢cs Commissioner (Headg

Bara Banki City,

A~

Yetitioner
Aplicant

1

ia, Central Sureau of

Narcotics, 19, The Mall, Morar,

Gwalior-6 (M.P.)

De

Sri D.S.Jain, Inspector (Pre

uar

ters

)

« Oppagite Bartiss;

¢/o Deputy Narcotics Commissioner,

Kota {(Rajasthan

Stay Application

ventive)’
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In the Hon'ble High Court of Judicature at Allahabad, \

Lucknow Bench, Lucknow.

(/76 (D

Civil Misc. Application No. of 1982

Inre :
writ Petition No. 2670 of 1982

Mohammad Naseem esee Petitioner
Versus

Union of India & Others esee Oppe. Parties,

Union Of India & Others ...Opp. Parties - Applicants

Application for eccndonation of delay in filing
short counter affidavit on behalf of Opposite
Parties 1 to 4 opposing admission and staye

N NN J

The above named applicants respectfully submit

@s under s-

1, That a copy of the accompanying short counter
affidavit was served on counsel for the petitioners on
July 27, 1982, However; due to some inadvertence on the
part of the office of the standing counsel the original
short counter affidavit was not filed in this Hon'ble

Court,
’ "

G

'),%

2, That since a copy of the accompanying short counter

affidavit was served on the Counsel for the Petitioner,
the rejoinder affidavit to this short counter affidavit
has been filed on behalf of the petitioners and a copy

of the same has been received by us on 2,8,1982.




el WA vgafex
, C%;////

consequently there was a transfer of case files from the

3. That there was a change over of the Standing

Counsels for the Central Govt. on Oct. 1, 1982 and

out-going standing counsels to the incoming standing
Counsels and then there was interse distribution of case
files between the present Senior Standing Counsel and the

Additional Standing Counsel,

4, That the above inadvertence of not filing the
accompanying short counter affidavit in this Hon'ble
Court was detected only yesterday during the counyaoﬁfthe

scrutiny of the pending case files,

Pravyer

WHEREFORE it is prayed that the delay in filing
of accompanying sho¥% counter affidavit may kindly be

condoned and the same may be taken on record,

‘i///;%$0h'
( D.S. RANDHAWA)
Senior Standing Counsel,

Saned 8 Central Government
November /8, 1982. Counsel for the Applicants.
e T
/2 -ll-8>
2
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In the Hon'ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow.
*¥edk

Writ Petition No, 2670 of 1982,

Mohammad Naseen, - P Petitiom,

Versus

Union of India and others. e Opposite Parties.

ﬁﬂbg% Counter Affidavit on behalf
of opposite parties 1 to 4 opposing

admission and stay,

I, D, Saxena, aged about 40 years, daughter
of Shri H.C, Saxena, “ivisional Opium Officer,

Lucknow, do hereby solemnly affirm and state as under:-

1. That the deponent is Divisional Opium
Officer, Lucknow and is fully conversant with the
facts deposed to hareunder:

0

2. That the petitioner was appointed and was
working as Sub Inspector (Factory Guard) Government
Opium and Alkaloid Factory, Ghazipur,

3. That the Sub Inspector (Preventive) and



e, &

2,

the Sub Inspector (Factory Guard) have been two

»
|
|
|
|
|
|

different cadres., The scale of pay of Sub Inspector
(Factory Guards) was k.110-3-131 whereas the scale
of pay of Sub Inspector (Preventive) is 110=4=150-EB-
4=170-5-180 and nature of duties of the two posts
has also been different, Sub Inspector (Factory
Guards) had only to look after the safety and security
of the factory whereas the Sub Inspectors (preventive)
i have been raiding and checking the smuggling of
contraband goods. In viewof the above facts, it is
not correct that the above two posts are comparable |
or equivalent posts either on the basis of scale of i

pay or on the basis of nature of duties.

4.That in 1970 security arrangements of

Government opium Factory were re-organised and the
| ; responsibility of the security arrangements was
| transferred to Central Industrial Security Force. As
| a result of the said re-organisation the staff of factory
i (f&v¢avhﬁ“ guards w-as rendered surplus, However, it was decided
7! ’ fhat those whose services were required by the Central
Industrial Security Force may be transferred to that
organisation, if they are willing and opt for the
same. The remaining surplus personnel were to be
considered for employment against the vacancies, if any,

in the existing Central Bureau of Narcotics im comparable

i{ } 5.That before thepetitioner could be considered
'for absorption in theCentra] Industrial Security Force
, "’5 he was absorbed in theNarcotics Departmentas Sub
| Inspecter (Preventive) by order dated 31,7.71 passed
| by the Deputy Nare#oics Commissioner, A true copy of
the order dated 34%/ 7.71 is filed herewith as Annexure A-q

A ____________:------lllllllll""""""""lllllll."
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to this counter affidavit,

6.That in the seniority list of Bub
Inspectors (Preventive) the petitionerﬂwus placed
at serial no,216 counting his seniority w.e.f.
the date of his joining i.e,, 3.8.71 after he was

absorbed as Sub Inspector (Preventive) by means

of order dated 31.7.1971.

L 7.That the petitioner represented for

| g counting his seniority from 1963 when he was

Y appointed as Sub Inspector (Factory Guard)., This

| request of the petitioner was acceded to by the

| Narcotics Commissioner by order dated 5,8.76, a true
| copy of the said order has been filed as Annexure 3
to thewrit petition, but the date has been wrengly

| typed as'htﬁ August 1976°.

| \
\
| 8.That on thebasis of thesenoirity fixed under
|
= e orders (“nnexure 3) the case of the petitioner was
| V. (O b
| %’;;;g7,¢@/ 3 considered for ad-hoc promotion and he was promoted

| to officiate as Inspector by order dated 26,12.1977

| a true copy of which has been filed by the petitioner
‘ as Annexure 4 to thewrit petition,

'"‘."l , 9.That on representation being made by

:5f\3ri N.C. Vijay question of seniority was considered

A

\f gby theCentral Board of Excise and Customs it was

¥ pointed out that absorption of thepetitioner in

the Narcotics Department and the benefit of which was
given to him reckoning his seniority in the grade

of Pub Inspector (Preventive) w.e.f. 1963 when he was

appointed as Sub Inspector (Factory Guard) was not




correct. On considering the whole positiocn the

Central Board of Excise and Custom, passed an order

dated 5.5.1982 that the seniority was wrongly assigned

to Sri Naseem in the grade of Sub Inspector (Preventive)
and he was reverted back at serial no.216 in the seniority
list. True copy of theorder passed by the Central .

% Board of Excise and Customs is being filed as Annexure A2

“ } to this counter affidavit.

10.That as a consequence of the order passed
by the CentralBoard Excise and Customs, the impugned
order annexure 8 to thewrit petition was passed
reverting the petitioner to thepost of Sub Inspector

(Preventive).

11.That the order Annexure 8 reverting the
, petitioner to thepost of Sub Inspector(Preventive)
makes it clear that the order was to take effect from
the date of theimpugned order which was received by
the petitioner on 27.5.1982, A true copy of thereceipt
given by the petitioner in tocken of having received

///,,—»~\\\\ the impugned order is being filed herewith as Annexurel?

\

\
/- ~~<%. to this counter affidavit.
ORI N\
S 1.4
y : \L /7“!-4' -~ T x
) 8 12, That after the receipt of the order the

)9/
1

/ petitioner proceeded on casual leave from 28.,5.82

"'{

to 2.6.82. The leave was extended on medical grounds
upto 15.6.82, However, on obtaining the stay order
from this Hon'ble Court the petitioner joined on

8.6,82 after furnishing medical fitness certificate,

13, *hat the deponent is advised to state that the




.i§&4 35

¥
o
by 5
5.
1
order of reversion became effective on 27.5.82
| hence theﬁé?h\interim order of stay granted by this
| Hon'ble Court is infructuous.
‘ 14,That the deponent is advised to state that
the reversion of the petitioner from the officiating
b

postto his substantive post does not result inesvil

consequences, hence the writ petition is not
maintainable as it doesnot amount to reduction in
nk, muchless in a case where the reversion

13s taken place from the officiating post as a result

jiﬁh correction of mistake in fixing the seniority of
/):T

‘\\OU§F:;C@5',fthepetitioner.
e
>
"\ a
D ‘\D LN A R S
G er P Lucknow Dated s ity
267 A July 26, 1982. Deponent,
3
\j?

I, the abovenamed deponent, do hereby verify
that the contents of pargraph 1 of this counter

affidavit are true to my own knowledge, those of

paras 2 to 12 are true to my information derived
from the records and those of paragraphs 13 and 14 are
based on legal advice., No part of itis false and nothing

material has been concealed, so help me God,

Lucknow Dated WD, (3o ot
2le-7 -V
July 26, 1982, Deponent,

I identify the deponent who has signed

beforeme, e
yb4zi,,§§&2f»(

Clerk of Sri Brijesh Kumar,

——,
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In the Hon'bleHigh Court of Judicature at Allahabad,

Lucknow Bench, Lucknow.
*H¥

Writ Petition No., 2670 of 1982

Mohd, Naseem, -—— -t Petitioner.
Versus

N ~ Union of India and others, s Opp.Parties,

nnexure No, A-1

C.No.3/8/71-Et. Dated 31.7.71.
ORDER
fo e g o o

Consequent upon thepost of “ub Inspector (Fy.Guard)
brought under reduction, vide establishment order No.
46/1971 of 19.5.71, Sri Mohd, Naseem Sub Inspector (Fy.
Guard) in the grade of Rs,110-3=131 who has been rendered
surplus is absorbed againstone of the vacant posts of Sub
. Inspector in the grade of fs,110=k=150=EB=L=170=5=180
w.e.f, the date he takesover charge of the post. He is
posted in the ('A' grade Preventive Cell at Ghazipur,

Sd, UN Prasad
Deputy Narcotics Commissioner,

Sri Mohd. Naseem, Sub Inspector (Fy.Guard). He should
geport for duty to the Superintendent Preventive at
Ghazipur immediately.

2. The Manager,Govt Opium and Alk Works Ghazipur
3, The Superintendent (Preventive)

4, The Bill Cierk.

5. Copy for section order book.
8d. U.N,Prasad
Deputy Narcotics Commissioner,

i e
A\ D Ohene 43
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m In the Hon'ble High Court of Judicature at Allahabad,
Lucknow Bench, Lucknow.
ek
_ Writ Petition No.2670 of 1982,
by Mohd, Naseenm - --- Petitioner.
l\_ i Versus
j Union of India and others. -~ Opp.Parties.
b ANNEXURE Yo, A-2.
RNe. 17 CONFIDENTIAL
IMMEDIATE =25-
/
F,No,A,23020/68/80-AD III A
GOVERNMENT OF INDIA
CENTRAL BOARD OF EXCISE AND CUSTOMS.
”Xf To New Delhi, the5th May 1982,
Shri M,M,Bhatnagar,
Narcotics Commissioner of India,
g Gwalior.
» :
# [
L Subject: Seniority - Fixation 9f -Representation
LS &“?th”, from Shri M,C,Vijay, “ub Inspector
Bela b against the seniority assigned to Mohd.
Naseem, Sub Inspeitor.
*a

Sir,

Please refer to the correspemdence resting
h your letter F,No,8(21)Et.I/79/4229 dated the
23rd March 1982 on the above subject:

2.,  Sppi M.C, Vijay was appointed as Sub Inspector
with effect from 2,12.1965 in the pay scale of
B.4110-180 in theNarcetics Departmentand was confirmed
as such with effect from 1,10,1971, Shri Mohd,
Naseem was appointed as Sub Inspecter (Factory Guard)
We®ofe 21.12,1963 in the pay scale of k,110=-131 in
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. P
the Goverzment Opium Factery, Ghazipur, Im 1970
it wes deolided %o tnmfor the seeurify srrangesents
ef Gevermment Opium M Alksloid Werks Underdaking
Ghazipur te the Central Inauamal Seeurity Ferces It was
alse decided that the Watch and Ward Estt. if not taken
ever by the CISF, be absorbed in alternative pests of
Narcoties Department. However, beforethe case of “hri
Naseem for his abserption in the CISF could be finalised,
he was withdrawan from the Factory Guard Estt. and ;
posted to the Preventive side of the Department as Sub =
Inspector (Freventive) in the pay sacale of R, 110-180
We€efe 3¢8¢1971., As Shri Vijay has been appointed as
Sub Inspector Weeefe 2.12,1965, his position in the
seniority list was at 108 wherecas that of Shri Naseem
at 216,

3,In 1974 on receipt of a representation from i
Uy ) oo 'Slﬁ S sfeeder
hri Naseem regarding fixation of his senlority wee.f,
21.12.1963 his name was placed in theseniority list of
®ub Inspector in between S,Nos. 100 and 101 Shri Vijay
has represented on the following points:-
(i) against theseniority assigned to Shri Naseem with

effect from 21.12.1963,

(ii) withdrawal of Shri Naseem's promotion as Inspector
with effect from 15.10.1976, and

(iii) his own promotion as Inspector w.e.f. 15.10.76.

The action of the Narcotics Department in withdrawing
ri Naseem from the factory guard Estt. and posting
as Sub Inspector (Preventive) in the higher pay scale

}
’?was not correct. The decision taken in this regard was to

Lu
\\:i,_ﬂ,-// absorb the surplus Sub-Inspectors (Factory Guard) and

certain other categories of staff in comparable posts, The
matter has been examined On sonsultation with the
Departmental of Personnel and Administrative Reforms andl
it w has been decided that the wrong action taken by the

|

PERp— Ty L S {
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Narcotics Departmentin absorbing Shri Naseem in a
post carrying a higher scale of pay and also the fact
that such deployment should kaxe not have disturbed
the seniority of the persons concerned, the following
action may be taken urgently:i-

(a) Set aside the Narcetics Commissione's erders

assigning wreng seniority te Shri Naxeem in the
grade of Sub Inspecters,

(b) assign senferity te Shri Naseem status que-ante
ioecg BGCK t. .r’.ginal S.No.'216, ﬂnd

(c) eensider the ease of Shri Vijay fer premetion as
Inspecter w.e.f. 15.10.76 by reverting Shri Naseem
immediately from thegrade of Inspecter to that
of Sub Inspecter, previded shri Vijay is etherwise
eligible and suitable fer such premetion,

4.The findings of the D,P.C. in respect of Shri
Vijay may be ferwarded te the Beard's Office for final
erders en his vepresentatien.

5.Recefpt of this letter may please be acknewledge.
Yeurs faithfully,

Sd, RemDass
Under Seeretary.
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In the Hen'ble High Ceurt ef Judicature at Allahabad,

Luckrew Bench, Lucknew,
W4

Writ Petition Ne, 2670 ef 1982,

Mehd. Naseen, e - Petitiener,
Versus
Unien ef India and ethers, we==  Opp.Parties.

Regeived letter Ne,F,Ne.8(21) Et.1/79/738
dated 26,5.1982 (®stablishment Order Ne.40/1982) frem
the Assistant Narcetiss Cemmissioner (Hqrs) Gwalier
threugh the Distriet Opium Officer, Bara Banki-I Division
today the 27th May 1982 (afterneonm,

Sd, Mehd., Naseen 27,5.82
Inspecter
Office of thebistriet Opium
Received Officer BarabankieI Dn,

o499 sgq
\
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In the Hon'ble High Court of Judicature at Allahabad
Sitting at Lucknow.
Rejoinder Affidavit
in
Losdlzit Petltion No. 2670 of 1982
Lv"’l .
7 &b S E o
! AFFIDAVIT % .
3 94 &”i‘?' &
\ GOURT, «
kY s
.
Mohamma.d Maseen ..
Versus
Union of India and others . Opposite Parties.
Rejoinder Affidavit to the short counter
affidavit filed on behalf of opposite
parties noss 1 to 4 opposing the
admission and stay.
1, Moha. IJ/ eem, aged about 40 years, son
of l=te Mol Halaa
O.—. _L.(AJC 4 \.)L].(j. J.J 16&7}‘1, I‘ :Dt ﬁf I“Ohdllc.. RELQ./OlUur,

Bara Banki City, Bara Banl ki, th

olemnly affirm and state on ocath as under L -
[« y PUPIRGH e s ¢
1. That the deponent i1s the peti tioner in the avove

noted writ pe iﬁiéh and as

,h.a

1 he 1s fully

conve ! f'
versant. with the faets ang cireumst: inces of the

cages




.
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2 ¢ That the deponent has gme through the said short

counter affidavit dated 26th July, 1982 filed on

~ behalf of opposite parties nos. 1 to 4 opposing the
admission of the writ petition and stay , herein-
after referred to as the 'counter affidavit' and

has understood the contents thereof well.
\—A\,./ ;

\ ; 3. That the contents of peregraph 3 of the counter
affidavit are denied as stated . As regards the
% 3/ Sub-7
scale of pay of/Ingpector ( Factory Guard ) it is
s.ubmitted that in addition to the salary the

Sub-Inspector ( Factory Guard ) was entitled to

get rent-free accommodation or standard rent at
the rate of Rse.25/« per month apart from free weter
“‘)- o and free electricity upto Rs.5/ - and Rse10/~ per
month respectively. As such the emoluments of
¥
the Sub-Inspector ( Factory Guard ) used tobe
e Rse150/- per month from the very beginning es
against the sgarting salary of Rs¢110/~ per month

for the post of Sub-Inspector ( Preventive ).
a-production)>—
Furthermore, afreward uf/équivaleqt to one month's

pay in a year used to be paid %o 55; the Sub-

»
Inspectorg ( Factory Guard ) and by adding the
same to the emoluments being fﬁrpaid to the Sub-
Inspeetor ( Factory Guard ), their salary exceeded

J4ﬁéfgééggZL» the salary payable to Sub-Inspector ( Preventive )e
Sl As such it is not correct to say that the

above two posts were not comparable or equivalent
postse
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Thég/the contents of parasgraph 4 of khe counter
affidavit are glso denied as stated. The
petitioner's services were absorbed in the
Preventive Department as is evident from Anre xures
no.l and 2 and no option was ever taken from the
petitioner and as such there was no ocecasion for

his transfer to the Central Industrial Securib&j

Force.

That in reply to paragraphs 6 and 7 of the counter
o
affidw it, the contents of peras 2 to 5 of the

writ petition are maintaines to be correct.

That the contents of paragraph 8 of the counter
effidavit are denied as stated and infreply
thereto 1t is submitted that the ad hoe promotion
of the petitioner wag mpde by order dated 11th
September, 1976 and the same vas repularised by
Order dated 26th December, 1977 ( Annexure - 4 )
True copy of the said order dated 11.9. 1976 is

filed herewith as Annexure - 10.

That the contents of paragraph 9 of the counter
affldavit are also denied as stateds The
petigz;ner Was never informed about the saig
representation of Shri M.C. Vijal or about the

pendency of the same before the Central Board of

Exeise & Customs, It 1s also not evident from the
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paragraph under reply as to wh:e%he;{ the said
representation of Srik M.C.Vijal was preferred

within time or not. The deponent is further

advised to gtate that in any case he was entitled

| to be given an opportunity of hearing anad showing
4 cause against the proposed change of senioiggty
| ¢ : as well as reversion of the petitioner md
) . specially so when he had even been conftgg;d

Z on the post of Sub-Inspector ( Preventive )
by order dated 7. l. 1977 and fn this order ‘
also the name of Shri M.C. Vijai wasvmentioned
below the name of the petitioner. True copy of
the said conrirmatton order dated 7. 1. 1977 is

filed herewith as Annexure - 11.( As such the

P + impugned order p@i passed by the Central Board
of Exeise & Customs against the petitioner is

) absolutely null and void and the same is liable

; , N

4 to be set aside;)

8 ¢ That the contents of paragraphs 10 to 12 of

the counter affidavit are also denied as stated.

2 The order of reversion was served upon the
petitioner in the afternoon of 27. 5. 1982

while the casual legve of the petitioner for
g0t 28e 541982 fo 2. 6.1982 had already been
i v applied by the petitioner in the forenoon of
27 541982 and the seme had eyen been sanctioned

prior to the service of the aforesaid reversion

e UgNE
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10.

order. The receipt given by the petitioner does

also not show taht the petitioner had either handed
over charge of the post of Inspecior ( Preventive )
or he was asked to do so by any of his superiors.
On 8.6.1982 the petitioner had joined his duties
zgfgn recovery from illness and as such there was

Y. oS s
nothing wrongi in ite S friltlores o

R - . .,," G : Vit ;
A eon. /,,’»«.( At aeCo A T hof ] ’/”“"(ﬂ"\> b’ s
? g i 7 i /
S L ) I o
That the confents of paragraphs 13 and 14 of the
counter affidevit are also denied as stated. The
sald reversion order could not become effective

on 27. 5. 1982.As a matter of fact the saild

reversion order could not become effective on

ror
27. 5. 1982/ aﬁﬁ/thezeafterfz’lt is further

submitted that the petitioner's reversion wasg

totally unjustified and illegal. I¥ is submitted

that the petitioner could not be reverted on the
2% Sub

post of /Inspector as his promotion to the post

& o
of Inspector wem mde fn substantive pek

capacity. The re¥ersion of the petitioner,therefore,

carries with it civil consequences . The s21id

reversion haying been ordered without compliance

of theﬁ/brccedure prescribed by law, the same

is abségiutely illegal ang voidt)7f

That in view of the above facts and circumstences

it would bpe expedient and in the ends of justice
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to admit the writ petition and to grant interim

relief.

// /x\‘;”v( //

:' |

—

Deted Lucknows Deh nent

2
July‘),? ’ 1982,

Verification

) I,the deponent abovenamed, do hereby verlfy

that the contents of paras 1 to 9 except the

L bracketted portions of paras 7 and 9 oI this aftfidavit
are true to mypersonal knowledge and those of paras

10 and the bracketted portions of paras 7 and 9 of

this affidevit are believed by me to be correct. No

part of it 1s false and nothing material has been

,fggii,. concealed. So help me God. 4
' ' Signed and verified this,gfj;féay of July 1982
at Lucknowe ﬂ‘ //\ fputs? -
Deponent.
e

Ii identify the deponent who has signed it
before me.

Solemnly afffwmed before me on July) 1982 5
atﬁ”’gmo’zp-% by the depglent Mehe(! Naaks M
who 1is identified by Shrlrﬂaﬁ\9f~5?”ﬂﬂ9‘7(‘)/~
Advocate,High Court,Allahabad/Lucsnowe

Thave satisfied myseli by examining the
depcnent that he understands the contents
of this affidavit which has been read out
and explained by me to him

o

'3%\1/7,99/@
T T
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IN THE H ON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD
B SITTING AT LUBKNOW . :

22
ANEXURE NO.10

- in
Writ P etition no.26 70 of 1982

Mohammad Naseem o oo Petit 1 omer
Vs.
Wy Union of India and others.. e« Opp.Par ties.
% ' -
&\ . .No.1(23)Estt/76/2270

G ov ernment of India,
N
* CUentral Bureau of Narcotics
Office of the Narcocies Commissioner of India,

19, The Mill Norur, Gwalior-6( M.P .)
YDt T N R Ahlee (924,

ESTABLISHMENT ORDER No.69/76

‘f

. « 1o Shri Sri Krishan Joshi Ofticiaging Inspe ctor
“r “ (Preveutive)presehtly posed in the *A" Grade Ce-11 ,0fiice
of the Deputy Narcotics Commissio ner, Ghazi pur is hereby
, transferred in the same capacity and posted as Inspector
A( (Factory)in the Governgent opium & Alkaloid Works,under-
taking Naemuch vice Skohri Pargap Singh transferred to the
Director of Emirgency Risks Insurance. These orders shall

t ake immediate effect.

2. Shri Mohd.Naseem,officiating Sub - Inspector
presently wor -king in Uttar Fradesh,is hereby appointed
to officiate on purely provisional and ad-h oc basis
and subject to ratif ication b ¥y the Deparg m-e-ntél
P romotion Commity ee, as Inspector(0.G.)in the scale
°f Rs.425-15-500-E B-15-560-20-700 and p ost-sd in
the "A" Grade Cell Oiiic e 01 the Deputy Narcoctic s

Com m1531oner, Ghazipur Vice OShri S.K.Joshi EXRX
transfarred.

wme 1



3. Shri Na thu Lal Sharma, O fficiat in g Upper
Division Clerk,presentl y poste-d in the office of the
Deputy Narcotics Commiss ioner,Kota,is h elréby
appointed to officiate on purely provisional and
,ad=hoc ‘basis as Inspector (0.G.) in the scale of
—_/ of K8¢4R5=15-500 -EB-15-560;20-750 ad posted a s
&ﬂ Inspector(Preventive) in the office of the Deputy
Narest&cs‘Commissionér, Neemuch vice Shri R.K.Menon

. transferred to the Direc tor of Emergency Risks Insurance.

ko S8/Shri Mohd.Naseem and Nath-u Lal § harma may
Pl-ease f-urther note that app-o-intme nt is aga-ia -s¢
the vacancies reserved fior direct recruits and they
shall be liable to be reversed any time, ?hesa orders
sh all take effect from the date t hey assume charge
‘.(» - of their now assignment.

S d/- S.P .Sha rma
4{, Assis tant Narcot i cs
Commissio ner

(Read quarter)

~

bopy forwarded for iifi information and necessary action to:

"“ﬁ1. The Deputy Narcotics Commissioner's Ghazipur(alongwith
the copies meant for S/Shri S.K.Joshi and Mohd.Naseem.

2¢ The Gen gral Hanager, Government Opium &Alkaloid Works
Undertaking. Naemuch .

3+ The Deputy Narcotics Commissioner “ota( Alongwith the
Copy meant for Shri Nathu Lal Sharma) Shr; Sharma

M ay please be relisved 1mmeldately.

>
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The Deputy Narcoti c¢s Comm i ssioner,

Ne emuch.

The Chief Controller, Govt.0pi-um & Alkaloid
Factor ies, Saraswati House,5th Floor,

27, Nehru Place, Ne® Delhi.

Confidential Brancly Narcotics Intgelligence
Bureau, Narcotics Cammissiomer's office,

A

Gwalior.

Sd/- S.P.8harma
Assistant Narcotics Commissioner

(Headq uarters)

|
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i In the Hon'ble ngh ourt of Judicature atdllshabad :
Sitging at Lucknow?
Annexur no.t1 1
in (
Writ Petition No.2670 ot 1982 1
M ohammad Naseem Figh .5 Petitioner
Vs
Union of India & oth Brs i % Op p.Parties.
s F.No.3 (2)stt/76/855
| 4 Government of India.

Central B ureau of Narcoties,

: Office of the Narcotics Commissioner of India,
SHy 19, The Mall Morar, Gwalior =6,

| Dated the 7th January,1977

| BSTABLISHMENT ORDER No.4/77

In partial modification of thid office Establlshment
order Nos. 84/76 dated 6 5.1.76 and 87/76, dated

be 120 76, the following Sub - Inspecta s, are hereby

appointed to the grade of Sub- Inspector in the scale of
‘ v(‘ R84220=4=150=EB=4~170-5-180 revised with effect from

141473 t0 B8.260=6=299<EB=6=326=8= 366=EB=8=390=10=400

> in substant iv e capacity with effect from thedates shown
‘ ¥
i « against e ach @
| 1. Shri M ohd.Naseem 1410 « 79

2 Shri N.C Vijai 1« 10.71
| Sd/- B.P.Sharma ‘
As stt.Narcotics Commis sioner(Hqrs

Shri Mohd. Naseem,

Inspect or(P) through the Depugy Natgc otic-s Commissioner
Ghazipur. -~ -

Sh ri M.C.Viaji
Sub-In spector,
Narcotics Commi-ssioner's office,Gwalior.
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Before the Oentral Adminlgtretive Tribunel,
x Circuit Bench, Lucknow,
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i Mohd. Nageem. *oe Applicent
Versus
Union of India 2nd others.. Rogpondent g

- T

Application for condonation of Delay

. The Petitioner~Applicent, abovs nemed, begs
to submit ag under 3 -

That in view of the fo cks and circumgitances

stated in the accompanying affidevit, 1t ig prayed

Sl di S8
e [1E s

L TN P me 2 PREON. dlacy 2 4 g
delay, 1f eny, In moving *the Application

o P T B2l sn ool A B n = ~ 3
ior recall / gekting aglde the ex parte order

P, R EA L : E
dated 17-4-1990 dimigsine the T,A.10.1057 of

i

‘ g 1987 (7) may kindly bs condoned.

Lucknow Dated

23rd May, 1995.
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Kota ( Rajagthan ).

O Re gpondents.

Application for Regtoration

The Applicent, 2above nemed, begs %o submit

ag under § -

That in view of the facts and clrcumgtances
gteted in the accompanying Affidevit, it ig prayed
that the ox parte order dated 17-4-1990 dlgmlssing

2670 of 1982 dignigssed in defeult on 17-4-1990 )
mey kindly be recalled and set agide and the

Interim order dated 3-6-1982 may be re tor@d*

and the seid Petition may algo kindly be regkorad

to itg originel number and be decided on merits

' ¥
L by eondoning the delay, 1f any.
|

1 i
Advocate,
Cdunsel for the Applicent-

- Potitioner.
‘ Lucknow Deted %
23=5=1905, 7

. e
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Be fara B AT s aon Foo o A At and mde i iy :
Before ne Central Adminigtrative Tribunal,

T s f* 16005
L ! et )

i
L

Al NV ot 2 9n 1 &
Mohd. Naseem. vee Applicent

Unio of dis on sErsiEE: Ra ® 1ent
Union of India ond others.. Rogpondent g,

2tion for condonation of Dslay

1

Ltloner«~Applicant, above nemed, begs

s

M o 3 i - ¥ St e o S o< L J
That In view of the facks and circumsienceg

stated in the accompanying affidavii,

R $.4 » - ®
sty da  JuYe ? - A

ne dslay, 1f eny, in moving the Applicati

he ex parte order

lated 17-4-

1987 (7) may kindly bs condoned.
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Before %he Central Adminigtrative Tribunal,
748 o y
Cireult Benech, Lucknow.
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} FUNGe NESE M. éise Avnlicant
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Versug
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and otherg .. e gpondentg,.
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Application for Interim Relief

Mhe m doof da ‘ef‘i y S T e
The Petlitloner-applicant, above nomed, begg

¥ .
R 0 submit ag under : -

Mamds & 8 T R 7, Iy »
/ het in  view of the faects and cireumgtencaa
o bk e Rt 8 8 S
e S By 3 3
gtatged i the a anvi AF P '
stated In the accompenying Affidevit,it 1g prayed
s s 40 @ e o A ¥ 2 AR T R

% ) oy et & Reden o s
et the Egtablishment Order Ne.6 of 1995 deted
: T it Caclp 34 D28

E

le5al008 hadne Pi9ad o
’ o=1995 being filed ag Annexurs-A to +the S0 CON ~-

na h-«;-,-éj e APAOE 9. s !
renying Affidaj 1T may kindl e e g
ying QLV.LT may kindly be ordsred to |
|
rema

L0 gtayed during the pendoncy of %he Arplica-

tlon for Regtoration
orders as this Hon'ble Tribunal may deem Just and |

e

proper in +he L ‘i
PTOPST In the eircumgtanceg of che coge may algo

be pagsed in favour of +he Datdid. o . :
+ tevour ol the Petitioner-Applicant,

- 17£%21fﬂ

ﬁﬁvucaﬁﬁ,
Coungel for ) Applicante
Petitioner, |

Lucknow Dated

L

23=-5=-1995,
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Before the Central Adminigtrative Tribunal,

Circuit Bench, Lucknow.

Affidavit
in
Application No. of 1995
Application No. of 1995
Application No. of 1995
In re 3

TeAe Noeo 1057 of 1987 (T)
( Writ Petition No. 2670 of 1982

A Ll.il\"ﬁ;k BAD

Nl AL g digmigssed in default on 17-4-1990),

Mohad., Nageem. . R Petitioner
Applicant s
Versus
Union of Inala and others eese Respondents. /
Affidavit

In support of the Application for Regtora-

tion, Application, for Conaonation of Delay

ana the Application for Interim Relief.

o I, DYoha. Nageem, 2gea about 53 years, son

v

- A—
of late Moha. Heleem, mamkimmkxaf Core of Haji

Abaul Rehin Perfumers,Ali Neger,Gorakhpur,presantly



G %

reslding at House No. 545 /54 near Yadav Bhaven,
0ld Mahanagar, Lucknow, the deponent, do heraeby

solemnly affirm ana gtate on oath ag unaer : =-

1. That the aeponent 1s the Petitioner - Applicant
in the above noted Writ Petition which wag trans-
ferred %o this Hon' ble Tribunal and reglctersa

ag T.A. Roe 1057 of = 1987 (7).

2. That at the time of filing this Writ Petitlon
’ the deponent wag posted at Barabankl from whnere
he wag trangferred to Bereilly in April, 1984;
from where he weg trengferred t® Lucknow in 1988
and from Lucknow he wag transferrea to Ghazipur
in March, 1989 and from where he wag trangferred
to Agra in July, 1989 and from there he wag again

/ trangferred to Lucknow in December, 1990,

3« That after the exchange of Counter Affldavit and
Rejoinger Afficavit in the above notea Writ Petitlon
ana after conaonation of delay in filing the
Procegs fee ete. 1in October, 1984, the deponent

g

wag mEx informea by his coungel that intimation
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S, will be given to him ag @znd wnen hig pregence

may be requirea for any othner Affidavit etec. or In
é%;ﬂ connection with the nearing of the Writ Petition

and ag such the deponent hea not contactea his

counsel after October, 1984 anao he wag all along

unasr the impregsion that intimation will be



given to him ag and when his presence would be

required in connection with the Writ Petition.

4. That the deponent could never learn even about the
trangfer of the aforementionea Writ Petitlon +to
this Hon' ble Tribunal as he had not received any
intimation in this regpect either from his counsel
or from the High Court or from +this Hon'ble

3 Tribunal.

’ 5. That on account of domestic problemg the deponent
could not aven contact his coungsel to enquire about
the progress of the cage since after October 1984
and 1t wag only after recsiving this Order No. 6

of 1995 dated lgt May, 1995 received by the deponent
on 19th May, 1995 that the deponent contactea his
coungel on 20th May, 1995 and anquira:; from k;him
about the fate of the said writ petition.

{

, 6. That it wag only then, that is on 20th May, 1995
— E\ER ﬁo‘p g thaet the deponent wag informed by his coungel thet
TN '.‘ after the enactment of Adminigtrative Tribunal's
Wt Act, 1985, all the writ petitiong of the Central
; Covermment employees have been trangferred to the
Meb Central A_dminigtrative Tribunal ana notices regard-
%ﬂ ing the seme were to be igs-ued from the gaid
/ Trib.unaly and sinee no intimation haa been received
by the ceponent's counsel from the geid Aaminigtra-
tive Tribunal, he ecoula not glve any informetion

to the depopent regarding the same, A tnue copy
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of the gsaia Orasr datea lst May, 1995 is being

amnexed herewlth ag Annexure No.A.

7. That 20th Mey, 1995 being saturday, tné deponent
could not meke any enquiry in the office of this
Hon'ble Tribunél about the proceedings of the
ingtant cage ana it was only on 22nd Mey, 1995

that the deponent made enquiry about the seixd

:1 ingtant cage through the clerk of his counsel.

" 8« That on inspection of the file of this iﬁééaat

cage the aeponent came to know that no notice

wag ever igsued to the deponent or his counsel

about the date in tnis cage ag well ag about

the trangfer of the cage to tnls Hon'ble Tribunal
and only one notice appears to have been igsued %o
Sri D.S. Jain, opposite party nce. 5 on 10th January
1990, The deponent could mot get information about
the trangfer of hig cage to tnis Hon'ble Tribunal

even from any of the opposite parties.

9. That it wag in the aforaesaia circumstances that

neither the aeponent mor his counsel could

appear before thig Hon'ble Tribunal on 17th April,
1990 when the ingtant eage appears to have been
p fixed before thig Hon'ble Tribunal and was

S digmiggsea for want of prosecution.

10. That ag the knowleage about the aforegeia Order

dated 17th April, 1990 could not be derived by




4

11.

12.

14.

e

the deponent earlier than 19th May, 1995 in any
manner whatsoever there was no occagion for tne
deponent 6 have moved Application for the Recall /
gsetting aside the said order daten 17tn April,

1990 at any earlier occaglon.

That the delay in moving the instant Application
for the Recall s setting aside the salu ex parte
order datea 17th April, 1990 is neither deliberate
nor on account of any negligence or fault of tne

Potitloner - uveponent .

That the petitloner - deponent enterteing strong
hope of suceess in tnig Petition and in cage tne
seld ox parte order dated 17tn April, 1990 is not
recalled ana get ag-lide end the interim oruer dated
3rd June, 198z is not restorea, tne deponent will

suffer irreparable injury ana 1loss.

That since the aforesaia order sated lst May, 1995
hag been issued in pursusnce of the ox parte order
dated 17tn April, 1990 ana tne order dated 17tn

April, 1990 1g llable to be recallea anu set aglos,

it woulu be expeaient a;& and in the ends of justice
to stay the operation of the aforesaia oraer dated
1st May, %395 ( being filed ag Annexure-A to thig
Affidevit.)

That the aforegaid facts, reasons and circumstances

constitute sufficlent cauge for the condonation of




delay, if any, in moving the Application for re-

call / setting agide the ex parte oraer aatea

17th April, 1990 digmigsing the T.A. No. 1057

of 1087 (1) o rarliatom f o cimt A
— . p e g s

O~

15. That the Petitioner - Deponent is seriously
interested in progsecuting the Petltion and in case
rhe aforesain ex parte oraer datea 17th April,

—

100@ digmigsing the T.A. No. 1057 of 1987 ( Wrlt
‘V-/

e

. Potition N0.2670 of 1982 $ oaigmisced in default
) v—  ig not recalled and gset agide and Petition(
on 17th April, 1990 )/ and go also the Interim
oraer catea 3ra June, 198z are not restored,
+he Petitioner - Deponent will suffer irrepargble

injury and losSe

16, Thet in view of the facts and circumgtances gtated
= above, it would be expedlent and in the ends of
justice that the ex parte oraer aatea 17th April
1090 oignissing the T.A. No.1057 (T) be recalled
and set agide ano the Petitlon ag well ag the

Interim Order dated 3=-6-1982 be regtored and declded

on meritse
o e
| ﬁé%g@,
Lucknow Datea Deponent

23ra May, 1995.

Verification

I, Mona, Nageem, aged about 53 years, son of

late Mohd. Haleem, the deponent, do hereby verify
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that the conten’cs of parag / oy
a A / )’ except the bracketted portions
of parag Ty L of this Affidavit
are true to my personal kmowledge, while thogse of
parag / 2/ ‘5, aAl /4 ag well as
o~ " A
the bracketted portions of paras WA
of the same are believea by me to be true,

ana thay I have not suppressed any material facts.

 9igned ana verified this 23ra day of May, 1995

at Lucknow.
Dated Lucknow %/f’”
23rd May, 1995. Deponent - Petiticner.
petors 9
.ﬂl
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7 Y F.No.8(21)Estt-1/79/%72%

. M/“t‘ Government of India,
; A Central Bureau of Narcotics, K,
By Office of the Narcotics Commissioner of India, /g%

E‘ L b _ 19, The Mall, Morar, Gwalior-474006.
|

Dated the |.&- Aprid, 1995.

ESTABLISHMENT ORDER NO.6/1995

[ Shri M.C. Vijay was appointed as S.I. with
! effect from 2.12.1965 in the pay scale of Rs.110-180 in
‘ this department and was confirmed with effect from
5 1.10.71. Shri Mohd. Naseem was appointed as S.I. (Factory
1 Guard) with effect from 21.12.1963 in the pay scale of
z Rs.110-131.in the Opium Factory, Ghazipur. In 1970 it was
decided® to transfer the security arrangements of Govt.
Opium and Alkaloid Works Undertakings, Ghazipur to the
Central Industrial Security Force. It was also decided
that the watch and ward estt. if not taken over by  the
C.I.S.F., be absorbed in the alternative posts of this
department. However, before the case of Shri Naseen for
his absorption in the C.I.S.F. could be finalised, he was

;;}, £ withdrawn from the factory guard estt. and posted in the
e qjg' 4 preventive side of this department as Sub-Inspector
‘Gr,f ~q; (Preventive) in the pay scale of Rs.110-180 w.e.f.

1415( 3.8.1971. As Shri Vijay had been appointed as S.I. w.e.f.

2.12.1965, he was placed in the seniority list at S.No.108 -
whereas Shri Naseem was placed at S.No.216. In 1974, Shri
Naseem represented for fixation of his seniority in the
grade of S.I. with effect from 21.12.1963. Accordingly
his name was placed in the seniority list in between
S.No.100 & 101 i.e. at 100A. According to his Seniority
at S1.No.100A, Shri Naseem was promoted to the post of
Inspector w.e.f.15.10.76. Being aggrieved with  fhe,
seniority assigned to Shri Naseem and his promotion to
Inspector w.e.f. 15.10.76, Shri Vijay also represented and
requested to consider his promotion as Inspector with
effect from 15.10.76 and withdrawal of the promotion of
Shri Naseem as Inspector.

'Y

2. The said representation of Shri Vijay was
examined by the Board in consulation with the Department
of Personnel and Adminitrative Reforms and decided that
the wrong action taken by the Narcotics Department 1in
v absorbing Shri Naseem in a post carrying a higher scale of
pay and also the fact that such deployment should not have
disturbed the seniority of the persons concerned. Hence
Board suggested following action to be taken urgently:-

(a) Set aside the Narcotics Commissioner's
orders assigning wrong seniority to Shri
Naseem in the grade of S.I.;

P »

(b) assign seniority to Shri Naseem status-quo
ante i.e. back to original S.No. 2163 and

(¢c) consider the name of Shri Vijay for
promotion as Inspector w.e.f. 15.10.76 by
reverting Shri Naseem idfediately from the
grade of Inspector to that of Sub-Inspector
provided Shri Vijay was otherwise eligible
and suitable for such promotion.
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“'f’\\ Copy forwardedfor information and necessary
¥ - actioen to := O
b 4 1 The Under Secretary, Ad. IIE-A, Central Board
& of Exice & Customs, New Delhi with reference to their
b4 letter dated 5.5.82 referred to above.

. 0 The Dy. Narcotics Commissioner Lucknow. It is

requested that emoluments paid to Shri Mohd.Naseem in the
scale of Inspector w.e.f. 17.4.90 may please be recovered ™
from him as per rules under intimation to this office.

¢ 3 The Dy. Narcotics Commissioner Neemuch/Kota.
1 4. The Pay & Accounts Oficer, C.B.N.Gwalior.
5. Estt.II/Accounts/Confl., N.C.'s office Gwalior.

¢ 9o
= ’ (S.R.PRASAD)
ASSTT. NARCOTICS COMMIS IONER (HQRS.)

L ' L




BEFORE THE CENTRAi ADMINISTRATIVE TRIBUNAL

LUCKNOW BENCH, LUEKNOW
m-\b18/ Qqy
M.P. No.977 of 95 in TA No, 1057/87.
» Tribunal
5§

. voe

Central A dministrativ
{uckpow Bench 'V§ : a
Bate of Filing

Bate of Receipt DY Post

<

Py, Registrat ( J §

Mohd, MNaseem «o. Applicant
=~VeIrsus—
Union of India and others .. Respondents
- L}

%QC%ﬂwﬁawﬂbb/

APPLICATION FOR VACATION OF STAY/DATED “3.8,95
7

The respondents No.1 to 4 in the above
TA No.1057 of 87 most respectfully begs to submit
as under:-

1. That the undersigned Counsel for the Respondents

Nos.1 to 4 has received the copies of restoration appiicatiof
P !

moved by the appiicant in TA No.1057/87 on 23rd May 1895.

8 That the case was 1isted on 31 May 1995
before this Hen'hle Tribunal, On 3% May 95 , it is
found from court records that Dr. Dinesh Chandra
Add1. Standing Counsel for High Court, iucknmw Bench
received again copy of restoration of TA No. 1057

P

e / ~ re -
te, MP No.977/95 from the appliesnt's Counsel and

also taken time for filing written objection on hehalf

of respondents within two wee"s thersafter, and the

cased was listed for 28.7.95,



AR R R ERET 3 %t atssn

»

=) e 5

Bis That on 28.7.95 there was no sitting and

the case was adjourned to 3.8.95.

4, That the case was listed on 3.8.95 and in the

cause 1ist of 3;8395 the name of Dr., Dinesh Chandfa

was printed as Counse! for Respondents and order was

stgy ing
passed by this Hon'kle Tribunal'/®n the impugned order

dated 6/95 dated 1.5,95. ony of Gevse List is atta
- 5.95. ; Py - 8 attach
WWLJ\LQ . Q"J—»

o~

5.1 That on receipt of letter No.T1-26/1/ET=-84/1098

ed as |

dated 7.8.95 from the Deputy P Narcotics Commissiong.y,
Government of India, Ministry of Finance, iucknow

along with copy of order dated 3.8,95 passed by this
Hon'ble Tribunal . I have moved an application for
inspection of record on 8.8.95 and inspected the record on

118,95, A photo copy of Tetter dated 7.8.95 of the

Department is being filed herewith as Anwe xure No.R.2_

to this appiication for ﬁtusan

6. That on inspection of records on 11.8,95
revealed that no Memo of appearance as Tequired

b under CAT Practice Rules 1993 under Chapter . XII(Ruie.62)
from Dr. Dinesh Chandra was on record on behalf of

Respondénts No.,7 to 4,

7. That the Department has sent parawise comments

for preparation and filing cbjection against restoration




-
-y w5
el

application, which $s under preparation,

8. That on 31.7.9% Dr. Dinesh Chandra appeared on

-

beha'f of respondents and received copy of MP No.977 of

et

9% in TA No. 1057/87 atthough the Department never
given instruction to contest the sald case to

Dr, Dinesh Chandra which is evident from attached
Annexeure Mo.R,2 to thie apriication,

9. That on the date of hearing ie. 3.8,95 the

-

Department was not duly represented in the said case.

In fact no opportunity of hearing the respondents was afford~

ed on 3.8.95,

10, That in view of the facts and circumstances

e stated in the foregoing paragraphs the order dated

s e

3.8,95 passed by this Han'hve Tribuna! in the above

- 1P, No.977 of 95 may very kindly be rocalled,

PRAYER,

Wherefore it is most humbly orayed that

- Y ot ink

this Hon'hle Tribuna! may be pleased to recall the

order dated 3.8,95 staying the operation of impugned

depsrtmental order Mo, 6/9% dated 1,595 in the ends of

justice,

. (Kn Ash Crsudnary)
Add', Standing Lounce! for Central~Govt

(Counse! for reSponfen ﬂb.? to 8)

Lucknow = /ﬁ>j%) KZ

Dateds 23,8, 95,
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- CENT. L ADMINISTR ’\TIV:L Tx{I 3U1\AL @(’j
LUCI" Ol 3BLC (
( To bz hearl b2forea’J.J3. on 3.8,95 ;
| ' Hon'ble Mr. Justice 3.C. Saksena -ViCs
‘ Hon'ble Mr. V.K. seth =Nells
For Admission_ At. 10.30.A.M.
For AZMl-Si -
| 1N O+A.NO. 311/35 Dr. Rs+R.5. Seti;;%%g§§§£i,,a.c. Singh
o Vs :
l - U.0.I. " Km. A, Chaudkary
| 2 0.A.NO. 312/95 <.p. Jbukla §E§;;/ R.P. Panday
i % 2 v . __‘/ S= 3
_ . u.O0.1. " -
. Ciﬂ O.AMN. '320§$3g aj: al’ . Ratnesh Lal
. e / _ )
_ Tsdals o P Km. A. Crauidhary
4. M.P.NO. 1235/95 DAL s My n . K.3. Singh
, 7 n = N
A OAelND e ;329/95 U, dals o " -
-1 J.A.ND. 337/35 Jagileo i A.C. Mishra
- S
U.lo.1. " Anil Srivastava
6. J2.1.80, 333/95 Jaswant 3ingh " A.P. .udey
t . ~Vs- y '
\“_. : Y Py U QD . Io " -
. OAND +357/35 Jinesh Chanira " R.C. Saxena
wm 0
U.0.1. " JEWJrkgthrﬂﬁsry
8. 0.A.NO. . 371/35 smt Chaniwati Z/// ¢ amit 3osh
' -/s5-
\] -\/ . I - 6\} / ——
<§;> D.A.IND. 385/25 Kalika 2rasail L’//,V’“ S.3. Paniay
: Sl g-
s D et Tt i
N 332/PoA C. 1. ,1ng} i *%A-P0(J' N. K, 5qrawal
< i G- /
o U ‘. \) . I- .
- -
For Jdriers
11, CcCriO. 45 /34  Kalim Armad oo M. Duoey
' ; in’ ~Js—-
0.A.NO. 337/32 RJK. Rastoai 0 Jr. 2. Chanira
12 CCPNO . 21/%4 ¥m. K.A.K. Lata - Z.3. Singh
* ) In Lo ‘ ~/S5--
0.A.NJ. 123/34 T.N. Jron . Noil. Craturveidl
13. ToANOW 1057/87 M ok 3. Nas2em . 2. ‘Bilani
- 55-
Uedalo A Jr. D. Chandra
14, M.P.ND. 1155/35 R.K. Triveil A 3. Solaman
| IN ~7s-
‘ O.A.NO. 104/8% Usisle " or. J. “randra
" ANOQP Kumar
r 15. J.ANDo 432/31 3.2, Paniay " T.N. Gupta
-/ 5=
UedoeIo = H v. K. Agnikotri
16. O.A.NJ. 330/22 S Iqosy " Ganga Singh
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i 18. M.P.NO. 1298/95 Narenqr Jabalur H P. Srivastava
i “In ‘ -’ =
f * D.A.NO. 125/23 U.J.IL. .05 * . Dr, D Chandra
» 15, J0.A.ND. 263/93 Kusum Bajpai " T.N. 3ajpai
. . : W - ¢
» » _ U.2.I. " A.K. CThaturvedi
O.A.NJ. 625/93 Suranira ”bauifary " A.K. ‘Shukla
LA T
*”“"”JZ} 7%“27/ U.0.1. " Dr. A. u;;;;:\\).,//
J.A.N.. 610733 J.P. Singh n RJV. Tiwsgri—"
- . __‘Jo__
- UidaIs ; " Sunil 3Srarma
i M.P.NJ. 1322/95 Gajrj Lal " B.K. Mistra
In = Yea
O.ANJ. 718/33 U.,0.I. " 1. K. Chtarvadi
23 O AaND. 192/394 P. Chitransi " A.ll."Shukla
-/ S
U.o.1l. ; A.K. Chaturvedi
24, 0.A.NO. 573/24 M.K. Krare " 2.X. Srivastava:  x
: L O
&\ ) - Uidasle n v.X. Chaturveli
25\ i/?&A;mD. 718j34 am Murti " Ajmal Khan
A ' ;SE* , c;chu‘()/IP7’V\
o ( HedeXs " Imh~h~%ﬂ@¥mry
/ B M. Dubey
26. ~M:P.'m. 104/95 3.S. Sltukla N v.C. Mistra
In ~-Vs-
S.ALNO. 246/35 U.J.I. # 1.K. Cratusveli
M.?.NO. " 1311/35 Faiyaz Ali " W.H. Hailary
. In ~Vg-
O.\N.J. 323/95 U.o0.I. " A.K. Craturvedi
, M.P.ND. 1231/95 A.K. 2aniay i Ratnest Lal
/ In "'"]S" —7"_; \\0; )
J.A.ND. 315435 | U.o. L =\ — »  gm. A. Crauirary T
W -
L 4
For !-2aring 1\t. 2.30. P.M.
29. T.A.ND. 816/87 3I.\. ihan " J.p. Zrivastava
i S < .
U...L. " anil Sri vastava
30. J.A.ND. 117/91 H.?. istra " M. Dubey
..?]S '
Jadisls " Dr. J. Cranira
31. O.A.ND. 54/32 Permeshwar .in " L.7. Shukla
— S_
Uwel. " Manik 3Sinra
32. % W A 12 72 K . Kumar " R.C. Singh
. -
U.o.1. u Dr. D. Crandra
33, D B NI 63/33 st 7.0 Kaul " P. Kant
U.J3.I1. _ " V.K. Chaturvedi
34. QAN 291/23 #.K. singb " ?.X, 3rivastava
(5 9 %, " Redie Craturvedi
35. 3 LW« 252/33 Crameli Jevi “  R.V., Tiwari
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Sanjeev Behari, .

s Homepune. K- -

Deputy Narcotics Commissioner

. IR &N Government of India
* @ g3 Ministry of Finance.
{ A (Tt fom) y (Deptt. of Revenue)
« 37 ARFIEE 7T Central Bureau of Narcotics
qGTH Lucknow.
D.OFNoII=26/1/721-84/
° Jeq9e
o Date 7#4....August, 95
m 5 ~ 4 -

Subject: Applicatien filed by Shri Mohd, Naseem,S.I.
against the order of CAT of dismissal of his
writ petition No.2670 of 1982,C/Regarding:

Please refer to the correspondences resting with
this office letter of even No. dated 14th July,1995,

2e I am astonished to see the interim order passed

on by the Hon'ble Central Administrative Tribunal in

case No. MP No, 977/95 in T.A. No, 1057/87(T) supplied

by shri Mohd. Naseem on 7.8,1995; a copy of his application
alongwith enclosures received, are enclosed for ready

A\ reference, It may be noted that neither Dr. Dinesh
‘ Chandra was authorised from our side nor any draft
< counter repoly was handed over to hims, and how it was

not brought to your notice especially when our counter
reply has not been submitted to the court., Please
look into the matter, appreciating the seriousness
involved, you may give a detailed report in the matter
and take urgent legal steps to vacate the said order,

. This may please be accorded top priority,

\ with n&1uv¥ﬁ7,
\ > :

Yours S vt 7 ‘
Encls: as above, Okv&«l»:jj;%/”?ws,(
» (Sanjeev Beharlﬂ

= Miss Asha Chaudhary,
Additional Standing Counsel,
Central Bovt. Cases,
Central Administrative Tribunal,
Lucknow Bench,
LucknowL

FH -3c39%0, AT oY 3Y-2432, THUM -G’ , B -3xysye

Telephone :-383150, Telex :-0535-2432, Telegram :-'AFEEM', Fax :-385458




BEFORE THE CENTRA{ ADMINTISTRATIVE TRIBUNAL

LUCKNON BENCH, LUCKNOW

MP NO. 977 /95 in re: TANo.1057/87

Mohd. Naseen ... Applicant

=Versus=

Union of India and otliers {ﬁ Respondents

j’ _ AFFIDAVIT IN SUPPRT OF APPL ICATION FOR
. RECALLING THE CRDER DATED 3.8.95. {
Ly g““gtf“ Pehar ) aged about 29 l
years, son of <ha) .2 Pehay ) ]
_at present posted as Deputy Narcotics Comnii ssioner,
Government of India, Ministry of Finance, (Department
» of Revenue) Central Bemesu of Narcotics, Lucknow
do hereby solemnly affirm and state as under:
A 4

1. That the deponent has been authorised to
file this affidavit on behalf of respondents Nos.1 to 4

and he is well conversant with the facts of the case.

2, That the deponent has read and understood

the contents of the MP No,977/95 and TA No.1057/87.

3s That the contents of para 1 to 10 of the
accompanying application for vacation of stay/recalTing

the order dated 3.8,95 are true to my personal knowledge

and based on record,




-De

&

4, That the Annexure N04R51 is photo copy of

its original hy

'

B That in view of the facts and circumstances
stated in the accompanying apnlication for recalling
#he order, the order dated 3.8.95 passed by this

Hon'ble Tribunal may very kindly be recalled in the

-

ends of justice. L 0.,
. _/ N — _—

v Deponent.

Ludknow,

Dated: Aug. 1995,
Verification.

I, the abtove named deponent do hereby

verify thq\contents of para 1 to 2 of this affidavit,
' s

LA e tvna o k. Cet,
SRS iE RTICN s

S GRS

are true to &ge

3 to 5 are bevivied to he true on the basis of
records and 1egal advice. No part of this affidavit

are false and no material fact has been concealed,

Mol

Deponent.—"

tucknow

Dated: Aug. 1995.

T do hereby identify the deponent
who has signed before me is persona

ally known to me.

(Km Ashe Chaudhary)
Add' Standing Counce’ for Central Govt
(Counse! for the respondents
No.s. 1 to 4
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Epptrel AJD
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4 f Filing
N Date of ki ipt b Post

Before the Central Adminigtrativ Tribunal,/6§/

Lucknow Bench, Motl Mehal,

Luckrnowe

Applicetion MNo. \k;«\ﬂ of 1995

;)
: Inre
T\/ Tede Noo 1057 / 87 (T)
Mohd. Nageem .o Petitioner-
Applicent
Versus
Urion of India and others .o Opposite Parties.

é@@lication for Amendment

The Petitioner - Applicang above nemed begs to

gubmlt ag under : -

That in view of the facts and circumgtances
gtated in the accompanying Affidav_it 1% is prayed
that the Hon'ble Tribunal may kindly be pleased to
parmit %hevPetiti@ner - Applicant to make the
following amendments / additions in the Petition /

A - In ths array of pafties of the above noted
T«As No. 1057 / 87-(T) " Deputy Nercotics
Commigsioner ( Administration ) Office of the

L
; e en :
Narcotics Commigsionjof India, 19 The Meall




CF.')""' Administratiye ?!ibun:’l’
l&-‘knnw Bfnch
%

Date of Filing
Bate of Receipt by p,

,,,,,

W31

o S 8 - By Registrar t 4) QS/N

Morar, Gwalior - 474006 " be permitted to be

added ag Opposlte Party No. 6

Parag 15-A to 15-§ as mentioned in the accompanying

affidavit may kindly be allowed to be added after

L2 o
?Era_ 15 Of “he T‘.AO/M /VZ/C‘”‘ s

Ground No.V  and Ground No.VI as mentioned in the
accompanying affidevit, may kindly be allowed to be

added after CGround No.lV in the above noted TeAe

The following words be allowsd to be added in the
Prayer Clause in 1ine 5 on page - 10 of the T.A.

after the wordgs " 5-5-82 " and before ths wordsg

" by summoning the original ": as well ag Hstabligh-
ment order No. 6 / 1995 dated 1-5-1995 contained in

ﬁ.

7
Annexure Noel Q.

Applicant
Xdvocate
Coungel for the Petitioner-
Applicant.

Lucknow Dated

28— 8- 1995,




1.

(thl]“d Administrative Tripunal
1-uckn|\w BC nk-h

Dete of Filing

Pate of Receipt by ©o8

Py, Regisitat | ¢

Yo

Adminigtrative Tribunal,

—

Before the Central

Lucknow Bench, Mgti Vahal.

Luckno we

Application No. 1995

In re

Petitioner -
Applicant.

Affidavit
In Support of the Apvlication for Amendment.
LN N

Nagsaem

I, Mohd. aged about 53 years, son

’

of late Mohd. Heleem, care of Hajl Abdul Rahim

Parfumergs, All Wager, Gorakhpur, prasently regiding
at Houge NO. 545 / 54 ngar Yadav Bhavan, 014 Mahanagar,
Lucknow, the deponent, #o hereby solemnly affirm and

1

state on oath ag under : -

That the deponent is the Petitionsr- Apnlicant in
the above noted Writ Petition / T.A. which was

) , ;= ,
transferred to thig Hyn'ble Tribuhal and registered

asS TelAe Moo 1057 of 1987 (T) .

&



4.

v
-

A

¥

AW

That after the filing of the instant Application <
TeAs Noo 1057 / 87 (T) some other significant
developments have taken place which ere relevent

for a just decision of the cace .

That the gaid subgequent dsvelopments have becomse
all the more necessary to be brought on record as
he Petitioner - Deponent was again reverted to the
— Py e f =g VT

grade of Sub-InSpectoera 26th May, 1982 by means

of Bgtablishment Order No. 6 of 1995 dated 1.5-1995
although the Petitioner / Applicant had ceased %o

be a Jub-Inspector and hig name wag even deleted

from the gseniority 1list of Sub-Ingpectors circulated

by means of Memorandum issued in May, 1993.

Thet 1t 1g also relevant to mention here that several
persons junlor to the petitioner - deponent have
alrzady been given promotion from the post of Ingpactor

to the post of Superintendant Executive in 1994.

Thet in view of the facts and circunstances steted
above, it would be sxpedlent and in the ends of
justice that the Petitioner - Applicant may be
permitted to amend hig Writ Petition No.2670 of-
1982 / TelAe Noe 1057 / 87 (T) in the following

manner : -

A - In the erray of parties of the abovs noted Writ
Petition / TeA. '"Depuby DNarcotics Commisgioner

(Administration), Office of Narcotics Commissioner




’
Ve
| - 3 =
‘ of India, 19 The Mall Morar, Gwallor - 474006 ™
b be permitted to be added ag the Oppdsite Party
Noe 6 "
B- The following paragraphs be permitted to be
| added after para 15 of the Writ Pstition / Te.4. : -
| —
« 15.A : Thet from the senlority 1ist of Sub-
| =
| Inspectors iscued on 17-5-X9982 1t 1is
< avident that in the said 1light *the pebitioner's-

Applicant's name was mentloned et 81.Npe28

1

out in the seniority list of Sub-Inspectors

| as on 1-1-1993 iggued in May , 1993, the
\
| petitioner - Applicant's name does not at

21l appear in the said list and the first

neme appearing in the geid senlority 1%t
igsued in Mayy 1203 is of Nanu Ram Chaudhry
* whoge name appeared at sl. no. 64 in *the 1igh
\ of Sub-Inspechérs issued on 17-5-1982.
o "
L It is thus evident that the petitloner's
o lien had ceaged %o exigt in the grade of
Sub-Inspactorx and he was belng treated
as a permanent InSpactor asS on 1-1-1993>)
True coples of the relevant extracts of the
said geniority 1ist of Sub-Ingpectors isaued

in May, 1982 and in May, 1993 a2longwith

Memoranduns enclosed therawith are veing

fi1ed herewith as Annexures Npe. 12 and 13

to the Petition. "




A
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"15.8 3 Thet byw means of order dated 23-2-1993

69 posts of Inspectors ( of the revised
‘ v

ganctioned strength of 170)were ordered %o
be treated as having been up-graded from
the past of Sub-Inspeckors and as such 69
additional pogsts of Ingpectors stood created
by means of the aforesaid order dated

23-2-1993 . "

"Para 15-C: That in June, 1992 the petitioner had
aven been given a letter of appreciation
for hic hard labout and dedication =2nd a
trus copy of tha seid letter of appresciation

is being annexed herewith as Annexure Wo.l4

to the Petition. "

"Para 15-D ¢ That several Sub-Inspechtors who are

+ much junior to the petitioner have already
been premoted to the post of Inspector even
in 1093 and in 1994. True coples of the
orders daked 19-7-1993 and 23-9-1994
rogarding the promotion of the aforegald
Sub-Inspectors who are all junior than the
petitioner are being annexed herowlth as

Annexures No. 15 and 16 to the Petition.”

"Para 15-FE - That the potiticner's name was included
in the senlority list of Inspectors as on
7-2-1984 which had been up dated in 1993 and
e

wag circulated in September, 1993.  The



. X

Petiticner's name apneared at sl.no. 122 1n the
- ceid 1igt. True copy of the relevant extract
of the ceild seniority list alongwith 1ts

Memorandum ig being filed herewith as Annexure-17

to the Petition. ™

Para 15-F ¢ That some of the perscns junior than the
Petitisrer / Applicant, whose nemes appeared
vetween serial number 130 and 185 of the
‘1" senlority list of Inspectors lgcued In September,
1993 have already been promoted to the post of
quperintendent Executive in the Narcotics
Depattment which is next higher post of promotion.
v —
G%e petitirner™y appears to have been dsprived
of the aforesaid vromotion merely becauge of
impugred order dated 26-5.1082.) A list of
such junlors who have been promoted %o the post
of Superintendent Executive 1in the reguler
cr ad hoc capacity ig being filed herewlth ag

Annéxure No. 18 to the Petition. "

Para 15-G s Thet in spite of the aforeseid position

v~ Nearcoticg VvV—
the Deputy/Commissioner ( Adminigtration )
hed pagsed Egtablighment Order No. 6 / 95 dated
1-5.1995 reverting the Petitioner / Applicant
from the grade of Inspector to the grade of Sub-
Irspector with effect from 26-5-1082 (without
taking intc account that in no case the petlitioner

S
could bm® now be reverted to the post of Sub-

(VS
Inspectar;) A truc co_py of the geid Fstablishment




-~ )%y/

Order No. 6 / ©5 dated lgt May, 1995 is belng
annexed herewith as Apnexure Yo. 19 to the

Petibion. "

C- Thag the aforesaid Tstablishment Order Yo. 6 / 95
dated lst May, 1995 being also now under challenge
the following Grourds may kindly be ellow=d to be
added as Ground Nee. V and Yog. VI eafter Ground

Toe 1V s -

" Ground Toe V - DBecauce the TGstablighment COrder

Fo. 6 / 95 dated lgt May, 1995 1s patently

arbitrery, digcriminetory and illegal and

in vicleticn of the Rule of Equality and
Fair Play gueranteed py Articleg 14 =nd

16 ¢f the Constitution of India. "

"argund VI - Because the petltioner could not at
-—

be now reyerted to the post of Cub-

[—d

el

Ircpector a8 a large number of hig juniors

had already been promoted to the post of

Ircpectors "

D: Thet in the Prayer cleuse the followling wordg may

kindly be allowed to be added in line 5 on page

10 efter the words '"5-5-82" and Dbefore the
&((b\

words "by sumoning the criginal “: as well ag
Getablighment order No. 6 / ¢5 dated 1lst May, 1995

contained in Annexure No. 10 " .

6. Thet in view of the facts and circumctances ctated

&

gbove, it would be expedient and in the ends of justice
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to permit  the petitioner - Applicant to ameni

the Petition / T.A. in the manner indicated above .

Luckrow Dated Deponent
—

28~-8- 1995,

—

Verifice Liz_m

g AR A I AL

T, the above named ﬂs»mrw':v:'t, do hereby verify

that the contents of daI"‘: / A 4 5(74)%’1(5/

p—

na U
—" M&./«ﬁ AKX ILG e;f‘,}«'.C.‘._f;!L}t the bracketied portions
sl
“~

v

ffidevit are true to my own knowledge, while the
¥ (%N
contents of pares 5 5 (¢) s(2) o€ £ e well es
/ 7 :
N— "\
+he bracketted portions of parag /. -A, IS ol fr G
of *he game are believed by me to be true. Yo part

£ is false and nothing material has been concéaled.

e

™m

of

So help me God.
N—

Sigend and verified this 28/t day of W

1995 at Luckncwe

1 identify the deponent who hag signed this

affidsvit before me apd \g DPREYX known To me.

Ao . M. by the
e
vho ls identified bv .‘iiim.,.. ¥ o e 2;‘&9‘ RIS
Advacare iligh Court, Auahabs, C\\«

I have savished nv cxam!‘lm
e deponent th.it ne understan N, “A-A‘
the comtents of 15 affidavit wh SATH COMMISSIOI!n
werg beea res 0 ant explai- Pigh Court Anahabd

- - Lucknow Beack Lr

o N s



F.N0.5(1)+)Et 1/82.

‘Goverment of Indi g, ' TUat v
Central Bureau of Narco tics, ' Ve
tof the Narcotlcs Commissioner of Indla, ey ff; G
‘M E MOBANDUM + '_ L B

Subaect SeniorltY List of Sub,];nspector ‘ VST o e
i 88500, Jg .1982. \

e

,"4,,.’ X o

e A COPY of the seniority list for the grade of Sub. ¢
Inspector .as it stood on 1o 1a 1982, is eniclosed, ' ‘

i 2y T %ections, if any, msy please be filed w1thin 15 days
2 of receipt of the list, ‘Any representations i‘iled thereaf‘ter
- shall. not be considered. : ; R s o
r _ : A . V ;m"o’l\‘)@%—v . 4
/ .._.-..-———-‘—"————'—- Z PR
g\ _. ( 1725 ¥
' M,L, Beri ) ,

S,/

%\‘(/ 4 Asstt, Narcotics Commiss1oner (qus.). il
Vv Fo Nou 5{PH)BE T/80 &0/ i s Lostng @
| shri 7y g el

g ) R vy o F M 1e0 f»ilfy X ; l'.,

IV e0 ihreofdcstmissioneg‘,'n' 183 L'»ffﬂ“ of Indig, i
MAP\M_;“Q M 1. MO’P’Q" Gwad L L QY‘ wly ‘.‘i. }T) ) . ,

% ’ ‘. ‘ Lated, ‘tne ; May -'!98 )

Copy . forwarded to : ' ! Lendlat g

1, The Chief!!Contmlier, i Govt;_;Opium & Alkaloid F‘actories. A e

, GWaJior withs:. ! oPies. i o R |

P UD.K“’ ,t,: DGP-L"YI Uf T-{ P,f 0 nuu nape t()"' FRED ;f‘j ,."j,,u SIS f‘
“.2y ’Ihe Iy, Nexcoitics, Gemm:lssioner, Neemuch vrlth ,009?95 K
¥ o 3 Ihe DY. Narco ticé"CUmﬁms‘sioner. Lucknow with ﬂ «copies '
ity }Iheogy.ol\!arco mm@omm;issionem;“KMa addlag of ° Sube coplesy ‘i i
Tnspgeter as 1t stood ont i1, 1, 1982, 1 "enclo sed,

De 7 Te General Manager, btovt, Opium &Alk, Works Undertm,

N e A @Tessmu@bmth £ any, meopie@gsa be' Iilbd: Wi thin.5ays v ¥ ‘
~af C‘e\:u £ of the 1ist, - Aly représentalions filed theraafter Sl % gj‘_'

7T T gl rdhenGenerel iManager, -Govity ~Opdum &”Alkc korks Under taking, i

=77 Ghazipur: wi.th S copies. et N %
7’,_ The District opium officer, ial ‘*”'t*“"~~-?'it9 °°P198-\
‘ 's‘ It is requested that the copy” me,an'tufor‘) 1ndlv1duals { v ,
C&)cerned may please bgshended.pverito him. tdidaded(iiqrs, )

‘ 7 acknowledgement may please 'qubt_ained and sent to this office |

' '\\\\ s ] i 8 s“
n.« Je ihe Confly/ Est;"I.I; Branch, Naroo tics Lommissioner!'s (I
: Py Office, ~Gwalio B kg g
~ ‘ ) (53%'3—{%3 H-t
Loy 1oy "‘;"‘:7’\ W ’ dot ik
1, Tny Ginded ot g v, ,y & é Thor s (i o
. J Rtinotet s SRAY TP A n. a0 5 ¥ LO_( 124
"5{«7 ‘ tor with coved r( MlLt B ghiars f u
2o . Asstt,. NarCoichésf Commi§sioner Cqus.) o
LGSy 73%;"'1'?.3 Lggrofgry Negnuch with CopLes
VA CETTONTET B3lones, Lucknow with caples ; 3



m.,..u:,

K .L .Bhewsar

g - _ Bate
.- NARCOTICS DEPARTMENT SENT RITY LIST OF SUB-INSPECTRS AS Qi 1-1-1982 e
i , Pay Scele . RS .290-8~330-EB-8-370-10-400-EB-10-480 ]
ST meme T U ey an T ore trem  Dete of  Dte of | Dete of ~ eie of U Remia ks,
- - : L. " the post which the  birth. entry eppoint- confirm- .
) presently pay shown in to ment to ation
, held as in.Col.> Govt., . the in the
4 . on Jo;,—.mmu u.:w .Ummbm service. mH.m.Q.m. muum.@.mo
u b Arevn o B .
Z Mnlolololo L] w..o . o..c L] e ,W- & | by. ‘mo m.., A3 .N., L] omo ° *= o L] omn|o o= o™
1. Bboo Reo Ch2uhen L30/-. 1.14.81 ‘ aNl;Olmm 03-4244  4-1-47 27-8-48
- 2. Amir Mohd. 400,/ - 1.11.79 10.3.26 27-8-48  1-4-49  1-4-49 -
- 5. Mikhteruddin Quréshi 400/~ 1.5. & - 22-8-24  26-2-46.  1-5-52 6-8-60 -
: 4. Setye Nereyenm i 400/~ Y130 8 . 11-6-28  28-11-46 « 2-6-52 6-8-60 -
o 5. wengi 12l Jein ] :00\.-m.. 1.3. 8 25-8-25  21-2-45  10-6-52  6-8-60 -
P, N - ) v s i ; : y - -
6. Rem Chendre Sherme : 9-9-25 4-12-43  24-3-53  6-8-60 ¢ffg.es Inspector
5. 0 | 5 h0o/- 1.8 : W.e.L.18-8-80;
- 7., S.M.Lodha P 18-9-26 5-10-49  5-2-57 6-8-60 -do- -do-
4 - . i inmcﬁ' A'Jlﬂgo
MW 8, Bhupendra S-ingh %70/~ 1.8.81 o 23=7-25  13-3-50 8-7-58 1-3-61 -do- ~do- JM.m.w.
/ - . - - i X . o ' : . - lumU.,
Y 9. -B.L.Cheubey 420/ - 51,7481 _ . 30-4-28 25-9-46  27-4-39 25-1-66 -
10. Rem Sumer 400/ - 1.10.79 4oqo-24  15-7-42  12-10-59 1-10-66 =
; .» 11 m.n....mm_s%m o i “j7-12-29 30.9.50 3-12-59  1-10-66  Appointed &s S.I.in
12. %00/ - 1.1.80 z9-1-32  14-5-46  29-1-60 1-10-66 -

contd, -2
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5—0-27
12-1-30
i=7-29°

g 26+3-35

v
-3

T 6=11-38
05,555

 4-6-25

L p1-1-24

10-5-26
5=1-34

e ouliecs

: a e it %1
- )
- YN
: Te o Peo e m 2B L hedtul
3 S/Shri | S
. 13. p.D.Chepekar 4 25/- 274,81
w 14, Bhim Singh Verme 400/~ 1.1. 80
n—mO gQH_ Onu.m.u..b ; - =
16. Utsev Il Sherme 400/~ 142,80
17. Penne Izl Sherme ~ LOO/- 1.2.80 -
18. Abdul Mezid 400/~ 1.1.80
19. R.K.N JNagerkar - - =
- 20. Anwer Mohd. Khen 420/~ _1.11.80
21, S.P.Sherme 420/-  1.9.81.
: 22. Nenu Rem Ch2uhen 400/~ . 1e5.80
23. Bepu Singh )
- 24, Girdheri 121 (SC)
- == . SRS
25, Ishwar Deyel Tiwari ;
. ' 26, P.L.Y2dev (SC) - )
’ M..N L4 .C-Q m.mm.sﬁwym%. ...#H.... -
= (\\\\ i

28 . Mohd.Naseen

e ——————

awamlwm

=343

10-10-49
14-10-49
17-10-49
9-1-50"

1-3-60 "~
14-3-60

2-4-59 .
12.3.60.
4-8-48

6-10-49.
20-1-61..,

8-1-43
@IMJGO

20~12-64

- -

21-12-63

.Amwémmbw

. ¢

16-3-60
12-3-60
13-5-60
12-8-60
20-1-61

19-3-62

15-11-62

29-8-63
&N

=83=11

6-9-67

1=3-70
1-10-71

1-10-T1

0Offg.es Inspector
W€ eH.o AW'AM'QW.

‘. L
Offg.es Inspector

Weeofe 2845474 /214117

offg.es me@mo&ow
Wee,L£e24-1-74 / 17-5-T

0ffg. as Inspector
W, .H.c J.AN..NW\.—W.;—O.Q«.

Offg.2s Inspector
i-@...mo AW.AO..N@\AO.;—n_‘N *,

{'\b

contd.
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_,.H..._ - ..mw.m.?..n...._.,l.l o .....l..............,,-.l.w o T em a= - 0= e o= s = o= ¢= o= o= .,l..t tl,-4.|.|.m...u.u.| o= o= .l..n |..|.|.|.,...|.1..| o= o— .,l....l
... R mv. rnN.H. Neth Cheudhary | - ~ 10-7-37 1-11-60 zlgu,m,m, 1-3-68  0ffg.es Inspector wef 2=-1-7
£ 30. Kanhei Ram Am.cv 330/~ 1+5.81 T-7-35 8~3~57 1-2-64 1=3-68 - 0ffg. as Inspector
e , 31. Sukh Pel Singh - . _ - ‘24-8-44 28-3-64 ' 28-3-64  1-10-71 Offg. as Inspector
32. U.K.Verme s uEaE o - 15-12-44" 3-1-64 ° i1-12-65 1-10-71 .-do-
33. B.D.Pandey ‘ - - M,o“m.w.wm, d.ml.:lmc.qm_l.ﬂ..mm " 1-10-71 0ffg. @s Inspector,
34. H.C,Cheuhen (SC) - - S 17-11-43 © 28-11-62° 1-9-65 ~ 1-10-71 -do-
35. i1.C .ﬁwﬁ 400/- 1.12. & 2=T7-42 7-11-62  '2-12-65 1-10-71 -
& 36. H.P.Sherme . 2, .2 25-10-27 1-2-45  23-6-70 1-10-72 -
R 37. Rem Prekesh 346/- 109,81 T-4~-24 14-9-50 " 11-6-70  1-10-72 - Retired w, o, T, 3
€38. K .NN.Sexena - - . 1<7-28 27-9-50" 11-6-70 1-10-72 -
" #39. p.nprempujeri - s 10-7-30  * 1-10-50 * 15-6-70  1-10-72 -
4, #40. Sunder 12l Fpne - - 17-27  * 3-10-50 " 10-6-70" "1210-72 -
,, n.ﬁ . N.L.Billore (ST) — - 22-3-31 ;.onm-ma. ﬂJ w.,_dou,,wo. 1210-72 0ffg. s InSpector wef ww”n_‘
R42. puren w1l (ST) = _ - 24-4-26  1-7-54 . 26-6-70 1-10-73. - .
'43. Gopel 12l (SC) TS 1.5.81 3-7-38 20-11-56  11-6=70  1-10-73 -
P44, Rem owmuws Yadav (SC) 330/- 146481 7-8=35 9-2-57 ‘_OJm...qo 1-10-73 - m\muﬂ
R45. @jenen wendoker (SC) 335, 1.3.81 124-8-33  20-3-57  11-6=70  1-10-73 - | O/ 9/&
R 46. Azizulle Khen 330/ 1.6, 81 10-10-28  10-10-50 10-6-70 - -
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S/Shri
R.C., Borana

K.L. Birla

Sabir Khan

Nathu Lal Mali
Shesh Karan

Moti Lal shama

Ram Lal Parihar

Dal Chand Charu (SC)
Bhura Lal Regor

Shardul gingh

Ram Lal Amar

<Hum<_wpﬁm%ms Shamg
R.C, Prajapati

P.C. Guptg

Kishan Das

RaJ Narayan Srivastava

Abdul Kareem

Nanu Ram Chaudhary

330/~

330/~

330/-
330/-
330/-
330/-

330/~

330/-
330/-
330/-
330/-
330/-
330/-
330/-
330/
330/-

qvmcm\d -.._momowm m.ggtmo
1.8.80 = 20.11.32

A.rrwﬁw

.76 1080

3

1.1.81
L—. ‘u.md
1411481

¥

145.81
102,81

1. 12,81
153. 8%
1.3. 81

14,81

1.5.81

14

L

16.3,31
29.6.30
8.1.29

1.7.30 .
21,7, 27
20,12.36

1 25.5.38

2.1, 31

127,29
o1, 31
23.6. 31
7.6.32
702,29
31.7,37
2.5.35
257037

. 22.11,50

27.10.50
l_@n .Wcm..w

1 2143,53
- 848,50

2¢5.50
12.%.57
26.5,57

Qo@omo ¢

15.7,46
o742k
3.7.54
5.7, 54
2.7 149
1.4, 59
3.4.59
7).59

18.6.70
26-12-70
s 1674
19.12.70

26.12.70

26, 12.70

T4 1.7

19.12470
19 12,70
15, 12,70
29+5.71
2545.71
2645471
4.8.73
1e6.71
946,71

28¢5, 771 %

2+.6,71

A.Ao.uw
1. 10.73
1.10.73
1.10.73
1.10.73
1.10.73
1,10.73
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1s 1073
1410473
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g+, Tan Singh Detha - . 700 12,9.60 25571 1B.7% -

085, S.L. Verma(sC) 330/- 145,81 7,7 2,960  26.5.71 1,8,7% -
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ri 95, Raj Bghadur (sc) wwO\l 14481 ; Aﬂ.r. .wm 2,11,62 2645.71 \_ m ﬂr -
96, Ratan Das Dhagla - .. ‘ | @..m..:.m" 2.11,62 26,5.71 g m P -
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V120, Sheesh Ran Saama - v~ - (1:2.27, 123,50 5072 11,12,76 s
{121, Bell Fem 3oy qe281 1800033 51 772 INAATE
f,u. 22, Ran L oKhan (sC) Sl o ‘,.x.u.....,u... 35 ‘_M.AN. 56 5.1,72 T 11,15,76 ..,.
123, Pren Patl Singt [1:322/- ie1.81 7.7.51 . 8472 81.72 11012,76 i
R id, Framos Kwmer Groudhory 3307- l.12:81 - 151251 311271 31,1271 111276 T
Wog. anonara Natn Veme - - S 24.6.37  T.12.5 10,172 111276 -
126, Res Jivawen Ban (80) - = o599 1041072 .1.72  A1.1276 T -
120, prablad Prasad Gupta- /o 15,81 M7 110465 30,1271 11276 -
128, Sudarshan (SC) . 322/-  1.1.81 30.6.46 741,72 741,72 11,12,76 .
1. pina Nath Gupba - 3= 10179 BCRRTENEEN: S NS EIE 12,76 -
130, Rajdeo Ram (80) - . . 1,66 11072 L7201 12,76 -
131, G.C. Srivastava s .. ... 14,7052 3.1.72 3.1.72 il.m.ﬂm, | )
¥ 132 Ran Suth Singh Iadaw AP g 1a7e57 . 3141271 31,12.71 11,1276 -
133; Bas Deo Rt - I 3o5/-  1.2.81  10.7.38  3.3.60 jo.272 111276 -
Ju:.._ satya Narain 322/~ 102,81 .m 3.39 3.3, 60 Gwm..m.m j._.;..m.wm -
Qa35. mear 41 32- N3B1L 32.645 93,60 133,72 .12.96 -
136, Mchd, Tlyas . ) s b oa72 - el
: .ﬂdwfw. Mhsan AL | 322/=- 1s 2. 871 ,_.m.wm . m.F.mo 11,2.72 1. ‘_Maﬂmv. _
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Rem Surat Singh
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R.Ce Kaushil
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Nzrsingh Tiwari
Om Prakash

Kripa Shankar
Rama Kant Tiwari
R. @ Shama |
Moti Lal

. .2. L. Bhatnagar

K. .H.._o Vermag
Ram Palat Yadav

H.o ...2.0. H_HSN.H'H

Prem Prakash Harit (SC) .

Ram gme.H.m. wmgOH.m

e R i o R

330/~
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330/-
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g .whl-l T8 m A
8.7.37 65,60
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9.9.39 174,62
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101140  18.%,62
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73, wﬁﬂmﬁmw Sexena = = .. 18.1,52  26.7.76  3.7.76 1 \, - FRIPRERE g
17%. Vimal Kunar Jain 3H/- - 1.5.8%  1.10.49 2876 2876 = . - : :
175. Sujeet Roy 39— 1.5.81  10:3.55 - 2.7.767 mm.,u\._.,\“o.. - - o
: 176, Umehdra Pal Singh 3/e 1.5.81- 0 221053 2876 2,876 _ 6.7.80 T o
177. PuC, Chosh 1574520 30,7.76 7 30,7.7%6 - sl | .
= 178. Mohd, Islam R w.?.\... L..m..m.‘_. o 22, 8.55 - 29.7.767 29.7.76 - -
| 179, Satya Prekash Srivastava 3= 1.5.81 . 2e6:57  3.7.76 M7.76 " 6.7.80. s, 8 :
180, S.P.S. Sabarwal Sh/e 1.5.81 . 100252+ 27,7767 2,776 162,80 =
181, Renesh Kunar Shama 3M4/= 145,81, 27.51. - 287,76 " 28.7.76 6,7.80 -
182, Suresh Badlani 38/e W5.B1 . 15.2.53 . 2.7.76 - 2.7.76 67,80 R
158 el DiTLE 30/. 1.5.84  22.5.51  30.7.76  30.7.76° 6,7.80 =
VT 18 Rameshwer Ram 3/ 15,81 7,747 21,7.6 . 26.3,76  6,7,80 =
L - 185 N.L. Panwar 322/ 14,81 5 S.:o m.w.mo . 25.5.71- 6.7.80 . e |
7 [L186. C.. Saxena 535 223060 2571 - . L =
187. shahjade 3/ 1.5.81 ¢ C R3S 1862 WlkPe - SR R £
. (188. K.M.,L. Saxena - - o 25.3.31 . 2.1.51- 26,1270 - - {8
1189, Ram Narayen | wmm\« 1.5.81 . %.9.28 . 154,50 26,5.71 - -
190+ Jzmuna Prasad Amov 3/ /= 0 1,281 20,640 ° . 1 A.r._.mo N.‘-O_...T_Nw,_. \ “ - ‘. - N
491+ R.C. Nanwana’ - mmm\.M. 1.12.78 1.1.27 . 1.10.50 10,1275 = =
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1.1, Meena (8T
J.C. Penwar-(sc?

Ha Pa /\@H«Dm Amov
M. R.  Nazwal (SC).

Lrvind Ngith Vgmg

m.ﬁ. srivasteva
V.P. Sagxelg
Pyare Lal (SC)
J.8. Yadav

_srikant Singh

A.K, Sagar .

Murli uwmsxmww

P.C. Dhayani

S.K. Sinhg
Wasjl shukla

D.P. Srivastava

3%/~
314/-
3tH/-
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S/Shri

Bithal Prasad Shama
Raj Mal Jain
Kailash Puri -
Moti Lal Gairi
Badri Lal Kevda
Ran Sewak Lal.
Ren Ashre Chaubey
Birdl Chand Soni
Sumer Singh

Y.K. Chaturvedi
Jagar Nath Tewari
Yogendra Mmu. m“_.sm.d
Prabhat HmﬁE ar m.m.H
0.P. Tiweri.

Sri Ram Tewari

R.Be Kau %HH

Chhitar Lal (SC)

1,5.81
14182
1,12, 81
1e 12: 81
1s 1184
1.11.81

1.11.81

- . . =
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1e 126 81
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- 15 =
TR

4.10.32 30210450 22,1+,78

22,12, 26
1,8.27
13.7.29
11,12, 29
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20,12 27
3.4 W7
18, 6,146
o,f 50 -

1.5, 25
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3.10,56
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Government of India
Central Pureau of Narcotlcs

Ofﬂce of the Narcotiecs Commissioner of Indig " (* \\

19, The Mall, Morar
A006 (M, P, )

Dated the May., 19930

Gwalior

scniority 1list of Sub-Inspectors as-on 1,1,199 «

4 copy of the seniority list of a:b-Inspectors

.as on 1,1,1993 15 enclosed.

The following eriteria have been acbpted as per

axisting instructions for compiling the seniority of
Sub-Inspector s

(a) Seniority of Dirget recruit Sub-Inspectors
has been srrenged strictly aceording to thelr
ranking in the select panel.

(b) Senior.ttv of those Sub-Inspectors who are
‘net confimed on their turn has been fixed

below those 8 Is. who gre confimmed in the
grade on their own turn.

(e) Seniority of those 8.Is, who are appoin ted
during the period 12.5.79 to 1,1,82 has been
arranged according to the rotatlon of
vacsghel es Direct Recruits and Departmentgl
candidates viz Z1lledar in the ratlo of 331 .

(d) Seniority of those S.Is. who are sppoin ted

on or after 2.1,82 to 1.1,85 has been arranged

" according to the rotatlon of vaceneies
botween Direct Recruit, L.D.G end Zllledar
,1n the ratio of 2:1:1

(e) Scmiority of those 8. Is, who are appoin® ad

on or after 1.1,85 has bgen arraiged acco)

. to the instmctlons contained in Deparimeac

of Personnel snd Trgining O.M., P Ra 35914/2/
8®-Estt(d) dated 7.2, 86,

The seniority of Sub-Ingpectors who se Ngmes shown

Ln dnnezure 'A' will bs drawn as and when the CAT case
t‘iled by some S.Is, at Jabalpur Bench is finglised by the

Faetual objection 1f sny, may be f‘ilad wl thin

s of recelpt of senloritly, thereafter, no represen ta-
\d.ll be entertained.

( 8.C.MATHUR )
DI, FAR®ILCS COMMISSTONE (ENPT.)

,p’&-srbtcléc- /\[t h(‘ ,’/

Through_ Sl -C- LHCA /zu;\

. wntdoc. 20

]
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- i
CopY forwarded to 3~ , Yy '
1. The Chief Controller, Govhe. O plum and M.kaloid
FactoTies GwailoT with/copies.
2, The paputy Ngrcotics Commi ssioners l‘emnch/KQta/
jueknow th ples. 1
‘ »
3; The General Managers Govt. Oplum and Alkalolid
W ks, Feamuch/ Gnadpur with — _coples.

indlvidual

1t is reqaested that the copy meant foT
coneerne_d mey please be handed ovel him end dated
t mey please be obtained and sen® o ¢

acknow-le gemell

General gecretard all India

ys s LF Singh,
ctors Associations Ko ta.

Narco i cs Sub-10SPe

nﬁallnstt.n Branch, Narcoties

gz ~ The Confide
GwalloT e

Gommi,salonar' g 0fflces
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151 . Krishna Lal Khagna(ST) 1.11.55

152. Sylvester Xalxo (8T)
153. S8.H Qureshi
154, Ram Harsh Singh Yadav

155. B,R. Dhruve (ST)
156. P, S. Hana

157+ 8Sabir Mohd.

158, N, P, Gaur

159, N.K, Bnargav
160. M. S, Pilodia
161, D.K. Nagarksr

162. K.K, Srivastava
163. Vagar #bmed

o4, pursnotam Lal

165, Hgkimuddin Mansoori

166, Ramashankar Ram (SC)

¥/

22.,12,56
r.o.w.fvm
1.%;52

5l Ul
% .6, 50
L,12,51
19.3, 51

30.6.53
1.2, 51

Nowtmm

2 .6,67
mmo AOO WJ

19.1,53
5¢2; 57

10 -

- om ¢ ™o R e ™e T O™ e ™ T T e g T T T O™ T O gmy Ty~

18.7.79
7 6 .83
17.6,72

21,6,73
224,74

6.6, 74AN
273,72
15.6, 71
13.16.71
12,10.72
10.6.74
27.9. 85

25.8, 86
6.8, 74

18,6,76 Ns

PNQIO'O *

e R e T el it Rt Bl e Rl Bt Bk e et e e et B el a2t Bk ek ek Rl bk Rk B )
A -

Se

23.1,82
7.6483
7.2.84
31.1, 84

20.2, 84
9.2, 84+

10.2, &
22.2, 8%
13.2,85

17.2, 85

2985
7.5.85
25.8,86
17.10.86
ZteT,
15.9, 86
17.10.8
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1. BR. Chatberil

101. Dudh Nath Rem(SC)

102. Sufer Ram (SC)

103. Ran Naresh (80)
1¢%. J.C. Penvar (SO)
105. I.P, Verma (SC)

106 . M.R. Narwale (8C)

1¢7. arvind Nath Vema

1¢8. S.K. Srivastavs
109, V.P. Saxena
110. pyare Lal (SC)
111, J.8 TYadav
112. Srikent Singh

a .~

' 13, Murii UDaukad
114, P.C, Dhyenl
115, S.K. S8inha
116 . Vyasjl Shukla

..\\\

—e=8—"0=o=o=e "0

3.

6.11.52

8.7.46
1.1.48
1.1, 54
8.6«
15.6. 48
1.750
13.8.50
1.3352
2,10.43
8,439

- -
Lo

- =@¢—¢o 000

6.8.76

25.5476
2.8:73

19, 8.7+
2.8.76
13.2,73
.6, 71

BDR i RHR an

Jm.Ae.ﬂm
15.1.77
16 .3:60
28.1.77
29,1, 77

1542, 774N
1.8.77
30.8.77

P e . ek

m.

6.8, 76
2.8.76

3.8.76
3.8.76
2.8.76
31.7.76
30.7.76

15.,10.76
154177
2,1,77
28.1,77
29.1,77

15.2, 774N
1.8,77
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|o|0|o|0|0.lolo.lo
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19,11, 81
a@oé 1e 81
19 o‘_ 1. 81

19,11, 81

19,11, 81
19,11.81
19.11.81
19.11.81

19:11.81

19,11, 81
19:11,81
19.11.81

40 1 4.:04
1 /e T teW?
19,11.81
19.11.81

19,11, 81
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66. Nathu Lal Yadav(SC) - 16.5.36 31.8.57 21 __.i“mm_ 6.7.80 -
67. Kamal Das 1.5.41 23,11.60 21.11.75  6.7.80 - \
1L~ 68, Basudeo Rem-TI 6.1.39 o7 460 10.6.76°  6.7.80 -
69, Mukesh Bhardwa] 5¢36593 26 .7.76 26 .7, 76 6.7.80 B
70, Rajeev Kumar 11 4, 5 26.7.76 26 .7.76 6.7, 80 -
71. Kemal nanot 9156 27.7:76 207,76 6.7.50 . )
7R U“m. Ehgtnagar 1.16.52 28.7.76 28.7.76 6.7, 80 -
73. Yogendra Upadhyeya  2.6.57 2,776 MT.76  6.7.80 -
7. Aknil Kumar Saxena 18.1, 52 26,7,  2.7.76 6.7, 86 -
75, Wmal Kumar Jein 19, 10.59 2,8.76 2.8.76 6.7, 80 -
76, Sujeet Foy 10.3.55 29,7.76 29, 7.7 6.7.80 -
77. Umendra Pal Singh 22:1,53 2.8.76 2.8, 76 6.7.580 -
78, Mohd., Islam 22,8:55 29,7:76 0 29,7.7 6.7, 80 on deputation to NCB,Lucknow £
s, Sgtes Prooch Srivostovs 29.6.57 A .97 .7 76 6700 - v
80, S.P.S. Ssbarwal 10.2;52 27.7.76  27.7.76 6.7, 80 -
84. Remesh Kumar Shama m‘.ﬂ‘.mk_ 28.7.76 28,7.76 6.7.80 -
82. Suresh Badlaml 15.2453 27.7:76 27,7576 . 6,.7.80 -

/-
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31, R C Joshl 5241 17.3.60 2.6,71 11.12.76
32. Bishan Lal (8C) 18.18.37  +.7.60 25.5.71  11.12.76
33, Bansl Lgl GandoTie 5¢2437 55.10.60 29.3.7% 11,12.76
34. Dhama Lal 2% 6,40 2.1,62 27.8.71 11.12.76
% =35, Kanbe Pradad Pandey 1,701 21.11.76  6.1.72 11,1276
o 3. TN 'Khan %052 31,12.71  31.12.71 11.12.76
37. Raja Rem Singh Yadav 1.1.51 6.1,72 6.1,72 11,12.76
38, Site Ram (SO 23.,12.46 8.8.67 41,72 11.,12.76
¥ 39. Rem Lakhan (SC) 147435 ..aw.am.mm 5.1.72 11.12.76
4 o, pren Patl Stagh 747,51 8.1.72  B8.12.72 11,12.76
41, Promod KumarT Chaudhary15.12.51 31,12.71  31.12.71 11.12.76
45, Rem Jiyawen Rem (SC) 54949 10.1,72 104,72 11.12.76
Ly 3%&.33%?? w1065 30,1271 111270
S, P aren(sn N R R N
45. Dina ath Gupte 9,118 s1.67 Va2 11427 P>
% 46. Rajdeo BRem (8C) 1.6:46 Tota72 1.1,72 11.12.76 &, >y
47, G.C, Srivastava 1.7452 3.1.72 3.1.72 11,1276 q¢
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5 CENTRAL BUREAU OF NARCOTIGS SEIORITY LIST OF SUR-TNGPECTOR 45 ON 1.1,19%3. ,,
_ PAY SCALE RS. 1200-30-1440-EB-30-1860 . :
S Feme T T .-.-....-.-w.mm.ow-.wwﬂ-mw.-.-uwwo.mu-.u.w%w.mm.-.-.-.-.w.m..mwmwm.-.-.-.-....-.-.-....-.-.-.-.-.-
K. % /.0 birth entry appolint- confir- .
V/ow ints ment to mation
Covt. the in the , 4
Service grade grade _
“....lo I.IM.” e=e=emememe=o ==, l.w”...|._|....m.“...l.lo....lwﬂolono|.|.mnl.l.|.|. ...l.l.m.....l.l.lal.... !.l.l.l.l.l.l,u,,...l......
meganee .-.-.-.......-.-.-.-.-.-.-.-.-....-.-.-.-.-.-.-.-.-.-.-.-.-.-.-....-.-.-.-.-.-.-.-.-.-.-.-.!-.-....-.,../
1. Nanud Ran Chaudhary 20,7.37 7.4.59 2,6.71 1.10.73 =
2. abaul Eekim 20.6.39 15.3.60  27.5.71  1.10.73 -
3. Suraj Mal Surana -10.,12.35 17.3,60 26.,5,71 ™ 10.73 -
4, Ram Mohan Pandey 21.8.40 11.4.60  4.6,71 1.8.7% -
5. Babu Qngh Chaudhery  1.1,37 . 18.6.66  3.6.71 1.8.74% - | S g
6. Chotey Lal S 241,37 29.6 .60 26.5.71 1.8.74 -
7. Harl Shenkar Shamma  2.1.38.  15.7.60  26.5.71  1.8:7% -
87 Budhi Prakash Jain %.9.37 2.9,61 16.2,71  1,8.74 -
9. Kasim Al © 1.10.48  5.3.60 18.2.71  1.8.74 =
1. M.L. Godha 9.11.37  9.9.66 . 27.5,71 1.8.74 = :u
11. D.D. Kefthwas(SC)  26.3:42 19,960 21.5.71  1.8,7% ° - o b_
12. N.L. Parihar (SC) 1.12.37  13.9.60 2+.3,71 1.8.74% - /)
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Ge&%H;nent af India, . %

Centril Bureau of Narcotics, ;

office Af th&: Dy, Narcotics Cemmissioner, i
B-57, Seato¥ 4!, Mahanagar, Lucknow, f
i Dated the, June; 1992,

‘Subject: Illieit peppy cultivatior in Uttar Kashi -

Destruction nf - Agpreciation of werk, = =

Cultivators in a mumber of villages in Distriet . L
Uttar Kashi had resorted te illicit cultivation ef , :
epium poppy in erop year 1991-92, This year the task . g

of destruetion of opium pospy was taken up by the
nfficers and staff af the Central Bureau of Narcoticg

bk o 'unds» the leadership of Shri Vineet Kumar, Deputy
4 Nareoties Cemmissioner, Lucknow, |
\Yi R, o2, Uttar Kashi diatriet is spread over four tehsils

- .and poppy had been illicitly grewn in all the four
teheils, The whole terrain is meuntainsus awed full ef
»avires and gerges, . Survey sf 1llicit poppy sulti-
vatien and thereafter destruetinn ef such €rem was a
very challenging and formidakle task, particularly,
in view of the villages being diffieult to access and
the cultivatnrs havisg become asrustemed to such
eultivation, e '

3. It wag ebserved that the efficers of the Central
-Bureau of Namootieniwerked with a spirit of dedieation
- dawd put’de Bardclabgur te accomplisk tke task thorougkly
" awrd witkis a ghert time. It could ke poswikle enly by

3 good planniwg of tha'operatiom, sincere awd untiring
o e work of the offieers amd staff and by emlisting

~€o-operation of the District Adminmistration. The
: : Nareoties Commirmsinner Bas accowydingly coaveyed his
: . ampreeiation to the nfficers gnd staff named below
, : who particimpated in. the said eperation, R

R e 5 s
Vol st e (G g T e

S P

Dy, Nareotics Commissioner,
Lucknow .

4 N

:03£1x§£”¥le®4i;;;;::

CGrade el Ruadaway

Copy ta Cenfi&tiﬁi&l Prqnoh'for keepling the-
same ia C,C,R. falder, b . , ;

;g PEETENE T B O
. %4 A . -~ “ 4 f { i
— ‘% By. Nareotiog €emmissioner,

' ' Lucknaew ,

0 A

)
4
1<




F.No. TI=3/3/51-1/93/ (261~

.‘1‘ covernment of India,
Ny 4 7.f central DBurcau of Narcotics, ;KP
 ;hﬁp3/l Office of the baputy Narcotics Commissioner, N
i , p-57,Scctor ' lahanagar,
Lucknow
pated the \AM guly,1993
mstablishment Order No. \\/1993
’ Tn pursuance of the heputy Narcotics commissioner
(Enft, ),cwalior's letter F,No.1(5)istt-1/93/ dated 17.7.93,
the following Sub-Inspectors oOf U,P.Unit are, hereby,
promoted to officiate to the grade of Inspector in the
pPay Scale of Rs. 1400-40-1800-1B-50-2300 plus other
allowances as may be sanctioned bv the Government of India
fpom time to timeg-
51, NO, Name of officer From TO Remarks
s/shri -
1,Babu Singh Chaudhary Faizabad Rotained in U.Po
\{‘ 2,Kasim Ali Shahjahanpur = do =
J 3°S.L°Vbrmé Lucknov Cell = do =
4\. 44Go Ro Madhukar pareilly - do =
5,Dhanna Lal parabanki-OP, - do -
6, P. K, Chaudhary Rareilly - do - i
7.,Ram Jiyawan Ram Barabanki-OP, IM.P, Unit '
8, D, P, Srivastava Lucknow Div, - do =~
9,Ram Subh Singh Yadav Lucknow Cell -~ do =
10, nasudeo Ram-I Budaun -do -
11.,5atva Narain EIK-Opium Rajsthan Unit
12,Bali Ram shahajahanpur M.P,Unit
- 1 3, Ram Surat Singh Faizabad - do =
1 4, Ranarsi Prasad BPK-Prev. Rajasthan Unit
7 15,Brij Lal Kanpur Cell - do -
16,0m Prakash Rodann FZ0 M. P.Unit
"' 17.Moti Lal Agra Cell Retained in U.P.
1 8, L. N, Tewari Lucknow Div, = do = ‘
19, Basudeo Ram-II Dehradun Cell - do =

20, Akhil Kumar Saxena Lucknow Div, Rajsthan Unit

gloPrahlad Promd = 9o = __Retalnec IN ece. .-

The detailed posting orders of the officers whosge
names anpears at 5l.lMo. 7 to 16 and 20 will br decided b

tha 1nit Neputy Narcotics commissioner, for the rest offlcers
ssucd seperately, by this office,

\\\§;\tho posting ordeils will be i
' : r- , i .
,$§ 24 The promotins is subject to the following conditionsi-

-

M i) If they do not accept the offoer of promotion, they M
4111l not be considered for nromotion to higher posts in

future for a neriod of one vear from the date of their

refusal,

%Z COntdc.o.Z/o..oo
y..




——-——'"'——'"

D= a\
. '

(11) Thelr S snioritysin the grade of Inspactol '»'U'.:l‘l,’be
reckoned- on the basis of the panel drawn by the D.P.Ci %3
N

submit within one month of

(iii) They are recuired toO
y on promotion under

romotion,thier option £Or figation of pa
0.,M. NO. /1/80/Entt—1 dated 26.9.81.
(iv) Thoy will be on nrobat

with effect from the date of thelr joini £ '
Inspector.lf their performance'during the period of probatlion
is not found to be gatisfactory they are 1iable tO be r‘fted,

fect from the date of thelr

i )

arcotics Commissionepl
LucknoWe b

(v) Those orders will take ef
joining the new assignmento

Deputy N

shri {%0\30\3\(‘0 QLW\ ﬂ St

pa———

Throgh R g-ﬂ&cwf ‘\Q%,
%‘Q\J\D 4\’vw Q‘L“\_

PRS-

copy forvardcd for information and necessary "

action to - @ /
arcotics Commissioner,Neemuch/Kot‘ao

1o The Deputy N
26 The Deputy Narcotics Commissioner(Enft),Gwalior.
3o The Pay and Accounts Officer,CBN,Gwalior,

dent/District opium Officer
copy meant for officer concerned may please be handed over

to them under dated acknowldgemant which may pe sent tO this
office for recordge The officers wha are promotod for other
units may be releeved immediately,if they accept the ofifers
5 Incharge Estt—II/AccountsXBill

do
prév/cultoe *

4, superinten

clerk/control Room |

copy for section order booke

Deputy Narcotics commissicners

e LucknOWe
£ 3%
M




i B A

F.No.1(89}Estt. <’;:“ st /6 )

Government of India,
Central Bereau of Narcotics, Office of the

Napcotics Commissioner o India, 19,The Mall ;/
Morar, Guallior . ( M,P, ). NV

pt, 23,9,1994
ESTI, ORDER NO, 15/94,

The following promotions are hereby ordered from the
Grade of° sub.Inspector to the grade of Inspector as on promo.
tion the officers are transfered to the places shown against
their names,

S.No, Name of the officer F rom To

g/shri
1. Basudev Ram, uU,P.Unit Raj, Unit,
2, A, K,Saxena, Hors,office Hars,office,
- 3 M,P.,5ingh, Raj,unit M, P, Unit,
4, P, Bhattacharya, NCB Calcutta M,P, Unit,
S, Nen d Lal, Raj.,unit, Raj,Unit,
6, V.K,Singh, CA Lucknow M,PUrit,
7. B,R,Chatterjee Up Unit U, P, Unit,
8, S.KeSrivastava Raj,unit Raj,unit,
9, J,8,Yadav, U, P, Unit U, P,unit,
i0, Murli Dhankani, nars,office Hgre,office,
14, C.P.Maurya, U.,P, Unit Raj,unit,
12 Md.Aslam, u,p.unit u,P.Unit
13, Bhisma Den u,P,unit Raj,unit,
14, et Ram (SC) U,P,unit Hors,of fice,
18, Nank oo Ram U, P unit Raj,unit,
16 Nanak Ram U, .unit, M, P Unit,
47, K.B, Lal, U,P,unit M,P. Unit,

The promotion of officers from 51,No,7 to 17 are on
adhoc basis,

sd/- K., Sethi,
Narcotics Commissioner of India,

Copy forvarded for infomcation and necessary action to s.

The Chi of Controller of F octories, Guwallior,

The Dy.Mar,Connissioner, Neemuch/Kota/Luckn o,

The Dy, Director (Admn,) NCB, New Delhi/ Dy, Director
NCB, Calcutia,

The Competent authaity, SAF EMOTF OPIA, Lucknow,
Individual Concerned

The Pay & Account officer/CAO, CBN, Guallior,
Confidential Section, NCB office, Gwallior,
General File,

The General Mgnager, GOAW, Neemuch, Ghagzipur,

sd/. P, \dgam,
Dy, Narotics Commissioner (Adnn,),
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1ndi viquat Cuup\,.:.w‘\i nay p_LOu.:L, D@ Ik.uded ovar Lz {
Laen” aud dub ed aCilugvwieuguent may piease bo obualwed

aild soul To Thils ol'lirCe,

‘) 9 onfle/ustlal braach, .arcotics

Lo

woruil sslo ner's Vfr'ica, Gwali . T,

e W R

(3¢ 3 “ila u"iu.r‘) s

Japuly karcotles Jomssiouer »
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Hunaksns /% e

¥
¥ARCOTICS DEPARTMEMT ks

SRENIORITY LIST OF INSPECIOR AS ON 742,84 WHIGH
HAS BREN UPDAT ED PROVISIONLLY AS ON 2.1s 1993,
el il s v c® s s® el s i il o il v sl e w1 P il i w® il 0l osal®

HS .= Nationmal Semlom ty ‘81 « 38ub-luspector ‘
UDC = Upper Ddwlaion Clerk KD - Retired DR-Direct Recruit
gduéqiﬁ/ﬁb.é}a‘mﬁ—'nﬂ &;%J".“.“‘—.mé;?;:&ddz; a—éi"“’".ﬁm?'kﬁ'"’
EQO mﬂn app&m“ |
GreI11/ pent to |
the grade.

m‘m’m'-#m-’m’mﬁ—’m.u-

'Mdm‘.n’u‘dml’ddz:n’Juﬁwﬁgu}u'u#—m’nff&'duﬂmﬂ

1 ST, (RN I, SIS
1o (o RoMalaw 149 70 26 12,12,66  Retired
2 G4U, Bhatia 4,8, 36 0e12,66  Retired
3e GeNe CGurnani 220 4 33 2l 12, 66 Expired
4y BeKe Mogra 140 12, 32 e 12, 656 Betired
50 DeDp Kureal (50) le 1,33 fle 10 &B Betired |
G PeSe Bhanagar 100 4 26 Be mgﬁm Reti red ‘
e 7 62
% Rema K i shna 1Be%e 2« 18.10,58 ©  Retired
8 SeBe Singh 1607, 36 1210 10, 50 Appolnted
e, 88 GTOUD
£ 6 60 "A'Officor
Do Rajondra Pal (SC) 20 1039 310 106 50 o=
10, BeB, Mathur 9e 106 29 17480 60 Retired
1l SeRe Tanwar 201033  la% 60 Retired
12, SePe Shrivastava le7e 34 7945 60 Retired
13, RoAe Ral lele 3 Fe 6 60 Ad-hoo
DOO wef
31e 1,83
14, RePe Gupta 16, 1o 37 7e 6o €0 wdgm
| 206 1,83
16 Dayal Sarsn Simgh 1s 12, 33 23e 7o €0 Retired
164 Hans Ra) Dua 130 Lo 26 13,1161  Retired
‘ BeLe 0Jha 6y 70 30 29 70 62 Ret4 red
ORER}E R Cs Chavandia 6 60 32 90 70 62 Retd red
ontdeesed/=
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ol ,,V‘W.,.v.’.:;-.'-f-—§7'—.‘- o e ol B e e e e v P e ! el s s i e’ el it ot
19, = Birdeo Ram (SC) lelle28 187,62 R ‘vt
1944 = Sankta Prasad s 704l ;&_]4%15_&_8 Ad=hoc DOO
5271 assigned
seulo in
view of High
Court Judge-
ment,
194 - JoKo SaXens 007029 _3101]075 Retired
‘o B 74
20, = S.Hs Khan 7.3, 3B 11 2,65 Aggtgz a:ch‘o
®
2, =~ Prem Simgh 1o 2 2 21g 6o = 6QlS Retired
200 70
22 e JoPe Awasthi 2% 26 21,6, 665 Roti rod
iB5eUs70
23, &I Re G Pandey 27919 a;‘ 11, 76N8 Retirg (
Lfe3s
24, UDC H. % Punshi 136434  2Lelle?5 potsped
| 10.6.74 v
25 SI - NabMimoor Khan 5090 20 {%md Retired
2
.31.3.70
27, UDC fam Dayal 3e 12, 26 78NS Rotired
"oav
28, SI Mohde Shsakoor 6o 2, 25 &11.768& Retired
o 4 70
29, UDC S+8: Vijeta(SC) 17, 1,40 Jolh?&ib gmim
\.,-
N, & Abdul Majid 1o Te 17 r%;‘__gls Retired
31, UDC DeRe Pipal(SC) 204 36 % 7583 Rxpired
: L0o3.
32 SI Mahavir Das 20084 26 7608 Retired -
‘29. 0
JB. @ (0
34, 81 Inder Singh 21e80 23 ‘:Ws Retired
=g
35, UDC . HoLe Kabra 26¢ 3 31 5’2].3:1%1&3 Retired
e
36§ SI Bhawani Sharkar 13,7, 18 éws Retired
37 UDC  Pannal Lal Yadav(SC)26e4 35 n.é;._zms Retired
D.6,78
38, SI Ganesh Prasad 1e 10, 22 ‘MS Betired
: : { Ao 126 70
2, UDC Mo G Dhawan 7 p Adhoc DOO
' Y4
Contd, o 3,
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40, &L
UDg
SX
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T UDG

°

2
2

URe

ubae

une
58X

UpC

e 8

NoLe Satrd

Daulet hem

®> 3 -

%

210 36
1406 38

Hadan Lal Yadav(SC) 3,2, 37

Pratgp Simgh
Shankar &ingh
B Le .qu

Abbas All Bohra
BoLe Sharma
PePs Agraval
do Se Hagl
Hajari Lal Jein
GoLe Kodegp(5T)
VoKo Johud

Ho L. Upadhyaya
Hugsed n Almed

BsPe Rawal

%Q__ Gorakh Nath

GoMe Sakd

&3 Jo8Se Yadav
* o

0, &1

8l

une

Go 3¢ Dubey

g:g___ SeK. Ehandel wal

Hs C¢ Bagerwal

~ ke Mkherii
Bhopd fmh )

% B
176 116 20
1064 38
- 4540
- Be10p 41
% 5 3B
8o 100 3B

la7s 21

10,841

21e 116 37
31e 10e 20
20 G 25
250 2 26
150 6 38
4o D 23
1o 40 38
Do 86 37
19,844

G 7o 32

WY

Gy

oy o

21s 11,76

?7\\\1\

adhos DOO/8up db
Ifde to G Exs

48 adhoo DOO/ as ;
Zadb il oo

S
ww
vy

MIB
WIS
WBS

is
22 B 71
265
Be 12,70

o

21e 11 76

‘ 18
19¢ 3p 71

oy
™

21,76

WIS

i8

17771

Wi& .

Wts

I8
24 %71 LN
210 11,7628

I8
16 1L, 71

3
29 & 71

Adhoe DOO/Supdk,
Reotl red
Adhoe POO/Bupdt,
Expired
aAdhoa DOO/Sup dle
adiyw
~dow
Retired

apptte mo Gre'aA'
Of fioere

saps.m
Ratired
Retl red

Retired

g g g Mg Mg Mg Wy Wy W Wy Wy Wy Sy Wy sy Mg Wy g g Sy Wy Wg g Wy W) Wy By W Gy @y wy Wy Wy Wy g o

|
!

Adhoe DOO/Supdt,

Retired
dhog DOO/SUPIE,
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&74
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Do
700
71,

73

73
T4

75

76
77

T
80e
81l
826
83
8%
85

- 86,

87

ube

S1

UbcC

ubC

UDC

uDge

une

ubc

e
i 3 @ L

our 3 mp_” maﬂ m‘ n‘. "—‘ %
/QHRY
AR TN

g
Je 5o Negd

Ren Pratep Bem
Ball Ram(3¢)
Ko N Lal

Go Wo Wostlly
K.Re Vyas
8. Ne Khare
Pe No Khurana
Mukhtar Singh
Rajdeo Rem(SC).

Prahlad Singh
Le Do Madnanl

Chottey Lal (50
Kele Shamma

Rem Sagar Mishra
Shama Rao

\LB. P anwar
Sardar Amed

A No Srivastava

SeMs Lodha
N L. Verma (SC)

4o S Khan

W

Lo m* nl h! -

il =
'

Lo 70 29
106 12 39
Lo8Be B

5o 4e 32

26y 7o 32

230 12 B

13,70 36
225 Te 0
2 6o 3B
8o 2 35
1490 0

15 %o 23
1e8e 3B

30, 6 B
3o 4 43
1B¢8¢ 24
12, 56 40
135 Be D
24,90 B
1o Te 37
1809, 26

101,35

L44al

i
I
‘ﬂ\
|
(

-.-. '-”..."Q

\Y /

-.-’—.-. I-'-.ﬂ.ﬂ.n.-. -~ - e

Byt ‘*A”
bty

NS
11le G 71

2le 11 75
Gy 6o 74

14771

NS

W”S

27.5.71

«1

“o 5 “u <o "e Te u *™a 0"‘0&'0"'" 8

- e B e e

R

-y g a‘i@t 1.4-. “-o =

Betired

Adhoe DOO/SURLL,

E@t\i rod 3

Reti red

Retired

fetired

Adhoc DOO/Supdb,

Retired %
T

i hoe DOO/Smdt.

Adhoo DOO/8Supdte t

Fetimped

Adhoe DOO/Supdte

Retirod

Adhoe DOO/ Sq;;éo

Retired

Mhoc DOU/Suggite
Be ¥l red
Retd red
Bxpired

ngici red

Reti red

Adhoo DOO/Supdte

i
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1 p) ;% 5
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83, SI  [B5 Bhatoagar 15, 10, 33 Zellls  Hotdred
89¢ UDC P.M. Hingad 2060 11 B 1.:3.;,;3;‘75 S Bxpired y
90, 81 8o No Gaupr 200 1o 37 Wg Reti red S
o 120
91y UDC B.le Sam 8s0e B ZlaLlal 3 Adhoe DOO/8u dt,
@
92, S1 H.Pe Pandey 12¢ 10 23 Rebiyed
l&%%
893 UDC RN, Yadav 25, 6, 46 m%ml N3 adhoo DOO/8u,dt,
&
04y, I Nan Mal Jain 20 o 31 W Rotixﬂ'@d
96, UDC  S.Dv Gupta le T BalaZas Retired
96, 81 ¥ Gs Chunggar 1o § 33 19 o is Rotired
&
97 UDC 8ldv Pujan Simgh 1470 42 Wﬁﬂs Adhos DOO/Su dt,
98, &k Unakart Srlvastava 16,7, 36 Mﬁ_ fd;-
- o .
89, UDC Qoverdhan Ram(SC) 23ls e 30 Bladle il Betdred
156 60 71
)0 SX R car Pragsad 19,8, 36 ; Adhoo DOO/8u 1dte
100, SX amashanke N MJA
]
102 SI Se e Shamma Jo 7o 26 W Retired
10% UDC Ran Chander Rem  lele31 ; w‘; S Retired
104, SI R.Ks Bhatt e 3 40 16, 12,76 Adhoe D0O/Su dt.
106, UDC H, G Sinhs 1e8e 34 W Rotired
106, SI Habd bur Relman 1e 39 36 22 1275 Adhoe DOO/Su dte
107, UDC Bhagwan Das(s3C) 6, 6 39 w «fo=
108, &1 YoPe S Tyagi Go To 30 2% 12,76 Retingd
103, UDC Willlian BPeter 13,9, B ZlellaZ $ Axpired
@
o SI Girdhari Lal {SC) &elo34 Rotl yred
e ; ‘ 230 5y 74
11le UDC 21s 11, 7688 adhoo DOO/8g dte

Coubdoee G
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s o o ™o "o ™o e o o o o o e o "0 "0 "o Te Te e T s e Te “o Vo "o e ’m 3‘“»
3 %y S 6 - .
® o o g o o o o e “0 “o e o “e o o o o To To “o T "o Te o “o “ii% Te ™o <s -
E%«Zwﬁli&ifgh
112, &1 Raj Bahadur Shukla 3 10, 22 186 12, 76 Retired
|13, UDC M. S, Pahlajand 14 5o 30 21alle 2588 Adhoe DOO/SUPIE,
20 12,80
114 SI Gajraj &logh 1o 120 41 2ladlaBNS - ,
3 178 b
116, UDC . Vinod Lal & 11le 70 43 2alla26N8 adhoc DOO/Supdte
Steno % 12,80
16, &I Kuber Rem (80) 31, 76 37 2lalleZ5NS «do=
11, G 74
11% UDC D¢ Se Jain Bo 2042 2 GHS -
Q% 12,76
18¢ SI  PeL. Yadavw(SC) 30,739 Adhoe DOO/Supdt
24 60 74 o dis
19, UDC  S¢5. Yadav 1o 4 39 PATS ,%hzg Ifde to CeExeDelhi
lsﬂ 074 \
120, SI Do Lo Gandhi 15¢ 1o 36 ad GNE Retired
13 12, 75
2L UDC SN agel 1o 6,43 PARG B R =R
306 16 84
] 22 &1 Badhey Raman Lal 1102 34 40708 Retlred
B0 12, 76
\“ 23, UDC Gole Sunhare(sC) 8o 4o 40 -
124 SI V.Go Pandey 1o 12 36 -
1o 12,70
} 250 UDC  SeKe dJochd 3ls 1o 41 dali ool
21e 5o 76 i
A126, DR P.K.5inhs . 1o 7o 54 %1177 - 2
Xj27. UDC  N.Le Shema 3 7o 40 200 10,76 -
128¢ DR A.Ke Bhardwaj 120 4 55 230 2579 Resigned ’
At 4 o ’
&| 29, S1 Mohde lnseem 1o 3643 300 1. z?;? -
{ el 15e 106 76
V]30, UDC Nandlal Rei / 1o 106 30 yai b o
106 12,80
] 31s DR SeDs Sharma 21 6 54 7e 11,78 Left Service.
\(33@» SI Slﬂ(h{)&l Sirgh 2‘3‘08@ 44 \ ? © {5
Boeiscts
]33, UDC 4.5, Yadav (SC) 27679 41 Lle Jo 7 Adhoc DOO/SUPIR
14,8481
R{34e DR D, Kathpalia 2le 12, 54 206179

e




&

Mada.lZ

136,73

106 4681
30e 12, 7

140981
30s8, 73

Do ts

15 3.82
106 3,80

2oete

190 485
25s 10680
188,80
13 284
166 10,80
1848480
10 2,84
50483
o481
300 1,84
2B 2,84

1le 681

ey

130 12, 76
30e 1084

8. 4 85

§ \ o 7.9
. T aime g g " T o T "a Mg Vg g Wg g g wg Wy W w0y wy @, w,
| -.A Lo e s -
135, &I UKo Vormao 15:12, 490
136, UDC  Shiv Narain (8C) 1.7049
71%¢ DR S.G Shankalj(sc).\/ 100 1, 48
138, ST B, Pandey / 20,8, 38
139, UDG  Kols Khatlk(SC)  Le7e37
/2 1404 DR Dogpankar Bauerji 20e¢4 56
/1141e SI Ho G Chsuhan(8C)  17,11,43
iSX42e UDC ReBs Vemma 2 8e 42
)%143' DR Mukesh G\.pta,'\/ Bebe 83
RTINS Nl Bmora‘(sr) 22 3 31
/7145, UDC  M.G Lalo 2 5y 48
/9146, DR Rajash Kumar &1nha¥17.7, 57
147 81 Ram Chandra Shaorma 969, 25
/§148 UDC  Axix Bag 106 1, 43
149¢ DR B.C, Sweln -
150, SI  Bhupondra Singh 23,7, 2
_ 261 UDC 5.k Bajpayes  16,12,42
~— 152, DR Rukosh Kumar ~ 10670 54
153, SI  PoDe Chspekar 7.8033‘
i ‘1,54.. UDC  Bele Ojha 23¢ 115 51
1856 DR 5.5 Yadav .  9,7,48
166, SI  Kanhal Ram (SC) 747,33
157 SI AN, Choudhary 10,7, 37
18Be SI  RKeile Negemkar  2603,36
18, UDC 0,P. Bhardwaj 9 & 43
160, DR Kuldesp Rnzh 1) 1a':8
161, &I

Rmnath "a‘ (Sf)

1.6 @0

e 1181,

o “o Pg b “g =g ~p g ™

® ™0 “o “o ™o “p My Tg Mg "o g g "y Y o“'o“\‘o‘o"o"‘t"’o"o"o

Se

Ifds to G Bx.Now
Delhi,

Adboc DOO/SUPDT,

dzpired

A, £l

i

Ld, to CuRxe

%MOOBQ

s e "¢ ™ g " 1
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162. WDC K.P. Shukla 2247.40  13.2.84. -
163. DR A.B. Acharya 21.5.52 1.9.84 .
164, .51 Madanlal Meena(ST) 1.7.47 19,2.82 .
165, UDC Pryagilal (SC) 15,12.46  27,2.84 e
166, SI Satyanarayan 11.6.28 9.2.84 Retired
167. UDC D.0. Sharma 1144.43 6. 2. 84 -
168, SI Mels Jain 7. 3638 242,84 Retirsed
169, UDC R.L. Godia (3T) 11,12.51  14.2.84 -
170% 81 Utsavlal Sharma 5e2:27 28.2.85 Retirad
171, UOC P.N. Gupta/| 15,7,41  19,2.85 _,,i_lia
§ ' 172 s}l Abdul Majid 17429 642484 Retired
‘ 173+ Uoc NiK. Shrivasteye = 14,6484  19,2,€5 . RGO
174, 81 $.P, Sharma 2343437  9.2,8¢ - .j
175, UDC Pannama Abraham 12.6.51 19,2.£8 - b %
176, Sl m.C. Vijay 2.7.42 30, 1. 64 - . %
177. UOC VoK. Sharma 1,3.51 132,65 H
178, SI Ramcharan Yaduv(SC) 7.8.36 742.84 Expired
179. UOC C.8. Mourya (SC) 25,7447 19.2.85 - .
1680, Sl B_C. Choubey 300 4028 2342, 85 Retired —
181, UDC N.L. Mittolia(sSC)  1.7.46 19.2.85 -
182. Sl P.L. Shacrma 201,30 1942435 Rotireg . |
183. UDC A.S5. Yadev : 9,.10.50 21,239 - j
184, S Gopal Lal (SC) 3. T30 164 2,85 - |
’ 185, UDC AeKe Sharma ‘/‘ 4.7.52 20+ 2.85 - !
‘ 186, S1 K.Ls Bhausar 31.,1.32 11.12.84 Retired i
187. UOC Abdul Majid 1o 1442 24,9:86 *”’ﬂ“*;-——-—-—~w{A
186. LR D.P. Gyan (SsC) 2. 11,37 9. 1286
189. Sl Anwar Mohde Khan 26, 11,38
190, UDC 0.P. Gupta 184 1. 43
191, sl R.C. Kaushel . 15.8.44
CeL. Verma (ST) 19.7.51
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| R, 15 .-._.-.;.géai-.-.-.—.-.-.-.-.-.»,-.-.-.~.-.-.-.m._.-.-.-.-.-.~.~.-W,
{ 1932, Sl J.L. Meena (ST) 347,55 8.5.87 i
194, DR Satyabir Singh 4,5.60 25.13.87 s
135. DR Mahesh Kumap 304465 26, 8. 60 - gy
196. OR 5.5, Devangan(Ems) 9.9.47 8.12.87 __ TfdeYo Cofme sl
199, DR Vijay Singh Meena(ST)2.2.64 25. 1,88 -
198, UdC B.C. Gupta 1.7.50 10, 10. 88 -
19g, Sl Gajanan Mondokar(SC)24.8.35 3. 10,88 Aetired
200, UDC S.L. Sharma 545,51 7.12.68 5
;)3pl. 51 D.C. Gharu (SC) 100 12,36 9.12.68 - ..
T 20% UDC B .S. Jain 29,5452 8.12.88 v
:-2055. sI V.N. Sharma 14,1, 31 1. 1.89 Retired
204 UDC L.K. Mangal 10,8450 3.1.89 -
208, sl R.Cs Prajapati 23,6,31 13,12, 86 ‘Retired
204, UDC M.l. Malocha (SC) 147,50  8.12.88 -
20% DR A.S5. Negi 6.7.38 26.6,89 -
208. DR N.Se. Dhurbe (ST) 546054 17.7.89 -
209. DR R.5. Chauhan 30.3.53 21,8,89 -
‘290, SI - B.Le Sharma 16.9.32  26.8.89 Retired
M£11. uoe . P.T. Verghees 20.5.51 94789 "
212, SI ReNe Shrivastava 31.7:37 9.11.89 -
a3, QL J.K. Shrivastava 1. 1.43 12. 1.90 -
214, 81 Onkar Lal Sharma 67435 27.7.90 Retired
215, uDC J.C. Shrivastava 13.7.52 16,5.90 A
211 &1 Dele Khatik (5.Cs) 19.4.40 1645.90 -
217. WC A.K. Garg 16,7.52 20, 4,90 .
218. Sl S.L+ Pamecha 667438 15,5.90 -
213, uocC R.C. Shrivastava 147,50 13.,4.90 -
250. Sl Abdul Kareem 2,5.35 28, 11,90 Retired
22 1. UOC B.L. Chhippa 23.8.50 24, 12,90 M
222, 8l 264 11,90 b
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Mohd. Naseem sse

Union of India and others ..

Before the Hon'ble Central Administrative Tribumal,
Lucknow Bench, Moti Mahal,

Lucknow,

Annexure No. 18
in
Writ Petition / T.A, No. 1057 / 1987 (1)

Petitioner-
Applicant,

Versus

Opposite Parties.

List of Juniors to the petitioners / Applicant
promoted to the post of Superintendant Executive
Narcotics Department.

Sl.Nose. S.I./UDCe/ N am e s Date Vate of Remarkse.
of the gsteno of appointe-
Seniori Grade-III/ Birth ment to
ty list DR. the
of Ins- Grade of
pectors. Inspectors
1 2 3 4 5 6
129 Bele Mohd.Naseem 1=3=43 10=1=77
15-10=76
130 UDCe Nand Lal Rai 1=10-39 10=1=-77 Promoted as
10.12.80 Superinten=-
dent Ege-
cutiveén 1994
133 UDC. A.S.Yadac (SC) 27.7.41 10-1=77 -do

14,8,81

DR D.Kathpalia 21,12.54 20-1=79 ~do=

uDcC Shiv Narain(SC) 1.7.49 10-4-81 =d0=

DR SC.Sharkar(SC) 10-1=48 30=12-78 -do=

Sele BoDoPandey 20-8—38 10"1-77 =d0=

De.Re Deepankar Baner=29-4-56 30-8-79 =d0=
jie




SA

s 3 =
142 uDcC R.Bs Verma 2.8.42 15.3.82 «do=-
143 DR Mukesh Gupta 28.8.,53 10.3,80 =do=-
145 uDC M.G. Lal 205042 19.4.82 =do
146 DR Rajesh Kumar 17.7.57 25.10.80 =do=
Sinha.
155 DR S.S. Yadav 9.7.48 28.2.84 ~do=-
164 SeIe Madan Lal Meena 1.7.47 19.,2.82 =do=-
(ST).
171 UDC P.N. Gupta 15.7.41 19.2.85 =d0=
175 UDcC Pamnama Abraham 12.6.8851 19.2,85 =do-
176 S.I. M.C .Vijay 2:7.42 3.1.84 -do-
183 uDcC A.S. Yadav 21Q.50 21,2485 ~dO=
184 Sele Gopal Lal (SC) 3.7.38 16.2.85 -do=-
185 UpcC A.K, Sharma 4,7.,52 20,2485 -do-

W




/457%3&0%46’5E§z’4f5?
F.No.8(21)Estt-l/79/2?723'
- d

, L¢
eau of Narcotics, /<§P

b of India,
Cwalior‘474006.

Dated the |-S-~ April, 1995,
ESTABLISHMENT OBDER NO.6/19

95
T ————— kR NO.6/1995

Shri M.c, Vijay was , ointed ag g§.1. wit
effect fron 2.12,1965 in the payiylale of Re¢.110-1 ;
this department and was confirmed with efifect i
1.10.71. Shry Mohd, Was appointed ag S.I. (Fa
Guard) with effect Ffrop 21.12.1963 ip he
Rs.110-131 in the

L Opium Factory, Ghazipur,
decided’ to transfer the security

Opium and Alkaloid Works

from
tory
Puy scale of
In 1970 it was

arrarjemencs of Govt,

Undertakings, Chazlpur to the

Central Industrial Security Force. T¢ vdas also dec.ded

that the watch and ward estet, 1f not tikan over by  the
C.I.S.F., be absorbed in the

alternative Posts of rhig
department. However, before the case of Shri Naseem for

his absorption in the C.I,S.F. could be finalised, he was
withdrawn fronm the factory guard estt, and Posted in the
Preventive side of this department gag Sub-Inspector
(Preventive) {p the pay scale of Rs.llO-LBj wee. f,

3.8.1971. As Shri Vijay had been appointed as 3.1, w.e.f.
2.12.1965,

A * senilority list it S.No. 108
whereas Shri Naseem j 216, In 1974, Shrei
. of his seniority in' rhe
grade of S.I, with effect from,21.12g1963. Accordingly
his name was Placed in the seniority list f{n between
S.No.100 & 101 {.e. at 100A. According to hils Seniority
at S1.No.100A, Shri Naseer was promoted to the post of
Inspector w.e.£.15.10.76. Being agerieved with +he
seniority assigned to Shri Naseem! and Fis pPromotion to
Inspector w.e.f, 13.10.76 i epresented and
requested to consider his

effect from 15

prcmotion Tag Inspector with
.10.76 and ‘withdrawal of tne . pronotion of
Shri Naseem asg Inspector. AR R R ;

2, The said representation gﬂﬁ fhri
examined by the Board in consulationﬁmgth the
of Personnel and Adminitrative Reforms' ' and de:rided thit

the wrong action taken by the Narcoticy Department .n
absorbing Shri Naseen in a post carr

ying a higher scale 'of
pay and also the fact that such deployment should not have
disturbed the seniority of the per

S0ns concerned. Hernce
soard suggested following action to be taken urgently: -

7ijay was
Departmeat

(a) Set aside the Narcotics Commibssioner's
\ orders assigning wrong senlority to Shri
)/ Naseem in the grade of S.1.;

L7 i —_— AR

N~ (b) assign seniority to Shri Naseem status-quo
ante i.e. back to original S.No. 216: and

l¢) consider the name of  Shri Vijay for

promotion as Inspector Weleks L0106 Ly

reverting Shri Naseen Lmbdintnly Erom tae

grade of Inspector to that of
provided Shri Vi jay
and suitable for g

Sub-Inspectoy
Was oth:rwise eligible
uch promotion.

Q. in|
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3 In pursuance of aforesaid di}eptions of Central,
. Board of Excise and Customs,New Delhi contained in their
letter F.No. A-23020/68/80-Ad.11l-A 'dated 5.5.1982 rhe
jr ] seniority position of Shri Mohd.Nﬁsé;ﬁ,klnsbector in the
/ grade of Sub-Inspector was fixed{aé&:} 'gxigf original place

i.e.at S.No.216 of the seniorityfbisﬁmgﬁfSub-Inspector as |
i ~it stood on 6.6.75, from S.No.100A. iConsequenc upon fhe
‘ change in his seniority position iin/ view of Board's
directions contained in their letter ‘referred to above,
Shri Naseem was reverted from the grade of Inspector to
L. the grade of Sub-Inspector vide this office Est’.order No.
. . 40/82 dated 26.5.82 issued under F.No. 8(21)Estn-1/79.

4., Being aggrieved with the said Estt. order dated
26.5.82, Shri Naseem filed a writ petition before the High

' Court judicature at Allahabad Lucknow Bench who granted
stay order vide order dated 3.6.82 with directions that
the petitioner shall not be reverted in pursuanc: of order f
dated 26.5.82 untill further orders of the Court. In
compliance with the high Court judicature at Allahabad
Lucknow Bench order dated 3.6.82 status quo was maintained
and Shri Naseem was not. reverted . fron, the grade of
Inspector to the grade of Sub-Inspector.

j)/ ! ~ 5. On setting up of CAT Benches in various states,
o i the subject <case was transferred to the Central
‘ Administrative Tribunal, Lucknow Bench. The said Bench
vide order dated 17.4.90 dismissed the writ petition of
. Shri Mohd.Naseem for want of prosecution without any
' order and vacated the enterim order dt. 3.6.82 passed by
the High Court.
Accordingly in pursuarce of 'Hon'ble Central
. Administrative ‘lribunal, Lucknow Bench's oider dated
17.4.90 received in this ofice on 14.11.94 underwhich
- C.B.E.C.,New Delhi's directions contained In their letter
dated 5.5.82 have been upheld by the CAT, the seniority
position of Shri Mohd.Naseem Inspector in the grade of
Sub-Inspector is fixed at'the original place i.e. at S.No.
216, of the seniority list of Sub-Inspector as it stood on
6.6.75, from S.No. 100A.In view of aforesaid revision in
his seniority position’ Shri Mohd. Naseem is heruby
reverted from the grade of Inspector t0 the grade of
Sub-Inspector w.e.£.26.5.82.

(EAEIY '(E? \ '
] 'Kf! i ‘thbﬁ/‘ .
(PRABHAFAR NICAM) -
DEPUTY NARCOTICS COMMISSIONER (ADMY.) '
‘ ‘Ir\': T Hi | ’I;‘ \ | ; ] v il {

]\ 5 I (|
i1 AR TR |

UL B | g v
\/ég;i Mhd. Naseem, P11 B g W KA gl &
Inspector, ¢ R A L 0 LR v‘ ;
through Dy.Narcotics Commissioner,
Lucknow.
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Copy forwardedfor information and necessary

The Under Secretary, Ad. III-A, Central Board

& Customs, New Delhi with reference to therlr

letter dated 5.5.82 referred to above.

The Dy. Narcotics Commissioner Lucknow. It is

requested that emoluments Paid to Shri Mohd.Naseem in the

L" scale of Inspector w.e,f, 17.4.90 may

please be recoverad

from him as per rules under intimation to this office.

kPP

4,
3

The Dy. Narcotics Commissioner Nzemuch/Kota.
The Pay & Accounts Oficer, C.B.N.Gwalior,

Estt.II/Accounts/Confl., N.C.'s offiece Gwalior.

Ae—<7
(S.R.PRASAD)
ASSTT. NARCOTICS COMMSSIONER (HQRS.)

)y
,/;%él”

[N 1




\‘ Central Adminisirative !
% /
\ Jucknow Beoch N q \
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Before the Central Adminigstrative Tribunal :

Lucknow Bench, Moti Mzhal,

Luecknow

In TeA. No. 1057 of 1987,

iewd PR Aprplicant
;
Versus
Unisn of India and others" 2 Recpondents

Counter Affidavit againet the Application

}4
for vacation of Gtay Order :
I, Mohd. Nageem, aged about 53 years, con
A of late Mohd. Haleem, care of Haji Abdul Rahim

Perfumers, All Nagar, Gorakhpur, presently residing
at House No. 545 / 54 near Yadav Bhaven, 014
Mehanagar, Lucknow, the desponent, do hereby solemnly

effirm and gtate on cath ag under : -

1. That the deponent is the Petitioner - Applicent in
the above noted Writ Patition / T.A. which was
trensferred to thig Hon! ble Tribunal and registered

as TeA. Vo. 1057 of 1987 (T) °

. That the Aeponent has gone through and understood

%%¢@/ the contents of the Application for vacation of
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J stay order dated 3rd August, 1995, end he has under-

atood the same well.

2. That the contents of para 2 of the Application
for vecation of stay order dated 3rd August , 1995,
hareinafter referred to e the Applicatlon, are
| P ‘ denied aa ctated and in reply thereto it lg cubmitted
‘ that the asid restorstion applicagion which was filed
on 23rd May, 1995, alongwith the Application for

Interim Relief and condonation of delay, were ordered

to pe ligted on 31-5-1995.
i
7

2. That on 3lst ;;E;, 1995 when the case was taken up
by the Hon! ble Tribunal, the counsel for the
opposite parties had sought for two weeks time for
objection and another cet of coples of the caid
application and affidavit etec were supplied to
the said coungel.
It ig relevant to mention here that when the
— 1A play ~—
caid cagse was taken up on , 199§ Kumari
Acha Chaudhri, Advocate, was elgo sitting in the

Courte.

5. That the contents of para 3 of the Application

are not digputed.

6. That in reply to para 4 of the Application 1t
is submitted that on 3rd August, 1995 when the
arguments on the spplicationg for regtoration,
confonation of Aslay and Interim Rellef, were

Hé%gb/ hesrd by the learned Tribunal, the soidfamesi



- (':;.3"':

. Luckt W nou e(
faaie of Filog ‘ e /\
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5 Dy Begwtoar { &

the said Kumeri Asha Chaudhri,Advocate, was also
aitting in the Court Room and the arguments were
heard for a congs-iderably long time and ag such
it canrot be sal? thiat Kumari  Acha Chaudhri,
Advocate, would not have noticed the contents

of the said arguments.

~ f 7. That the contentc of parag 5 and 6 of the
Application are donied as gtated for want of

. defanite knowl s dge.

8s That in reply to para 7 of the Applicetion 1t is
suomitted that after having rsesived the duplicate
of the applications for reg_teratiop , delay
condonation and Interim Relief, the sal? Kumari
Asha Chaudhri, Advocate, ought to have filed
- | objection egainst the same within time, that ig
uptoc 3lst June , 1995, or at lrast upto 14th
July, 1995, and in not doing so, che cenmot blame

the petitioner . deponent or hig coungel.

©.That the contente of para 8 of the Application
are denled as gtated for want of definits knowledge.

Ae the cage had not been fixed for 3lot July, 1995

the deponent canmot say as to where Dr. Dinesh
Chendra had appeared on behalf of the Respondents.
A_/
It ig, howevar, not known to the deponent aglwhat
were the departmental instructions +c Dr. Dinegh

Chendra or to Kumari Acha Chaudhri.




Central Adminsiialive [ribu
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Date i Filing o /\w

| Date of Receipt by P ost

| By, Registrar « )

1C. That the contents of para 9 of the Application
are alco denied ag stated and in reply thereto it
ig submitted that the s.aid Dr. Dinesh Chandra
had repragented the Department in the presence
of Kumari Asha Chaudhri, Advocate, on 3rd Auguet,
1005 and no objection was ralgsed by anybn®
4~)’ ‘( about hig competence to ropresent the department
(énd as anch 1t cannot now be urged on oehalfl of
x the department that the oppogite parties nos. 1

to 4 were not fuly reprasentedJ

mhat the contents of para 10 of the Application
are algo denied as gtated and in reply theretlo
it is submitted that nothing hag been gaid in the

’/“
Application under replyto substantiate the

”<
i prayer for vacafion of stay order dated 3rd August
1095 which was pesced on merits and after taking
A into account the material on record.
12.That in view of the facts and circumstances stated

above, the Application for recall ¢l the order

dated 3rd august, 1995 1g lisble to be rejected.

Lueknow Dated /%%
/— 9 —1995 . Defonent:

Verification

I, the above named deponentékdo herebyw verify
f S
that the contents of parag / A A

M N—

except the brackstted portiong of parag /e

-




|
~f the came gre believed by me to Dbe true.

material hes been concea

(
B ) Signed and verified thig

ﬁa"\’r O‘F Sept"’nb)l‘, 19¢5

A

Cﬂ L{ — \ﬁ {f§j— I identify the deponent
f} /\ Q/} \,l . -

J OL\C’ )\\)ﬁ S‘(’:Q W*ﬂi.

fidavit be me ¢

aled. %o help me God.

w Ea 3. ~ T2
at TLucknowWs

Y

Nan~T ant
Deponent

who hag signsd thig

| ;—MM "{O <M Z 'Z&%/ C/ﬂvnc”"‘ OTZ

auc e

affidavit thie 1T
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW , | |
17Uy J\/\z&

MP NO. @4 of 1005
In T.A, No. 1057 of 1987.

Mohd, Naseem, 0 Applicant,
Versus.,

Union of India & Others. <ecee Respondents.

APPLICATION FOR FIXATION OF DATE FOR EARLY HEARING.

Respondents No. 1 to 4 begs to submit as
unders~
1. - That the above case was listed on 1,9.,1995
pefore the Bench for hearing of the case.
2. That the above case was dismissed in default
and restored on 3.8.1995 by recalling the order dated
17.4.1690 and being 2 old case the case was listed
for final hearing on 1-9-1995,
34 That the Respondents moved an M.P. No,
for vacation of stay order dated 3.8.1995 by moving
M.P. No. {14 UY on 79/8|95 . The counter reply
of the same has also been received on behalf of the
applicant on 4,9,19%. /
4, That due to sad demise of Late Shri Beant
Singh, Hon'ble Chief Minister of Punjab, the court
was suddenly closed on 1.9.1995 and the case was
automatically adjourned for a long pericd i.e. 24,11.9
o That before final hearing of the case, the
disposal of Misc. Application is necessary.

WHEREFORE it is respectfully prayed that an
early date for disposal of M.P. No. \(,waq{may kindly/ 3

be fixed.,
Lucknow, aday B2 : ha_Cha dhary)

- +otanding Counsel for
Dated: 7/9/1995, Central Government,

(COUNSEL FOR RESPONDENTS)
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Minister of Punjeb, the court

was suddenly elosed on 1.9.,1995 and the case was
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% Thet befoye final hearing of the czce, the
disposal of Visge Aoplicetion ic necessary,

WHEREFORE it ic rospeetfully r

raved that an

early dote for disposal of M.P. Ne, ]éMU{lC(S’may kindly

be fixed,

Lucknow,

24,11.95,

(Km,Asha Chaudhazry)
Addl,Standing Counsel for

Central Government,

(COUNSEL FOR RESPONDENTS)

Pateds 7/9/1005,
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(”O) ?/ Bofore the Central .Mminis{:ra&vfe““ ibunal,
Sy z
Lucknow Bench, Lucknowe i
Tohke Moo 1057 / 8.7 .4%)
. ( Wwrit Petition No. 2670 of 1982 )

58S
Mohd., Nageem, aged about 40 years,

con of late Mohd. Haleem,
Regident of mohalle Ragoclpur, Bara
Banki City, Bera Benki.
(Pregently reciding at House Mo0.545/54
near Yedav Bhaven, 01d Mzhanager,Lucknow).
o Petitioner
' Ver sus ’
“’ 1. Union of India, through the Secretary
tc Govermment, Ministry of Finance,
Yew Delhi.
o, Central Board of Excige and Customs,
New Delhi, through 1its Secretery.
3. The Narcotics Commigsioner of India,

19, The Mell , Morar, Gwalior- 6 (M.P.).

4, Assistant Narcotics Commigsioner(Head-
quarterg), Govermment of India,Central
Bureau of Nercoticg, 19, The Mall,

Thm Morar, Gwellor -6 (M.P .).

bl e e ,
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5. gri D.S.Jain, Ingpector (preventive),
¢/o Deputy Nercoties Commissioner,

Kota'( Rajesthan ).

6. Deputy Nercotics Commissioner(Adminigtration)
Office of Narcotics Commissioner of Indie, |
19, The Mall, Mororg Gwalior - 474006.

«eo0pposite Parties.

Writ Petition under Article 226 of
the Congtitution of India

To :
The Hon'ble the Chief Justice And
Hig Companion Judges of the Hon' ble
High Court of Judicature at All shabed,
Sitting at LucknoWwe.
The Petiticner, above nemed, begs to submit as

under § =

That the petitioner wag initially eppointed ag Subs
Ingspector ( Factory Guard ) with effect from 2lgt
December, 1963 in the Department of Nercoties under
the Minigtry of Fimance, Govermnment of India, the
initial baglic pay of which post ghtarted from Rge110/=

PeMe with alloweance Se

That the post of Sub-Inspector ( Preventive)which

algo fallg in the Department of Nareotles also
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A

sterted with the initial bagic pay of Rg.110/=

w_ith allowence; and ag such whenfhe post of Sub-
Ingpector (Fectory Guard ) was abolighed in 1970,
the petitionsr wag posted as Sub-Ingpector(Preventive)
by order of the Deputy Nercoticg Commiggioner dated
26th April, 1971. True copy of the gaid order of
the Dgputy Narcoties Commissioner, Ghezipur, deted
26th April, 1971, ig filed herewith es Annexure=-1
to +hig writ petition.

Commandant
That thereafter the Assigtant/ Central Infustrisl
Security Force by hig letter dated 15th July, 1976
addregced to the Deputy Nercotics Commigsioner,
Ghazipur, informed that the petitloner'g cage
should be fineliged for abgsorption in the Central
Indugtrial Security Force, he wag posted in the
Preventive Department and the said letter of the
Asgistant Commandant fated 15th July, 1976 wag
forwarded to the Nercotics Commigsioner, Gwalior,
by the Deputy Nercoticg Commissioner, Ghazipur,for
orders. True copy of the gseaid letter dated 1¢%h
July, 1976 of the Deputy Nercoticg Commigcloner,
Ghazipur, alongwith the copy of the letter of the
Ascistent Commandant dated 15th July, 1976, ig filed

herewith ag Annexure - 2,

That it 1g relevant *o menti-n here that after

hig posting in the Preventive Department ag S ub-
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Ingpector, 2 combined All-Indies Seniority Idst

of the Sub-Insoector Grade ag on 6th June, 1975
wveg 1gsued in 1975, and in thig lisgt the
petitionerts name weg shown at gerial no. 216 by
giving hig date of appointment in the grede of
Qub-Inspector ag 3rd August, 1971,  As the
petitioner felt aggrieved from his placement

at gerial no. 216 and from the wrong mention of
hig date of appointment in the grade of Sub-
Inspector, he had represented against the seme
to the Warcotics Commissioner, Gwalior ( Opposite
party no. 3 ) on 28th May, 1974, preying therein
that the pet:tioner be given hig seniority from
2lgt December, 1963 &g there was no bresk in hig
gervice from 2lgt December, 1963 on which date he
wag appointed ag Sub-Ingpector ( Factory Guard )
which post for all purpoges wag identical% to the
poet of Sub-Ingpector ( Prsventive ). Théreaffer
ceverel reminders were given by the/ petitioner to
the oppogite party no. 3 for digpocsing of his
representation at the earliest and even the Deputy
Nercotics Commissioner in hig letter dated 18%th
July, 1976 referred to above, hed also referred

to the aforeseid representation of the petitiloner

dated 28~5~1994.

Thet the aforeseid representation of +he petitioner
wag

regarding his geniority/amd ultimetely decided by

the Nercoticg Commigssiorer in favour of the
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pefitioner and the petitioner wag informed by
Egtablishment order No. 55 /76 dated 4th August,
1976 by the Agsisyant Wercotics Commigsioner
(Headquerterg ) that the UNarcoties Commiscioner of
India hed been pleaged to order that the

petitioner may be allowed to count his senicrity

in the grade of Sib-Ingpector with effect from

21st Dscember, 1963. Thig Egtablishment order

O

T the opposite perty nce. 4 wes communiceted to

the petitioner by letter dated 17th August, 1976
sent by the Adminigtrative officer of the office
of the Deputy Nereotics Commigsioner, Ghazi-pur.
True copy of the sald Egtablishment order Wo.55 /76
deted 4th August, 1976 1g filed herewith ag

Annexyure - 2,

That 1n pursuance of the aforsseid order of the
Warcotics Commissioner, the petitioner's geniority
wag changed and accordingly when the new draft
seniority ligt of the Sub-Ingpector weg igsued in
1979, <the petitioner' g neme was shown at cerial

No. 50. Similerly in the draft gsenio_rity list of
Sub-Ingpector ag on 1,1.1980, the petitioner! g

ramé wgs schown et gerial nc. 51 end in the geniority
ligt of Sub-Ingpsctor as on 1.1.1981, the

petitioner's neme was showm at serial no. 29 .

That in 1976 the petition®r was &ppointed *o
officlete on ad hoc bagis and subjedt to ratification

by the Departmental Promotion Committee es
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10.

Incpector (0. G. ), vide order No. 69 dated 3Cth
September, 1976. Thus order was followed by another
order dated 26th Dscember, 1977, by which the
petitioner and some other persons including one Sri
D.8. Jain wsre appointed to officiats in the grade
of Ingpector against exisping regular temporary
vacancieg and it wag further ordered therein that
his qualifying gservice in the grade of Ingpector
shall count from 1O0th Januery, 1977.True copy of the
said order dated 26th December, 1977 ig filed herewith

a8 Annexurs - 4 .

That therdafter the petitioner remaindd working on

-+

-he post of Ingpector and hig services hed remained
all along satigfactory and the same were even

appreciatsd by his geperiors off and on.

That the petitioner's services were appreciated by
Deputy Narcotics Commissioner in hig several letters
and £n thic respect true copicg of the appreciation
letters dated 1lth Februery,le75, 29th December,
1976 and 29th Octover, 1977 ere filed herewith as

Annexures 5 ,6 and 7 regpectively.

That ,however, all of a gudden on 27th Vay, 1982,
the petitioner was gerved with an order dated 26th
Vay, 1982 gent by the opposlte party no. 4 informing
the petitioner that by come order of the oppogite
party no. 2, the seniority position of the

petitioner in the grade of Sub-Inspechmr had been



again fixed at the same place where 1t wag chown in
the geniority ligt igsued in 1975 and consequent
upon the revigion of his eeniority, the'petitioner
wag reverted from the grade of Ingpector +to the
gsrade of Sub-Inspector. The sald order dated 26th

May, 1982 is filed herewith ag Annexure - 8, in

original, to thig writ petition.

11, That thee aforesaid change in the seniority list
}‘ hag been done without any intimation to the petitioner
and without giving him any opportunity of being hard.
The petitioner was mever informed by any of the oppoO~-
aglte parties that the matter of hig seniority was
belng re-congidered or that there was any repregenta-

tion against the fixation of his geniority.

12. That the petitioner wag not even sent copy of any re-
repragentation which might have been gutmitted againaet
the petitioner and upto this time he ig stotally unaware
‘ about the facts and circumgtaness which have 1ed to the
changeé of hlg seniority by the aforesaid order of +he
Board referred to in the petitioner's ravercion ordar

méntioned above.

13.That the petitioner's reversion from the post of
Ingpector to the pogt of Sub-Ingpector is not only
baged on illegal change of seniority but is algo
arpitrary and diseriminatory iﬁ as much ag geveral

persong junior than the petitioner including Sri D.S.




Jain (opposite party no. 5) have been retained in
service as Inspector while the petitioner hes been
reverted to the post of Sub-Ingpector although the
petitioner's service record is quite clean and unblemigh-
ed.The draft ceniority list of Ingpectors as on 1.1.1978
shows 143 persons on the cadre of Ingpectors and the
petitioner's place in that list was shown a% g1 .n0.140
while the draft geniority ligt of Ingpectors as on 1.1.80
shows 130 persons on the cadre of Ingpectors and the peti-
> tioner wag chown at gl.no.1124in the said 1igt.Relevant
extract of the said draft seniority list of Ingpectors as
on Lels80 from sl.no.ll2 to 130 1g filed herswith as

Annexure =9

14. That the petitioner! § reversion oeing beged on the
change of seniority without affording any opportunity
~ 4 of heering to the petitioner is erbitrary and
violative of the principles of natural justice (and
ig also hit by Articles 14 an§ 16 of the Congtitution
of India ani on that account also the operagton
of %the impugned order (Annexure-8) to thig writ
petitioner ) ig liaple %o Dbe gtayed and the seme

deserves to be get agids. Yo

15. That o fer the petitioner hag not handed over
charge of hig post and he was not even required to
30 so under the impugned order dated 26th Vay, 1982,
and the petitioner is on leave with effect from

28th May, 1982.
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15-A. That from the genlority 1lis* of Sub-Ingpector
icsued on 17-5-1982 it ig evident that in the
caid 1ist the petitioner's - Applicant's name weg
mentioned at al. no. 28 but in the geniority list of
Sub~Insrpectors ag on 1-1-1993 igsued in Vay,1093,
the petitioner - Applicant'’s neme does not at
all appear in the said list and the [irst name

in May, 1993 is of Yanu Ram Chaudhry whose name

y appeared at gl.no. 64 in the Ilist

\ Ingpector igsued on 17-5-1982, (It 1g thus
avident that the petitioner's lien had ccaged to
axigt in the grade of Sub-Inspectors and he was
being treated ags a permanent Inspector as on 1-1-993),
True coples of the relevent sxtrects of 1the
s_ad geniority lis of Sub-Ingpectors aeucdi in

i Vay, 1982 and in May, 1993 alongwith Memor andums
snclosed therewith are being filed herewith as
Annexures Vo. 12 and 13 to the Petition.
4 ! —
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up-graded from the post of Sub-Ingpectors and as

such 69 additional posts of Ingpectors stood created

W) ) E

by meang of the aforeg.id order dated 23-2-1993.

15-C: That in June, 1992 the petitiorner had even been

given a letter of appreciation for hig hard labour

IIIIIIIIIIIIIII..IllllllllllllllllIIIIllllllIIIII....--.::;__________;
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and dedication eand a true copy of the said
letter of appreciation is being annexed herewith

ag Ammexure Noe. 14 to the Petition.

15-D.That geveral S_ub-Ingpectors who are much junlor
to the petitioner have already been promoted to
the post of Inspector eveén in 1993 and in 1994.
True coples of the orderg dated 19-7-1993 and
23-9-1994 regerding the promotion of the aforesaid
Sub-Ingpectors who are all junior then  the

petitioner are being annexed herewith ad Annexure-l15

gnd 16 to the Patition.

15~B. That the petitlioner's name wag included in the
seniority list of Ingpectors ag on 7-2-1984 which
had been up deted in 1993 and wag circulated in
September, 1993. The petitioner's name appearsd
at sle.no. 129 in the said ligt. True copy of the
relevant extract of the gaid genlority list along-
with its Memorandum is being fil_ed herewith as

Annexure - 17 to the Petitione.

16-F. Thet some of the pergong junior than the Petitioner/
Applicant, whogse neameg appeared between gerial
number 130 and 185 of the geniority 1list of
Ingpectors issued in September, 1993 have already
been promoted to the post of Superintendent
Exscutive in the Warcoticg Department which is next

higher post of promotion. (The pstitioner*s appears



to have been deprived of +the aforesaid promotion
merely becauge of impugned order dated 26-5-1982) ,
A list of such juniors who have been promoted to |
the post of Superintendent Execubtive in the regular
or ad hoc gapacity is being filed herewith ag

Annexure Wo. 18 to the Pstition.

15=G. That in spite of the aforeseid position the
Deputy Wercotics Commissioner ( Administretion )

o

had passed Establishment order Yo. 6 / 95 deted
reverting

1-5-1995 /regzeiimy the Petitioner / Applicent

from the grade of Ingpector to the grade of Sub-

Ingpector with erfect from 26-5=1982 (withou%

teking into account that in no cage the petitioner

could now b2 reverted to the post of Sub-

;l Inspector ¢ True copy of the Establishménﬁ

order No. 6 / 95 dated 1lgt May, 1995 1g being

annexed herewith ag Annexurt Mo. 19 to the

] Petition.

16, That being aggrieved and having no other appropriate
and alternate remedy, the petitioner begs to file

thig writ petition on the following emongst other -

G .8 0.0 R D &

I- Becauge the change of seniority of the petitioner
hag been done in en abgolutely arbitrary and dig-

criminatory menner and without giving any oppor-



»
e e

| tunity of hearing to the petitioner as also without
|
| giving any reagon for the game.
i
i
i 5 : ;
| ll- Bacauge the impugned order ig violative of the
\
| Prineipleg of Natural Justice and ig liable to be
| ' :
| cet aglde, ag the game hag been passed without epen

| ; informing the petitioner that any matter regarding
the change of hig genlority was under the congsi-

2
<o e

| deration of the opposite partics 1 to

| III. Becauge the impugned order ig arbitrary and dig-

| criminatory and ig violative of the rule of Fair

| 5 Play.

| 1V~ Becauge the impugned order ig vidlative of Articles
‘ 14 and 16 of the Congtitution of India and it is

| /

| \1 digeriminatory even on thig account that several

pergons who aré junior to the petitioner on the

Yo

\ : post of Ingpector, have been retained in gervice
\ ~
1 | while the petitioner hag been reverted to the post

| of Sub-Ingpector, while 1t ig evident from the
‘ promotion order of the petitioner dated 26th

| December, 1977 that Sri D.S. Jain ( Opposite

| party noe 5 ) had never remained Sub-Inspector
| and he wag only Upper Divigion Clerk when he

| wag promoted to the sailld pogt of Inspector on
| 10,1.,1977 and that is why he wag placed below

| the petitioner even in the order of promotion

| as well ag in the gseniority ligst.
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V - Because the Egtablishment order No. 6 / 95 dated
1s t May, 1995 1g patently arbitrary, digcrimina-
tory and illegal and in violation of the Rule of
Equallity and Fair Play guaranteed by Articles 14

and 15 of the Congtitution of India .

il . Vi- DBecauge the petitioner could not at all be now
revarte® to the post of Sub- Ingpector ag a large

number of hig juniors had alreadly been promoted

S

to the post of Inspectors.

P R A X E R

it is,therefore, prayed that by means of a writ
, in the nature of certiorari or any other appropriate
-\1 writ, order or direction,thig Hon'ble Court may kindly
be pleaged to set aside and quagh the impugned order
dated 26%th May,1982 igsued by the opposite perty
1 No.4 (Annexure-8) and also the order of  the
opposite party né. 2 purported to heve been issued
by letter Nc.E—No_.A - 23020/68/80-Ad.111.& dated
5.5.1082 as well ag Establistment order Yo. 6 /95
dated 1gt May, 1995 conteined in Annexure No.lP
by summoning the original of the seme and bym meang
of & writ in the neture of mandamus or any other
appropriate writ, order or direction the opposite
perties nose 1 to 4 be directed not to revert

the petiticner to the post of Sub-Ingpector ;

and such other appropriate order ,writ or dirac%ions

h.I..l.ll.llll...llllllllIIIIIIIIlllIII-----.::_______________
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which may be deemed jugt end proper in the circums-
tances of the cage may also be pagsed in fevour of

the petitioner and against the opposite parties

and the wrlt petition be allowed with cogts.

Lucknow Deted o

( Z. Jileni ),
lgt June, 1982. . Advocate

Councel for the Petitioner.

Note ¢ Certified thet there is no defect

in thig writ petition.
728

( Z. Jileni )
Advocate,
Counsel for the Petitionere.

A G
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH g LUCKHNOW,

Place before the JA f:‘:’\éjb N %g?g;g%*?) ?%mlifsfg ative Tglb‘%.,é
Hon'ste Vi oo o,

for order s . :h’:’- Mk&;} ym  Reg ‘ w..m..J
AL w475/ v e

Dy. Registrar ) v, Rogistsan ( J )
Mohd, Naseem, b etltlonar.
Vs
’ union of India & others, .. Respondents,
. . APPLICATION FOR FIXATION OF DATE FCR FINAL HEARING

The petitioner begs to submit as under :-
t 1. That the pet itioner had submitted
mnended petition in compliance of order dated

4.1,96 within the stipulated period,

-

. 24 That however the respondents have not

submitted counter affidavit in compliance to the

‘(v order dated 4,1.,96,
P . B That the Hon'ble Court has given
several opportunities to the respondents for filing
> counter affidavit i.e. on 16.2.,95, 11.3.,96 and

3.5-96
16 4.96Abut they have not complied with the order,

4, That the case is quite old and the

petitioner is suffering irreparable loss due to delay.,

It is therefore, prayed that this
hon'ble court may kindly be pleased to fix am early
date for final hearing of the case, which was

already fixed for final hearing prior to the order

dated 4,1.96. *—}g% Z. !l/ﬁ//'»% \,
J

Advocate.




Coriral Administrative Velbunaf
Locknow Bench

Bate of Filing... ... @ ’ﬁ..éa. /4

Date of Receipt by Post... —,
f O By, Rogletrar ( J

BEFORE THE HON 'BILE CENTRAL ADMINISTRATIVE TRIBUNAL

/%/992/02/ (

T.A. Number 1057 of 1987

LUCKNOW

Mhd. Naseem oo Applicant
Versus

Union of India and others «+ Opposite Parties

APPLICATION F OR CONDONATION OF DELAY

IN FILING ADDITIONAL REJOINDER AFFIDAVIT

AGAINST THE ADDITIONAL COUNIER AF#IDAVIT
M—
The applicant above named respectfully

begs to submit as under:-

1. That the delay in filing the Additional
Rejoinder Affidavit was caused sheerly because

the applicént's wife had fallen seriously ill on
27+49.1996 and as such, the applicant had to
remain busy in connection with her treatment

and had to take her along with him to Gorakhpur
Medical College and thereafter he had to proceed
to Ghazipur to join his duties, and as such few

days delay has been caused in Preparation and
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filing of the Additional Rejoinder affidavit.

2. That the filing of the Additional
Re joinder affidavit is essential for just

decision of the case.

It is, therefore, prayed that the delay
in £filing the additional Rejoinder Affidavit
may kindly be condoned and the Additional

y Rejoinder Affidavit being filed herewith may

kindly be accepted and brought on record.

G ik
C% AF

dated Lucknows Counsel for the Applicant
October 8, 1996
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BEFORE THE HON 'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW
T.A. Number 1057 of 1987
Mhd. Naseem e« Applicant
Versus
Union of India and others «.Opposite Parties
S
ADDITIONAL REJOINDER AFFIDAVIT AGAINST
THE ADDITIONAL COUNTER AFFIDAVIT FILED
BY “R., SANJIV BEHARI ON BEHALF OF
OPPOSITE PARTIES
A ' V
I, Mhd. Naseem, aged about 53 years,

- son of late Mhd. Haleem, presently residing at
Opium Factory, Ghazidpur, the deponent, do hereby
solemnly affirm and state on oath as under:=-

PR AT
‘ €)w<3f3J£\”7 'g. That the deponent is the applicant in the
O al/i .3

i%; é&? ﬂﬁfL&»above noted case and as such, is well conversant

" | giw f;

a* N with the facts and the circumstances of the case.

2s That the contents of paragraph number 1 of

the Additional Counter affidavit are denied as stated




and in reply thereto the contents of paragraph
15-a of the amended petition are reiterated. It

is incorrect to say that the seniorigy list of

the $ub-Inspectors issued in May 1993 was prepared
under the interim order of this Hon'ble court,

or that the deponent's name was omitted from the
said seniority list on account of the said interim

order passed in writ petition number 2670 of 1982,

C . That in reply to the contents of paragraph
number 2 of the Additional Counter Affidavit the
contents of paragraph 15-B of the amended petition

are reiterated.

4, That in reply to the contents of paragraph
number 3 of the additional Counter affidavit the
contents of pifa 15-C of the amended petition

" are reiterated.(;t is further submitted that the

said appreciation letters are also to be taken o

note of for the purposes of promotion and reversion;)

56 That the contents of paragraph number
4 of the Additional Counter Affidavit are denied
as stated and inreply thereto the contents of para

15-D of the amended petition are reiterated. The reply




to the charge-sheet referred to as Annexure CA-1
was submitted by the deponent in 1988 itself.‘
and the deponent has relieblp information that
the said enquiry has been dropped in view of the
finding of the Enquiry Officer dated 3.3.1994,
in which the Enquiry Officer had not found the
deponent guilty. The true copy of the said enquiry

report dated 3.3.1994 is filed herewith as

\//

Annexure No. 20. The other enquiry ©e@@@® referred
to in the éaragraph under reply is also said to

have been completed and the deponent has not

been found guilty even in that enquiry as per
information available to the deponent. That

enquiry was also completed in 1994, It is surprising
that the opposite parties have conceéled results

of the salé enquiry and havefried to

mislead the court by making reference of said
enquiries without disclosing all the relevant

facts relating thereto.

6. That the contents of paragraph number 5
of the Additional Counter affidavit are also

denied as stated and in reply thereto the contents




of paragraph 15-E of the amended petition
\

are reiterated.<}t is incorrect to say that the
deponent 's name was included in the seniority
list of Inspectors only account of the interim
order,)sa a matter of fact, the deponent was
treated as having been promoted to the post of
Inspector even in a routine manner as no order
for withholding the said promotion appears to

have been ever passed by the opposite parties

#

' (and as such, the deponent could not be reverted

merely because of the dismissal of the writ

/"/
petition in default,)

T That the contents of paragraph number 6

|
of the Additional Counter affidavit are also incorrect

/gzgied as stated and in reply thereto the
contents of para 15-F of the amended petition are
reiterated. It is incorrect to say that the
omission of the deponent's name from the
seniority list of Sub-Inspectors issued in May,
1993 was on account of the interim order, As a

matter of fact, the exclusion of the deponent 's

name from the said seniority list by itself shows




that the petitioner's lien had ceased in the
grade of Sub-Inspectors prior to that and he
was being treéted as a permanent Inspector on
1.1.1993. As such, there was no qﬁestion of
non=consideration of the name of the deponent
for promotion to the post of Inspector in
1993-94, due to the reason of pendency of any

disciplinary proceedings.,

8. That the contents of paragraph number 7
of tﬂe Additional Counter Affidavit are denied
as stated and in reply thereto the contents of
paragraph 15-G of the amended petition are

reiterated.(&he order dated 1.5.1995 was perse

arbitrary and illegal and the sald oxder could

not have been passed even if the writ petition

was dismissed in default and the‘ﬁfig order was
treated as having been vacaﬁecf.) The deponent is
advised to state that no one could be treated as
having been deprived of his promotion for ever,
"Qn rocutine manner also the deponent was liable to
be promoted prior to 1988 and specially so when no
formal disciplinary proceedings are said to have

been initiated prior to 1988,
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(
““in reply to
9. That/the contents of paragraph number 8

of the Additional Counter Affidavit , the contents
of original writ pétition as well as amended
petition and the Rejoinder Affidavit etc., are
reiterated. It is also relevant to mention here
that the short Counter Affidavit filed on behalf
of t§9 qpposite parties 1 to 4 opposing the

ol
adtat admission of the writ petition was not a

a parawlise counter affidavit and no other
counter affidavit against the writ petition
appears to have been filed by the opposite

parties.

10. That the delay in filing the additional
Rejoinder Affidavit was caused sheerly because

the deponent's wife had fallen seriously ill on
27.9.1996 and as such, the deponent had to

remain bﬁsy in connection with her treatment and
had to take her along with him to Gorakhpur
Medical College and thereafter he had to proceed
to Ghazipur, to join his duties, as such few days
delay has been caused in preparation and filing of
this aAdditional Affidavit, which is liable to be

condoned, 5

Dated 8410,1996 Deponent




&ym/

Verification

I, the deponent above named, dol hereby
verify that the contents of paras 1 ,b~3‘z £t ptelo
of the affidavit except the bracketted portions of
paras\;) A'} a T are true to my own knowledge, while

&= e

the contents of paras 2 &< 7  and the
| — )
bracketted portions of paras éé@«( ¢ are believed by
me to be true. No part of it is false, no incriminating

material has been concealed, so help me God.

Deponent

I identify the deponent, who\h signed

before me. ==,
65 K- et
Advocate

Solemnly affirmed before me on this 57/74
day of October, 1996 at /; [ aems/pems by Sri Mohd.
Naseem, the deponent, who has been identified /
. il CLobpi T _pilae e

I have satisfied myself by examining the
deponent that he fully understands the contents of
this affidavit, which has been read/over ana

L J— /Z/
explained by me to hin, S a0, 47‘/1
JUBRIR ALAR ¥ AEVE
Qath Commissions?

vl Conr Lashae™
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TN
Articles of charges Dy, Bogleteas ( )
Articles: shri Mohd. Naseem while functioning
as Inspector (C) in the office of the Divisional
Opiﬁm Officer Béreilly during the crop season
1987-88 preparéd a statement showing the poppy
cultivators who tendered less opium to the extent
of more than 25% and above but less than 50% of
Bareilly division wherein the particulars of opium
produce in respect of the following cultivators
were showned as detailed below. The said statement
has been signed by shri S.H. Khan, District Opium

Officer, Bareilly on 21.10,87.

(1) (b): statement of imputation of erasing/

obliterating
gggggggggin the 1dr's register and that in their place

gg;___ggxes have been incorporated which are as under

in support of article of charges,

The incharge Divisional Opium Officer
Bareilly vide his letter C.No. ;.Confl(10)88/316
dt. 8.4.88 reported that Shri Mhd. Naseem erasing
obliterated in the Ldr‘'s book of Baragaon in crop

season 1988-87.

;é On the basis of record Shri M. Naseem Inspr,.

was not been posted as Inspector Cultivation in

“this period. He was posted as Insp. Cultivation

on 4.5,87 vide letter No,II/Estt/(3)2/87/318 dt.

4th May 1987 as per order. He took over the charge




sd/-
Illegible
3/3/94

1 3

from shri Mikhtar Singh, Inspector (C). The period
shown above was not retained shri Mohd. Naseem on
sp ot inquiry. I visited the said village on 9.9.93

and recorded thé statement of the following cultivators

Ex-3-(1) Shri Bhikam s/o Mti r/o Village Bagragaon.
Ex-4-(2) Smt. Laraiti w/o Khandari " "
Ex=-5-(3) shri Inder s/o Thakuri " . "

Also taken the statement of witnesses as
shown in Annexure IV of charge sheet. All the above
witnhesses stated tﬁat the opium was weighed at the
time of preliminary weighment by the Insp.(P) with
tare. But I do not relied upon because there are
also motivation of @@da@® daily weighing figures in

P.W.RQ

The statement of 1 to 11 is as under

On the basis of statement of witnesées b o
found that the preliminary weighment has got done by
S/shri Kanhiram, Inspector, Ramsub S.I. and Cheddi
lal and' Ram Swa.roéop Sepoy for the crép year 1986-87.

The final weighment for the season

4 1986-87 was conducted by Range S.I. and Sepoys, The
records of 1dr's book and final weighment register

was kept in the custody of S.I. Incharge of the Range,



i

After completion of session which was
started from licencing to weighwent has been over in
other supervision of the incharge and hence the
question of erasing and oblitary does not arise,
because the entire produce as shown in final Payment
register differ from preliminary weighment register
and the person who woxked in the season is responsible
for the purpose.

This work was done i.e. erasing/oblitary
before/or the time of the weighment during the month
of April 1987 when Shri Mohd. Naseewm Inspector was
not incharge of cultivation. Hence question of erasing

oblitary does not arise by Shri Mohd. Naseem,

B // ﬁ{ superintendent(Prevention)

o /, Central Bureau of Narcotics
G 7[‘) U1 Dehradun
~/ MR sd/-Illegible
‘ PI/PD
‘a ; 3/3/94
g e Bareilly DN,
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JBEPORE THE HON'BLE CENTRAL ADMINISTRATIVE TRI BUNAL

g, Bagloner {7 LUCKN OW,

1

| (9 |
“M.P. NO, | /1997

in re :

T.,A, No, 1057 of 1987,

Mohd, Naseem, «s Applicant,
- versus
' union of India and others, . s Opp.parties,

application for permission to file
Supplementary Rejoinder Affidavit to

the additional Counter Affidavit filed

on behalf of opp.parties,

\ The applicant begs to submit as under -

; That the opp.parties have referred

to and relied upon two departmental enduiries
init iated against the applica:t and the same
were said to be pending against the applicant,
The copy of the aforesaid additional counter-

affidavit was served upon the pet itioner

on 27.,9.96,

2, That in para 5 of his rejoinder affidavit

dated 8.10,96 filed against the aforesaid

additional counter affidayit. the applicant
Lkl 4 L -

(4/7//0[?2 .

e
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had stated that as per information available
| to the applimnt the said enquiries had been

dropped.

. 1 That subsequently the applicant was

even sServed with the order dated 24,10,96

exonerating him of all the charges framed

against him, True copies of the said orderop—
- dated 24.10,96 are £iled herewith as

Annexires no, 2l and 22,

4, That the petitioner was even awarded

two prizes on the occasion of Republic Day of
1997 for his devoted service and dedication etq.
True copies of thesaid certificates awarded to
the petitioner on 26,1,97 are filed herewith

as Annexmires nho, 23 and 24,

~

S That the aforementioned documents are
recuired to be filed along with this Supplementary
[

v 5
Affidavit in ordér to acquant this Hon'ble

) Iribunal about the correct facts,

6 fhat the filing of this affidavit and
documents mentioned therein would be expedient

and in the ends of justice.

It is, therefore, prayed that this
Hon'ble Tribunal may kindly be pleased to
permit the applicant to file the accompanying
Supplementary Rejoinder Affidavit and the same

)

may kindly be taken on record. gy &

March 20, 1997, Counsel for the Applicant,
[
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BEFORE THE HON'BLE CENTRAL ADMINIg9;Mapety ‘I"R&B«J'NAL

LUGKNOW, == =

MJP, No,__ /1997

in re

T.As No,1057 of 1987,

Mohd, Waseen, es Applicant.

versus

Union of India and others, .o Opp.Parties,

Supplementary Rejbinder Affidavit to |

the Additional Counter Affidavit £iled

8 on behalf of opp.parties,

Gl W I, Mohd. Naseem, aged about 54 years,
son of late Mohd, Haleem , presenting residing
at Opium Factory, Ghazipur, the deponent, do

hereby solemnly affirm and stote on oath as under :

1. That the deponent is the applicant in

the above noted case and as such, is well

conversant with the facts and circumstances of

the case,

.
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o That the opp.parties have referred to
and relied upon two departmental enquiries
initiated against the deponent and the same
were said to be pending against t he deponent.
The copy of the aforesaid addiiiional counter-
affidgvit was served upon the deponent on 27.9.96,
2
—nd . That in para 5 of his rejoinder affidavit
‘ dated 8,10,96 filed against the aforesaid
additional counter affidavit, the deponent
has stated that as per information available to
the deponent the sad enquiries had been dropped.
i 4, That subsequently the deponent was
even served witht he order dated 24,10,96
o /\/
‘ exonerating him of all the charges rrafmed against
him, True copies of the said orderndated 24.10.94
are filed herewith as Annexures no, 21 and 22,
Se That the deponent was even awarded two
Yt §$‘7 prizes on the occasion of Republic day of 1997
UN /.
/)@
for his devoted service and dedication etc,

True oopies of the said certiflcates awarded
to the deponent on 2%6,1,97 are filed herewith

as Annexures no, 23 ana 24,
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6, that the aforementioned docunents are

required to be filed along withn this Supplementary

affidavit in order to acqu@dnt this Hon'ble

Tribunal about the correct facts,

T That the filing of this affidavit and
documents mentim ed therein would be expedient

—y and in the ends of justice,

Lucknow dateds
March 20,1997, Deponent.,

Verification

I, the deponent named above do hereby

verify that the contents of paras / ﬁ/(

| of this affidavit are true to my own knowledge
B and that of paras §a—{ 7 are believed by me

to be tme, Nothdémg material has been concealed
therein and no part thereof is false, sO help

me God,

Signed and verified toddy in the court
\QQ.,\/L/), premises at Lucknow,

Lucknow dated;
March 20,1997, Deponent,
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I ident ify thed deponent Mohd, Naseem

who has signed before me,

Advocate,

e 397)
solemnly atfirmed before me On 20 — 3~ 77

v
at v m*/am/par by the deponent (Wv\vs'
. . MQ""'
who is identified by P
o

Advocate High (ourt Lucknow Bench,
I nhave satisfied myself by examining
the depponent that he understands the

contents of this affidavit which has been
T

t 4

read and explained by me to him,
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Ay it Office of the General Manager o
GovteOpiwn and Alkaloid Worke Undartaking, %
Ghazipur (U.P,) Dated thelhth(Octy, 96

) L panmnl AtminkuARve FHibem.,
O RD B R b ‘ &ﬁﬁumvlunh ;
» Bl e | Dain of THIAR .oin s i coiom

ate of im}“,! by} Ponr........... e

After caraful exanination of the article W‘“
agalnst Shri Mohd, Nascem presently posted as Ingp :
this Undertaking, @nquiry report of the Enguiry Of ficer
Shri L.D.Madnani and statement of cultivators and o fflcers
itis clearly cutabl ished that erasing and mutllation of
figures of guantitloy of Oplum Drodneod postain 5 LY the
month oL APril, 1987 when Shri Mohd, Nasecn wa$ not posted
viinipector (Cultlvatlon)s At the tine of allegation mgde
sgalnet Shrdl Mohd, Nasoun he way Poetaed us Lnopector Preventive
t4! Crade Call, Baralll y.'['_l'n:rrc fore the allegatdony aucdnet
shri Mohde Naseem are not proved and he is exonerated of the

+ charge leveled against him, o T

)
gl ~ Lo

(Prem Chandra)
General Manager

\,

e Shri Mohd, Na seem, Inspector
Covte Opium & Alke Works U/,
(;h -;:'.'.ip‘.lr (U . pg ) :

Copy forwarded for infomation and necessary action toy

le The Chicf Controller, GovteOpium & Alk. Factories, 149,
j. ' The Mall ’ Morarl Cwalior—ﬁ (Mo Po)
2 Thae Deputy Barcoticy Commisuloner, B-912, Scctor 'A',
Mahanagar, Lucknow (U,P,) )
- o
\’/ Je weetion Order BOOK,
|

General Manager

Q
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B0, 1/3/21/0r/96 /f)fl 9
office.of the General Manager,
Govh,Opiwn & Ay Noxin U @‘tah’ﬁl{;,
l‘.'l :/J, B “ ”o "":;“' ° LA B LE L T
iHA }l UV, B ) )gjOOa‘ o mim" 'L‘ o
' L eepapdstheds th0gE. ' 96
e el Recotpt DY PO L L e

: ORD BRI ‘ :
R T & Ak & ’ AT ‘W"

: "

Pho enquiry againpt Dbrl Mohd, Nagoem was ptarted
on 29th Sept.,! 1988, buring the course of onqulry us many
ag 9ix enquiry officers Wexe apoointed. Finally ghrl L.D.
md&nuni,Supdt.(PrQVentive) couplated §ﬁgwggqgirywﬁnd
subwitted his Yoport on 318 March,1994. 1b 3o not clear
from the recoo why no orders werc passcd even af ter
conpleting of the enquiry moro than 2 years back. chri
nohd, MNaseel was transfored to thls wnd ertuking and his
concerned files with othex recomls were sent to this
office on 14.3.19% .

On careful examinabion of article of charges

framel against him,dtatenents of withegges and findings

of engulry of ficer, 1 have drawn the followiug concluaiongs:

(1) The elght long yeaxs token to pass the gtﬂgement

in this departuental enquiry has subjocted shril
pehd, Hagean nobt onky with mental tension but mnde him
guffer finsnelald losqupuhich 1 not Justiricd,

(i1) - ARDICLE Qi CHARGE = L & depanding Avticle of

o N . charges 1 framed agalnst
shrt Mohd. Huuseen thave anre two .3L1.u::»cmtw; Pha fivet ele=
ment of charge of this article concluded by .enqulry
ol ficer, ig thab the dpwaged uprooting wad not physically
done by &hei podh, Hnosoch put ho hed  ghown 1t on pnpors.
on examdinnbion oL ovidence of c¢ullivobtols of coneoeme
villages the allesntion 1o not sroved since it ig clearly
osbablighed foom thelw atntoments that neapurment mde
b, then prahhee i ya Afeon Adhikari! inclwded the lelds
which were actually distroyad/uprooted. Gven the stateuweny
of deparbuentnd driver Shri Monna Kam & Bepoy shri
canchand ar pengad s arainet the allesntion of pivisional
Cpiwu O¥Licere . ' | |

Phe gecond elanent of allogalion in. Article .l
of chapze ls of ualkdng fales entries without uprooting
the ficldg,is algo nov coneluaively proved because
evidence tendered Dby cultivators tallices vith the
stotenent given by Shri lohd, Haseem. AS © matter of
fact in the village Jangbajpur, ynen liodh, lasecew
vigited the tield of cultivators vizg of shri dyesat All,

“aitab, Kebkd and uhri wauyed ALl as pex thelr application
,/)Qﬂr%uprooting, he warked the portion fox uprooting,
3 -giziared the panchnauma ond vent to othexr village

Qﬁ gbructing the cultivators to uproot tie marked portion
bakiein the evening when he agnin vigited these cultivators

they changwl btholw mind which 1y proved £rom thelr eyid=-
ence, Thus the panchnemy prepared by Shri Mohd s Nasocew
became wwanted which he should had distroyed. ! :

the chanses wnder Article T have been fraued on this
unyantb ed penchanzng, O cnpofwl oxauinstion of these
panghanama, it 1u obsprved thab lohds Naseen hag not .

ond tmmm=p /2

»-x
%2\
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of douvd ip glvep Iw Lavoulr ol Jhpd Mohd, Nupoun bnd 4b

1y coneluled that nrtlicle ol ahary
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o Lo not proved, 4
7, Dogletese | J)

¥ 'Tl‘ha tact thnl reuond _ui“
Akt g mnmuthwciﬂ

Sal\ by
finally entewsred ingnspectont o field bhoolk whiah Lo
the repoxt for gubmitting to Leputy Navrcoticy Commisuloner
and Narcotics Commigsloner and in this vital racoxds no
nentilon of uprooting of the field of rof exred cultivators
of Jangbajpur 1s mentioned which concidos with tho

gtatements of cultivatory and

that of Shri Mohd, Napeen

Further as the ref erred 'Panchnama! axe not signed

by Mohd,. lagocm. Therefore it
any charges against him, Thus
olso not proved,

(4) AsLLCLE Of CHMGE = 11T ¢

- e e lwe e

it is revelcd that field book
ig not an ol ticinlk pecowd. It

can not be taken to frame
this Article of Chaxge ig

_ On careful examinabion
of record undev question

vhere cuttings are nad e

{1g a short of pergonal

reoord maintadned by the individusle, thorelove uny
cutting or change in theo permonal rgoouim cun not Lorm
tho bagls ol {rawing any charroes under pvidance Act. IV

con be taken only a3 geeond ry

evidence., 1 am of the

opinion that oven 1n an officink pooord , thero ia nobhing
weons if onc makes nscessnly corveclilons,y and endorgon 1.
Phe £indings ol enqulry 0fflcer that these cubllings

»

ware made of

tor Mohd, Nopgaeoem CULO to know of the vigits

of Livisional Opdwi officer Yo various Cieldy o Just
an imagination without any proof. Mhecefore this article

of charge is also notv proved.

(5) _ARMICLE_OF CHARGE_: IV

-——".—-'-.—n

Tt 1s on record thut Shrl

Mohd., Nageem was goerved with

memo on dated 4.4.,68 and 7.4,808 o Thut 1 within 3 days

two [jewos were gexved to him,
aubmi.tted by Mohd, Naseem it

Wrom the explanation

ig found that he hng shown

hig inpbility bo hand over field bgod on 4.4,88 because
he wag busi'with court case and wolshment but he has
\

gubnitted the t1eld book on T

.4.88, Congidering the

reasons shown by Shri Johd. Naseew 7 don't £ind any
dig-obedience of omder of Divigional opiua Officer and
find the delay in gubaitting the field book well within

condonable 1imit.

PMheprefore this chnrg

@ 14 alpo nob proved.

Frown vhe above findings it is established that
ghiri Mohd., Nagesal f£ell in the eyed of hig then vivisional
Opiwn Officer fou reasons best Imown to thom ard puf £ ered
ioht long years of meutal agony and tinancial 1osses.

s
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I Bhaerefore exonevatle hiw vith all articlea

3 of ‘charges franed ayainst hinm ond oxnders for immedinte
contorpation of hig gseniorty with all [inancinl
benifito acenrel by him g0 fox,

Itis the only way t0 meet the ondg 'of
juatice,
.' /
| g \'(7_ -
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~ shri Mohd, mzmeom,'1:.;31"7”01‘w. (| PiMd CHANDRA )
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: 1 | Che nall Mogar,twaliow=6(, P, )

N e 20t e Lopuby lnrcobiey vonmi soloner, B=Y12
. doeton! oY, sahanagnw, Lbueknow( U, g, )
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oo L/“t-kl‘LPetmoner |/ Appeallant / Applicant

VERSUS

l\‘[)“[’“/)’(” ’/ . (5.4, .Respondant
,/'/)/'} No. = -/ 0.0 of 19 ¥ )

; I/we the undersigned do hereby nominate and appoint Prashant Kumar, C-87, Sector ‘H’

Adigan], Lucknow and SHrf... .l .. coiiiiiiiiinstinienieaascor bbb ot e seaaa sttt e fhh st e s e
: Advocate, {

be counsel in the above matter and for me/us and on my/our behalf to appear, plead, act aﬂwer
the above Court or any appellate Court or any Court to Which the business is transfer in the above matter
and to sign and file petitions, statements accounts, exhibits compromises or other documents whatsoever,
in connection with the said matter arising there from and also to apply for and receive all documents, or
copies of documents, depositions etc. and to apply for issue of summons and other writs or subpoena
and to apply for and get issued any arrest, attachment or other execution warrant or order and to conduct
any proceeding that may arise thereout and to apply for and receive payment of any or all sums or submit

the above matter to arbitration.

Provided, however, that if any part of the advocate’s fee remains unpaid before the first hearing
of the case or if any hearing of the case be fixed beyond the limits of the town; then, and in such an event
my/our said advocate shall not be bound to appear before the court and if my/our said Advocate doth
appear in the said case he shall be entitled to an outstation fee and other expenses of travelling
lodging etc, Provided ALSO that if the case be dismissed by default or if it be proceeded exprate, the

said advocate (s) shall not be held responsible for the same. And all acts whatever my/our said advocate (s)

> shall lawfully do, | do here by agree to and shall in future ratify and confirm,

g

.
ACCEPTED For Petitiorier | Respondent NOMMM .

’ ,
?O\A/\M“ Muw\oh/ W \/QL/ ;

(PRASHANT KUMAR) Signature of Client....
ADVOCATE :
% ashant ﬁ/ umas
ate & e O 'Dy;NUfUOﬁC.S"Gi?m.?’."_'fy.ﬂﬁfff’f.. T
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